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LOK SABHA

Thursday, September 5, 1963 /Bhadra
14, 1885 (Saka)

The Lok Sabha met at
Eleven of the Cloek

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
Small-pox

Shri Warior:

Shri M, N, Swamy:
Shri Vasudevap Nair:
Shri D C, Sharma:

Shri Raghunatk Singh:
Shri Sarju Pandey:

*506. { Shri P. C. Borooah:

Shri D. D. Puri:

Dr, Mahadeva Prasad:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Onkar La] Berwa:
Shrimati Shashank Manjari:
Shri P, Kunhan:

Will the Minister of
pleased to state:

+
rhﬂ Yashpal Singh:

Health be

(a) whether the incidence of deaths
due to small-pox has of late increased
all over the country;

(b) if s0, the causes of increase;
(c¢) the preventive ineasures being

taken to arrest the spread of the dis-
ease; and

in imple-
eradication

(d) the progreas made
menting the small-pox
programme?

The Deputy Minister in thy Ministry
of Health (Dr. D. 8, Raju): (a) and
(b). With the exception of certaic
States like Gujarat, Mysore, Punjab
and some of the Union Territories, it

1091 (Ai) LSD—1.
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is a fact that the incidence of Small-
pox and deaths caused by it have
been higher during 1963 than in the
corresponding meonths of the pre-
vious year. The incidence of small-
pox has been noticed to increase im
a cyclic period of 5-6 years and the
increase in 1962-63 may be attribut-
ed to this cycle.

(c) The National Small-pox Eradi-
cation Programme has been launched
in all Stateg and Union Territories.
Action is being taken to wvaccinate
(or revaccinate) the entire popula-
tion.

(d) Approximately 120 million
population has been protected so far.
Steps are also being taken for intensi-
fication of the campaign in the current
year.

st o fog : @ET £Ia §oan
7g faega €Y &7 %) 9T T GAAY
@ | FT & @ A%t g 3aS fag
Fa1 fydfes &g fog 7o ?

e w9t (¥o gIitew AMR) :
Qar 71 7Y ¢ fw aed o\t ared 2z
# 57 %% ¢ | faq 2z8 # dfFwm
FT =BT FT9 goT §, g I QA
g7 a9Y &, Wgl 9¥ S4IET HeeT
g1z feeddfes s 7@ gar, 7af ¢
gt § 1 €| FHY ®) QU FA ¥ fyu
Rz Ty F1 | FIT AT @, AT
3y, fgarat & ux gwag W HATAT o1
T & foawd f& gWT arded sTaEian-
queg, drEd WIE AfoEwd, A
OTH qTfFaTHE WX §ET AN Wi
TaAde uaHT fAw ¥% ¥ ®W &
gZdrerd G gg TOET § 0
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st aare fog : gAEwwA faew
% faes widY ot 7 W R0 G HWTT
fwar, afT o wE A A FT @
£ | # ST Fngan g fF aan axee gaw
feaT wiT €a ¥ foa AT T 8
7Y ggeaw favew 71 g &) &
faes st w1 AJRAT B 7

Tro glew AT : gfaar # WA
5 = &% gau qdwr arqe TE@f
2 fored f& daditaw & fam  evraaraw
1 TFT AT % | OF FF AT F¥ aOE
¢ foaad gfqar & aga & genl 3 woa
agi & mreareR &1 fAew fear &,
YT S <t & fergears @ fawras
F1 ®ifww T @ §

Shri D. C. Sharma: May I know,
if this is a phenomenon recurring
cyelically, why is it that the recur-
rence of this cyclic phenomenon was
not anticipated and why is it that
additional steps were not taken {o
curb down the intensity of this small-
pox recurrence in certain areas?

Dr. Sushila Nayar: I am sorry to
have to contradict my hon. friend.
It was anticipated, and in this very
House I had stated that we were ¢x-
pecting the epidemic, and we should
make all efforts to intensify the vacci-
nation programme. It was in view
of the coming danger that the national

small-pox  eradication programme
was launched.
st ogaa fag @ # ag oA

wrear 7 fF s9Twdw ¥ fvas smefmal
#1 qeg FOTAITE F 10 g§ W @i
g¥ #a1 fy4 fra deaw forar wan ar ?
oW FERT: U9 AL OF OF
©z & aEEE g40 I ar oL
‘ﬂ?ﬂfﬂﬂ'f‘eﬁ go 9o ¥ Taw
saaT g% |

WA WgEg : A1 48 U8 Fifeg
f& FT g0 Tro & @7 & warar g 1 747
o o ¥ g & warer g7
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Dr. D, S. Raju: In UP, 2 large mass
vaccination campaign under the
National Small-Pox Eradication Pro-
gramme was ipn progress in 17 dis-
tricts. Vaccination work has also
been intensified in the other districts
of the State as well. Mass vaccina-
tion drives were launched in all the
affected areas, The entire public
health staff of the districts were
mobilised for this purpose, and addi-
tional vaccination centres have been
sanctioned by Government. . ..

Mr. Speaker: The question was only
this, namely whether the incidence
was the highest in UP,

Dr, D, S. Raju: I am reading out
the steps that we have taken in UP.

Dr. Sunshila Nayar: In UP, there
was high incidence of small-pox and
also a large number of deaths in some
distriets. The constituency of my hon.
friend Shrimati Savitri Nigam was
one of the worst affected areas.

Apn Hon. Member: And the hon.
Minister's constituency escaped.

Dr. Sushila Nayar: As for my con-
stituency, I admit that mine was not
having high incidence, because I went
and sat with those people there and
made them launch intensive wvac-
cination drive even though the State
Government had not included it in
the 17 districts covered by eradication
team.

&t 7w qveg : § gz ST 9mEa
g & 7ar g7 & AMfeq ¥ o O
wrEr § fd & e & faw o g
TEATH F1 I g 98 ANEWTAT AGY
g T @ A F A A Tt S
e e grar g7

o g AL : ST SFT FWA
Y T W FrE T FAA AEL A
FUEY § Gg 4gd  AwEwTEr
sgtary,  feerfaat 3@ & @m
EFT AT F 91 T @7 & OB
e &, gy sasr waaT a8 a7 |

Shri D. D, Puri: May I know by
what time the eradicatiop programme
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is expected to cover the entire coun-
try?

Dr. D. S, Raju: We hope to com-
plete the eradication programme by
the end of the Third Five Year Plan.

st siwTATR d7@r: WA FAT9T
ot ¥ wg1 fr faddfes 7o 7% gam
# Ay wrgan g v 90 39 w0 oA
feedafewst g9 & fow &1 gaa
IUTT AET AT T g7

o gHten =T S g, § & fower
g Tifeamiz & A S ox fag 9
f&  oodfrgud FierzgaaT
# faeinfes Fwia s@a14 &1 FO
C

Shri Tyagi: May I take it that
Governmeni have not yet succeeded
in making vaccination compulsory for
each new-born chiid?

TMo FAIEr TRAT: AR, AL
dFT A1 FOF FO9 HE TR
FIA A9 FTOAAL &, AfFT AEAT gEeq
arAd # f& oot 3w § q¥ agd fawax
AT 7 g 1 39 I R FH aW
a1 & Famsy St 7Y =vmar | gHT fag
faedafes Fa97 IATAT AT @I 2
qrom & fF 358 16T Fraer g

Dr, Gaitonde: May I know whether
it ig a fact that a committee was ap=-
pointed recently to find out wavs and
means of eradicating small-pox in
India, and whether the recommenda-
tiong of that committee were put into
execution, and if they were not im-
plemented, the reasong therefor?

Dr. Sushily Nayar: A committee
was appointed in 1958, and as a re-
sult of the recommendations of that
committee, pilot projects were set up
in different States. On the basis of
the results of the pilot projects, a
comprehensive National Small-Pox
Eradication Programme was launched

la&year.
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Shri Hem Barua: In view of the
fact that such virile personalities as
Gandhiji, George Bernarq Shaw and
Dr. Einstein were opposed to this
vaccination, and further, vaccination
is not a guarantee of immunity, may
I know what other steps Government
have taken to see that small-pox is
eradicated?

Mr. Speaker: That question has al-
ready been asked by Shri Yashpal
Singh.

Shrimati Savitri Nigam: May 1
know whether the special campaign
which is going to be launched short-
ly will be restricted to Delhi or to
particular States only or wil; extend
throughout the country, and if the
answer be that it will cover the
States also, then may I know what
grant the Central Government are
giving to the States for this purpose?

Dr, Sushila Nayar: Therz iz no spe-
cial campaign that is being launch-
ed. The campaign is already on. A
special week is being observed from
September 25 to intensify it. So far
as the expenses are concerned, the
Government of India is meeting 100
per cent non-recurring and 75 per
cent recurring expenditure of the
campaign, and Rs 7 crores have been
provided for that. '

Trisuli Hyde] Project

+
Shri Bhagwat Jha Azad:

*507. { Shri P. C. Borooah:
|_ Shrimati Jyotsna Chanda:

‘Wil]l the Minister of Irrigation and
Power be pleased to siate:

(a) whether the execution of Tri~-
suli Hydel Project in Nepal is progres-
sing according to schedule;

(b) the steps being taken to remove
the difficulties that have cropped up
in the execution; and

(e) whep it is likely to be comple-
ted?
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The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) Yes, Sir;
according to the present sthedule.

(b) The good offices of the Indian
Aid Mission in Nepal, and of His
Majesty’s Government of Nepa] were
used for overcoming the difficulties
met from time to time in the execu-
tion of the Project.

(c) June, 1965,

Shri Bhagwat Jha Azad: By how
much has this programme been de-
layed according to the original sche-
dule, and will it be possible 1o keep
up to the present schedule at least?

Dr, K, L. Rao: The project was to
have been completed earlier, but due
to certain difficulties, the schedule
has been altered, and it s now ex-
pected to be completed in June 1885.
‘We hope it will be done on that date.

Shri Bhagwat Jha Azad: How far
is it correct that there hasg been an
upward rise in the cost of this pro-
ject as compared to the original esti-
mate?

Dr. K L Rao: It is a fact that the
cost has risen from Rs. 3.37 crores
to Rs, 8.9 crores. The main reasons
for this were (1) the weir has been
thanged to a barrage, (2) the tunnel
was altered; there wag originally a
tunnel, it hag now been altered to an
open canal with an aqueduct, and
(3) there has been a spiralling of
prices.

Shri Vishram Prasad: How much
area wil] be irrigated by this project
and what wil] be the extent of the
area benefited by zlectricity?

Dr. K. L, Rao: This is purely a
hydro-electric project. It ig expect-
ed ultimately to have 18 mw. of
power at 60 per cent load factor.

Shri Bhakt Darshan: What were
the main Jdifficulties encountered in
the execution of this project and
how were they surmounted?

SEPTEMBEER 3, 1863
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Dr. K. L, Rao: Tha dxfﬁculhea were
three, The firs: = the ahsence of
a road from K m~na fs Trisg'j oa
distance of 45 mile:, due to difficult
terrain conditions. This rocd  whith
was to have been cumapl ‘~7 her 1058
has taken nearly 5 years and it s
only just now that it is in a e» '~
fit for truck traffic. The seccnd d ffi-
culty wag in the acquisition of iand
for the barrage for the project areas,
colonies and so on. Thig has been
overcome through the good offices of
Hig Majesty’'s Government of Nepal
and now the required land has been
acquired. - The third difficulty is one
of labour; against the requirsment of
7,000 labour, we could get only 3,000.
This is being constantly pursued with
the aid of the Nepal Government, and
it is hoped that we wil] have suffi-
cient labour to complete the project
in time.

Rural Water Supply Programmes

+
[ Shri Surendra Pal Singh:
I Shri Warior:
Shri Vasudevan Nair:
| Shri M. N. Swamy:
4 Shri D. C, Sharma:
| Shri P, K. Ghosh:
Shri Kapur Singh:
Shri Kesar Lal:
| Shri Yashpa] Singh:

Will the Minister of Health be
pleased to state:

*508.

(a) whether it iz g fact that re-
cently the Central Government car=-
ried out a comprehensive survey of
the rural water supply programmes
all over India with a view to assesa-
ing their progresg up-to-date; cnd

(b) if so, the outcome of this sur-
vey?

The Deputy Minister in the Minis-
try of Health (Dr. D, S, Raju): (a)
and (b). No, Sir, But the Govern-
ment of India have sanctioned a
scheme for the setting up of Special
Investigation Divisions in the States
for carrying out detaileg surveys and
preparation of plang and estmmates
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f1 rural water supp’'y schomres  in
d'ficult areas. These Nivisions have
be p set up i1 eleven States, name-

=, Andhr: Pr.odosh, Assam, Gujarat,
Horala, Srizsa, Punjah, Mysore,
M. ha Pr.d-sh, Rajasthan, Uttar

Pradesh and West Beneaj a~d the re-
5 wou'd be known only after the
surveys have been ecomp'eted.

Shri Surendra Pa! Singh: What
was the budgeted amouni to be spent
on ail rural water supply schemes
during the first two years of the pre-

at Plan, and what h-s been the
ac‘ual expenditure over the same
pe-ind?

The MPnister of Health (Dr, Sushila
Navar): There is no year-by-year
allotment for rural water supply in
the Plan, but I might mention that
the total amount that has been pro-
videq in the plan under the different
Ministries for rura] water supply is
Rs. 67 crores.

Out of that, the expenditure in
the first two years has been Rs, 9.64
crores,

Shri Surendra Pa] Singh: Is it a
fact that the main difficulty in the
successfu] implementation of these
schemes ig the lack of effective co-
ordination between the numerous
agencies which carry out this work
in their own waried and peculiar
ways, and if so, are Government tak-
ing any steps to Temove this diffi-
culty?

Dr. D. §. Raju: That is one of the
reasons for the difficulties encounter=-
ed, and a co-ordination committee
has also been formed.

Shri D, C. Sharma: The rural water
supply question has been with us all
these years, at least for the last
twelve years. May I know what pre-
vented the Health Ministry from hav-
ing this kind of body, which is now
formed for eleven States, earlier, so
that it could cover all the States of
India? I do not know why it has
been delayed so far and we are tak-
ing up the survey only now.
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Dr. Sushila Nayar: The ‘nvestiga-
tion divisions have been sanctioned
for all the States.

Shri D, C. Sharma: With your per
mission, I want to know why ther.
has been no survey all these years,
and why the Ministry of Health has
woken up only now in corder to do
this.

Dr, Soshila Nayar: 1 musi say
firstly that the respomsihility of the
Ministry of Health for rural water
supply is confined to pipe water sup-
ply schemeg for which, out of Rs. 67
crores, Rs. 16 croreg are at the dis-
posal of the Ministry of Health, Of
the rest of the money, Rs. 35 crores
are with the Planning Commission
under the local works scheme, Hs, 3
to Rs. 4 crores are with the Home
Ministry under the backward classes
and scheduled castes and scheduled
tribes scheme, and Rs. 13 or Rs. 14
crores are with the Ministry of Com-
munity Development for rural water
supply schemes. The Ministry of
Health tried to make an over-all as-
sessment and find out how many vil-
lages have been covered and in how
many villages the problem  stil
remains. All that we were able to
get from the State Governments ay
well as from the different concernc
Ministries of the Government
India wag that in so many lakhs
villages wells have either been bul.
or been repaired, but there was not
even information as to how mmany
wells had been newly sunk and how
many had been repaired. And the
information as to how manv villages
were just left untouched was not
available. So, we thought that it
was necessary to get this important
information at least for the difficult
and scarcity areas, and we have sanc-
tioned the scheme of investigation
divisions last year.

Shri D. C. Sharma: Not very con-
vincing,

Shri Kapur Singh: I want to know
it I may, whether Government have

formulated any targetal programme
for supply of perenniel, plentiful
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water to all rural arecas in India, and
il so, what is the target date.

Dr. Sushila Nayar: We would like
to have it done as carly as possible,
Personally, I would like to ser every
village having water supply before
the end of the Third Plan, but I have
very serious c..ibts :° {hat target
will be achieved,

Shrj Kapur Singh: I do not wish
to ascertain her likes or dislikes, but
whether a target programme exists,
That was my question.

=t oo fag : fo7 amt § 5o
¥ 33 Wi ag 2feat firz g€ off 37
ﬁmawm’?m#aﬁmaﬂgmg,
Fa1 # sA gwar g (% $7 a% a9z ot
F ZTAMW F oFTAAT ?

Tro IS A@T: I WEE g
FITZAT A1, FI S awA F 7L gyray ?

e AR faT o # wrw A
22 Wit gy az zfsar feez g€ o
37 AT 9 FT FAAW A9 gAT & W%
9 FF TAFI TAAH 1 ATA ¢

o gt A@T: AH, AL TH
At w15 sfaar 721 wr & fx 23 7300
q9gF TS EAT U ZAT 97 |

Shri Tyagi: Have the Government
come to some conclusion with  re-
gard to the patterp of aid that ean
be offered i~ ~ wvillage if it wants to
construct a well or make its own ar-
rangements for water supply? Ig it
Eiven on a percentage basis or as a
matchinz grant? What rs the pattern
proposed or being followed by the
Government?

Dr. Sushila Nayar: It is nol possible
for me to tell the pattern of assis-
tance for the digging of wells, be-
cause that is not dealt with by the
Health Ministry, So far as pipe
water supply is concerned, we give
50 per cent grant.

wt fom Aremw ;. sfweE, wav K
o aFAr § {7 dzq naddwe 1 9
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¥ IAT 93T §IFILT &1 39 JETH 7
g &9 F foqu 7T v Y waz 7
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Tro gAlem AT : AW, 2T UH
€z § FATFAT W & fAw oa@r
qar 7€\ faar smar & 1 &< gew =AW
F fow ow AT <@ &1 orEr &0

Shri S. N. Chaturvedi: There is a
widespread demand for [protected
water supply to village areas, Is it
a fact that the full allocation of
grants made to the States for this
purpose has not been utilised?

Dr. Sushila Nayar: There is delay.
Apart from the reason that one hon.
Member stated, namely, that there is
not enough co-ordination, there is
acute shortage of pipes of 3-6" dia-
mz:ter. There is alse shortage of
pumps, filters and waier meters. We
are taking up with the Ministry of
Commeree and Indusiry to step up
the production of the necessary parts.

w1 T FTF A FAT A2 TETE
f& arv aw «1 AM6-q977 9T 37 F
fqu =19, A1 #7E 700 FT FEA
grit ? afz gi, a1 #41 59 IFT AT F1§
FIFAT HAAT F qATHA 2 7

To geiten AT : THT §H ATAT
arrar qar 2 fF g r qara 2w w7 F
faw wzaw uivara & fAw goo FT
%qq WYT ®IA TGIT (AT 3ee
FT1E €90 FT TEIT £ | 544 &97 F1 57
TFT A1 §& AFATIAT ATT TEI AT TET
g, afea da 9% «wvv9 a7 o £, 29
IT HT FIET F7H & a0 W IN &
3T § 71T g5 fagwi & oY 737 grfae
FW F AT FTRE |

st FoE : § q7 AT AMAAT

f 71 &€ a=1 7 afgi, a=mEl wiw
Tl ¥ a7 F7 Hwr ofeEw w1 AR
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# fag 2 faar smar &, fomd aor T1g
A arer & AT g g, o | e
®: &: g famt qr 9% wA 7 7ar
FTFTT T 39 AT F1 29 F79 5 A0
FTE Faw o3s0ar £

o AT TWL: AT AT FGTE
f& ferageam ¥ aga @1 W@l & @m
gaiifeze aEr 91 @ & 1 AE
1 AT 0F qgT @3 AT F, A
FE SR 9T & | 74 ITAYT H 99 7 Afw
qré 9 & 1 IFAYT F ¥ wET
qrEfeze aEe-aTTE 39 7 0F g
ZHT TAT AH TE AT 2

St ° 7 Venkatasubbaiah: Has it
becy w..aght to the notice of the
Government that many schemes under
the national rural water supply
scheme were left for execution to the
panchayats and that they were not
being managed well?

Dr. Sushila Nayar: We have no in-
formation to that effect. If the hon.
Member has any, he may please sup-
ply it to us

ot form e ;T nA wEEET ©

A ag 71 At § fw e §

7% fa9 ¥ 9 g7 o ma & 2 A

FHT &1 81 FT AT 30 A4 E A7 7

w1 AFR4T T g@ 97 ¢ " A1CAT AT 9

& fau 7z A g, ag faeger o w9

sz &, fom #1 9 7 waer i

1 77 @ 3, afz zr, A1 a3 F ofAg

q17 & qrAT 71 g9 9372 fHaAv @Ay aay

-3

WA WEET : VE IF T F fAw
fafazes o e 43 wav7 2 a947 27

Shri Priya Gupta: The eniire dis-
trict. I have been wvisiting that place

very recently. 9% fa¥ ¥ &1 o1, faFeT
utd & o, qET T E
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;o g AR : AW, AT F
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TaAHEA ® A<F § WA AAMT AT
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g1 E, 3gl 0% qEa-AEed A 3W AT
FAGE AT Fi AATE FT AFATE B T
g7

Mo gt A F 7 977 A A5
far £ fe a3 %1 #41 § A STE
74 F faw a0 Fifor 77 @ £

-

Dr. L. M_ Singhvi: Sir, on a point
of ‘order. I wish to raise this in
all earnestness, My submission is
that we have received in answer to
these very important guestions noth-
ing but evasive assurances. When
we ask what the programme in a
particular matter is, we should know
what the programme is and what the
allocation is and whether it js propo-
sed to do something about this all-
imporlant problem, Is nothing more
to be expected in this Housa than an
assurance that the Governmen: rea-
lise that the problem is very grave
and difficult?

Shrimati Savitri Nigam: I  would
suggest that some more supplemen-
taries should be allowed on this
guestion.

Mr, Speaker: The difficulty is this.
It is rather doubtfu] what answer I
should give to Dr. Singhvi in this res-
pect. The first difficulty that I ex-
pericnce is that there are about 10,
12, 15 20 and sometimes 40 co-spon-
sors of a question. lf they are not
given an opportunity, they have a
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complaint that though they were sig-
natories they have not been given
a chance to put a quesion,

Dr. L. M. Singhvi: I am not com-
plaining,

Mr. Speiker: He has been standing
and other hon, Members too have
been standing, The point ig that I
have spent 7 to 8 minutes on this
question and even Jduring these 7 or
8 minules if hon. Members have not
been able to get the answer that they
requ'r: they can have other opportu-
nities of bringing it before the House;
it is not that I should continue allow=
ing supplementaries on the gquestion.

Dr. L. M. Singhvi: I am not ask-
ing for permission for supplementa-
ries; I am not complaining about
that. (Interruption).

Mr. Speaker: Order, order.

Dr. L, M. Singhvi: Opportunity has
been zllowed to us to ask supple-
mentary questions. But the answers
are evasive, They serve no useful
purpose. It is in your power to direct
the Ministers to furnish us proper
and adequate answers so that there
may be po need for further questions.
Let it not be a game of hide-and=
seek,

Mr. Speaker: Whenever the answer
is not satisfactory, at cnce the hon.
Member concerned gets up and says
that his question has not bzen answ-
ered; immediately he brings it to my
notice and wherever there js an
evasive answer I will be helpful, and
I will ask the Minister to give direct,
precise and informative answers to
the questions that are put. Certainly
they are to be precise. But now,
when al] that hag heen  discussed,
after seven or eight minutes, it is no
use raising it again.

vr. L, M. Singhvi: You would rea-
lise, Sir, that nothing at al] has been
mentioned by the Minister. The Min-
ister has not said anything in respect
of the Government's programme. (In-
terruption).
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Shri Priya Gupta: On a point of
information.

Mr. Speaker: There is no provi-
sion to raise points of information for
obstructing the proceedings of the
House,

Some Hon. Members rose—

Shri Bishwanath Roy: This is the
question Hour but they are raising
points which are matters for discus-
sion. In the question Hour these
matters are not to be discussed.

Shri Hem Baruma: He is interrupt-
ing.

Mr. Speaker:
question,

Order, order. Next

Doctors for Rural Areas

+

509 J Shri Dinen Bhattacharya:
* | Shrimati Vimla Devi:

Will the Minister of Health be
pleased to refer to the reply given
to Starred Question No. 1186 on the
30th May, 1962 and state the further
steps taken by Government to meet
the shortage of doctors in the rural
areas?

The Deputy Minister in the Minis-
try of Health (Dr. D S. Raju): A
statement ig placed on the Table of
the Sabha. [Placed in Library. See
No. LT-1652/63].

Shri Dinen Bhattacharya: May I
know whether the Government have
any scheme top give financial subsidy
to the State Governments so as to
meet the shortage of doctors?

Dr. D. S, Raju: Various Govern-
ments have takep wvarious steps and
there js provision for subsidy also.

Shri Dinen Bhattacharya: In the
statement I find that in West Bengal
no further steps have been taken as
the position is satisfactory. May I
know whether the attention of the
Government has been drawn to the
fact that a large number of rural
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dispensaries in West Benga] are work-
ing without doctors for a long time?

The Minister of Health (Dr. Sushila
Nayar): According to our information,
there is no such problem in West
Bengal,

Shri S. M. Banerjee: From the
statement it appears that the pay-
scales have been revised for those
doctors who are to serve in ihe rural
areas, I want to know whether it is
a fact that there is a tremendcus
shortage of lady doctors especi..y to
work in the rural areas and, if so,
may I know what positive steps are
being taken to atiract them more for
the rural areas?

Dr. Sushila Nayar: It is true that
there is shortage of lady doctors, but
the psoblem is, whenever they are
posted to the rural areas in several
States, they have influential friends
who go and put pressures and get
the transfer orders cancelled. (Inter-
ruption).

An Hon. Member: It is a reflection.

Mr. Speaker: There is no reflection.
You do it every day, We shoulq also
admit that we do it every day. The
Health Minister should also be strong
enough to resist such pressure.

Dr, Sarejini Mahishi: May I know
whether it is a fact that degree courses
in some of the medica] colleges have
not been recognised by the Indian
Medical Council and as a result
traineq students are finding it diffi-
cult to get employment?

Dr, Sushila Nayar: 1 do not know
of any doctors within the country
who are finding it difficult to find em-
ployment because of the non-recogni-
tion of their degrees. There has been
some such problem for some of the
doctors whg have come from  our
neighbouring countries, for instance,
from Dacca and we have taken steps
to removed their difficulties also.
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Dr. L. M. Singhvi: s it realised
that the shortage of doctors in the
rural areas is mainly due to the fact
that the output of medical graduates
is relatively small? If so, may I
know whether any medical colleges
are proposed to be established in the
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remainder of the Third Five Year
Plan period? If the answer is in the
affirmative, 1 would like to know
where, when and how they are
going to be established?

Dr. Sushila Nayar: Sir, the output
of medical graduates has considerably
increased and so has the number of
medical colleges. But it is a fact that
not even half the graduates go into
government service because the con-
ditions of service are very unattrac-
tive. The rest go for private practice.
So, several of the State Governments
are now taking a bond from the medi-
cal students to serve the State for
two or three years after graduation
so that they will have them available
for their institutions.

Dr. L. M. Singhvi: I want an
answer to the second part of my
question, whether any new medical
colleges are proposed to be established
in the remaining period of the Third
Five Year Plan.

Mr. Speaker: The guestion is, how
to persuade them to go to the rural
areas. The general shortage is there,
but they do not go to the rural areas,
and they start private practice.

Dr. L. M. Singhvi: That is only an
answer to one part of my question.
But certainly, if there is a sufficient
number of medical graduates in this
country, it would not be possible for
the private sector to absorb «ll of
them as private practitioners. Then,
of course, they will have to go to the
rural areas. So the real solution

would be the starting of new medical

colleges.

Mr. Speaker: The answer he has
given. What else does he want now?

Dr. L. M. Singhvi: That is a solu-
tion which I have suggested. I want
to know whether any new medical
colleges are proposed to be estab-
lished, and that must be answered.

Shri D. C. Sharma: Sir, he deserves
10 be the Health Minister.

Dr. Sushila Nayar: We are doing
everything possible to discourage the
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setting up of new medical colleges
during the remaining period of the
Third Five Year Plan because thgre
is a good deal of shortage of experi-
enced teachers in the existing medical
colleges. The failure rate is fairly
high. We are concentrating on
improving the teaching standards, staff
position etc, in the existing medical
colleges so that the results may be

better and the output of doctors also
may increase.

Shri D. J. Naik: That the condi-
tions of service are not so encourag-
ing as to make the doctors go to rural
areas. May I know whether the
Union Government would instruct
the State Governments to improve
those conditions of serwvice?

Dr. Sushila Nayar: Well, Sir, we
have discussed this question year after
vear in the Central Health Council
and several resolutions have been
passed by the €ouncil recommending
what improvements can be and should
be effected. The State Governments
too have their difficulties of finances
etc, but they are all trying to do
something, as is evident from the
statement,

=N AT - AT AT aEtamr
ag FAAT. &1 gw Fan % feq ot
F AN ¥ IgEl ¥ oF Foed g
g W7 38 Auured § aq § f599 w0
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Mafaar s F7 JETE, gz AE
AT T g 7
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Ayurveda

#*510. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is proposed to curb
the study of Ayurveda;

{b) if so, the reasons therefor;

(c) whether it is a fact that there
is great concern among Ayurveda
practitioners on this account; and

(d) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Health (Dr, D. S, Raju): (a)
No, Sir.

(b) to (d). Do not arise.

Shri D. C. Sharma: With dus res-
pect to the Ministry of Hes' °  ant
to say that I have met s0 + .« .yur-
vedic practitioners and they are of
«the unanimous view that the Ministry
is allergic to Ayurveda =and is not
doing anything to improve....

Mr. Speaker: He has asked a gques-
tion and the answer came that his
information is wrong and it is not so.
Now he is commenting upon it by
saying that he has heard some people
saying so and what the Ministry has
to say about it.

Shri D. C. Sharma: I will ask
another question. How much of the
money ear-marked for the promotion
of Ayurveda in the First and Second
Plans and in the first two years of
the Third Plan was spent and im
what way?

The Minister of Health (Dr. Sushila
Nayar): In the Second Plan the
expenditure on training research was
Rs. 17.55 lakhs, post-graduate training
Rs. 16.98 lakhs, up-grading of other
teaching institutions Rs. 25.93 lakhs,
research Rs. 12.33 lakhs and other
itemxz Rs. one and odd lakh. In all,
Rs. 73.93 lakhs were spent out of a
total allocation of Rs. 1 crore, which
is very good expenditure. The ex-
penditure during the first two years
-of the Third Plan is also quite satis-
factory. But 'may 1 say that the

progress of Ayurveda is not to be
judged by the money spent because
the claim of Ayurveda is that it is
an inexpensive system?

Shri D. C. Sharma: How many re-
search centres are being maintained
by the Central Health Ministry for
Ayurveda and how much money is
being spent on them?

Dr. Sushila Nayar: All that I can
say is that not a single research
scheme which has been considered by
experts to be of adequate standards
has been refused. It is not the Health
Ministry that is geing to carry out
research in Ayurveda. The Ayurvedic
practitioners have to do it. They
have to prepare schemes and submit
them to experts.

o e fag o fEaT wmafas
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q¥ @7 TadAed Argag #1 fegdafwi
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Shri Buta Singh: Are Government
aware that the medical system of the
people is basically related to their
view of ultimate reality? If so, may
I know the reasons for the compara-
tive neglect of Ayurveda?

Dr. Sushila Nayar: Ayurveda is not
being neglected. We do not accept
that accusation at all.

Shri Tridib Kuomar Chandhari:
What steps are being taken to bring
Ayurveda to modern scientific lines
and what progress has been made in
the formulation of a standard Ayur-
vedie pharmacopoeia?

Dr. Sushila Nayar: So far as the
standard pharmacopoeia is concerned,
a committee has been set up and it
is working on it. As soon as it is
ready, it will be made known to the
hon. Members.
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F IAAT TIAUA agi W 77 & Porr
T =rfgr

Re: Question No. 511

Mr. Speaker: Next question. Shri
D. C. Sharma,

Shri D. C. Sharma: No. 511.

Shri Tyagi: May I raise a point of
procedure? My  suggestion is this,
When in serial order questions con-
cerning only one hon, Minister come
continuously, it may be possible to so
distribute the questions that one hon.
Minister may not have too much pres-
sure of volleys of questions. Alter-
nately hon. Ministers might be had.

Shri Kapur Singh: On humanitarian
grounds I support Shri Tyagi.

Mr. Speaker: The only unfortunate
thing is that the hon. Ministers con-
cerned have not felt the burden tod
heavy. It is only the hon. Members
who have felt it. Shri D. C. Sharma.

Shri D. C. Sharma; I have very light
burden. Question No. 511.

Food Adulteration Act

+
Shri D. C. Sharma:
Shri P. C. Borooah:
Shri Yashpal Simgh:
*511.J Shri Balmiki.
Shri D. D. Puri:
Shri Bade:
[smi 1. B. S. Bist:

Will the Minister of Health be
pleased to state:
(a) whether attention of Govern-

ment has been drawn to the news-
item in the Hindustan Times of the
1st June, 1963, captioned “Food Adul-
teration Act fails to be a deterrent”;
and

(b) if so, Government's reaction

thereto?

The Deputy Minmister in the Minis-
try of Health (Dr. D. S. Raju): (a)
Yes, Sir.



4547 Oral Answers BHADRA 14, 1885 (SAKA) Oral Answers 4548

(b) Punishments need to be made
more deterrent and the scope for
evasion of the law removed. Gov-
ernment propose to promote suitable
legislation to amend the Prevention
of Food Aduteration Act, 1854 to
make imprisonment compulsory for
adulteration and to improve its effi-
cacy.

Shri D. C. Sharma: What efforts
are going to be made to make the
punishment more deterrent in terms
of fine, in terms of imprisonment and
in terms of closing down the business
of a person who is found guilty of it?

Dr. D. S. Raju: The proposal is to
make six months’ imprisonment com-
pulsory for the first offence. It is
sought to be made six months. Pre-
viously the imprisonment was not
compulsory. We have removed that
clause. We have made six months’
imprisonment compulsory for the
first offence, two years for the second
offence and three years for the third
offenee.

Shri D. C. Sharma. How many ins-
pectors were responsible for discover-
ing how many cases, how many cases
were sent to court, how many of those
cases were tried and how many per-
song were punished?

Shri Ranga: How many questions!

Mr. Speaker: Not so many ques-
tions. This also may be answered as
to how many questions were com-
bined

The Minister of Health (Dr. Sushila
Nayar): | answered this question with
regard to Delhi just a day or two
BEO.

Mr. Speaker: When so many gques-
tions are combined, I will ask hon.
Ministers to answer only one of them.

Dr. Soshila Nayar: I am afraid, it
is not possible for me to give the
number of inspectors and cases be-
cause they are dealt with by muni-
cipalities and there are thousands and
thousands of municipalities.

Mr. Speaker: So, it is not possible
ty smewar gnv one of all those ques-
tions that have been asked. Shri
Yashpal Singh.
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Shri J. B. §, Bist: What action does
Government propose to take to pre-
vent the scope of adulteration.

Dr. Sushila Nayar. I do not know
what we can do. We can make laws
and punish the law-breakers. That
is about all.
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Shri Nath Pal: Has the hon. Minis-
ter's attention been drawn to the fact
that it is not so much the inadequacy
of the law and its stringency but
very often it is the so-called inspec-
tors, who are to check the evil, acting
as accomplices and in league with
these anti-social elements that is
proving a major hindrance to enforce-
ment of this law?

Dr. Sushila Nayar: Well, Sir, the
law has provided that there should
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be two independent witnesses when
the inspectors take the samples. That
is to safeguard this kind of collusion
and also to protect the inspectors.
But in very many cases it is very
difficult to get the public to come
and help the inspectors in this.

Shri P. R. Patel: So long as the
administration is not clean and with-
out corruption, is there any prospect
of getting better results even though
the punishment may be increased or
any punishment may be given?

Mr. Speaker: That may be a matter
of opinion. Shri Banerjee.

Dr. Sushila Nayar: The question of
administering this law is not the
Central responsibility at all. It is
that of the States, and further than
the States....

Mr. Speaker: I have disallowed that
question. Shri Banerjee.

Shri 5. M. Banerjee: Adultera-
tion is increasing every day. I would
like to know whether the Govern-
ment contemplate to use the provisions
of DIR against those who are indulg-
ing in adulteration?

Dr. Sushila Nayar; I do not concede
the point that adulteration is increas-
ing every day. The figures that we
collected for Delhi for the last three
years showed a reduction, not an
increase.
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Dr. Sushila Nayar: Health education
and civic education are matters which

are very important and everybody
admits them.

Shri Hari Vishou Kamath: Has the
Minister been correctly reported as
having said in Bhopal a few days ago
that she personally knows a number
of food inspectors who have amassed
so much wealth that they can afford
to keep a fleet of cars and send their
children abroad for education and, if
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so, does that statement imply corrup-
tion and inefficiency on the part of
food inspectors what is the remedy
for such a sad state of affairs?

Dr. Sushida Nayar: No, Sir. The
report is not correct.

Shri Hari Vishou Kamath: What is
the correct report?

Dr, Sushila Nayar: What [ did say
was that there were reports that food
inspectors got rich which implied that
there wag corruption. There was need
for ensuring better integrity and
better efficiency in municipal admini-
stration.
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The Minister of Irrigation and
Power (Dr. K. L. Rao): A statement
is laid on the Table of the House.

STATEMENT

The question of inter-connection of
the Punjab-Delhi-Uttar Pradesh pow-
er systems was discussed by the Cen-
tral Water and Power Commission
with the representatives of the Delhi
Electric Supply Undertaking and of
the UP. and Punjab State Electricity
Boards in May, 1963. It was agreed
to construct the following transmis-
gion lines for the purpose:—
(a) 220 KV line from Moradnagar
(U.P.) to Delhi ‘C" Station;
(by a 220 KV line from Farida-
bad (Punjab) +o Delhi ‘C’
Station; and

(¢) a 66 KV single circuit, link
between Ghaziabad and Shah-
dara.
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The link line at (¢) would enable
exchange of power between Uttar
Pradesh and Delhi under emergent
conditions till the comp'etion of the
line referred to at (z).

The Punajb and U.P. State Electri-
city Boards have started the prelimi-
nary works and these are program-
med to complete in 2-3 years.

Shri Bhakt Darsham: On the last
occasion, when this question was re-
plied to, the Government gave the
impression that the whole of Uttar
Pradesh and Punjab wil! be covered
by this joint electricity pool. But
now I find from this statement that
only three minor schemes, quite con-
tiguous to Delhi, are being under-
taken. I want to know whether
Government intend to stop with
these minor schemes or intend to ex-
pand them in future.

Dr. K. L. Rao: The previous reply
has not been properly understood.
What iz being done is to establish
inter-connection between U.P., Delhi
and Punjab. The advantages in inter-
connection are two-fold. The first
advantage is this one. At the end of
the Third Plan, we expect a shortage
in Punjab of about 74 MW and in
U.P. of about 117 MW and any sur-
plus power which is available in
Delhi will be.. .

Shri Ranga: We are having a lec-
ture.

Dr. K. L. Rao: T am sorry. But I
thought 1 should give the informa-
tion. Therefore, the surplus power
of Delhi will be used to overcome the
shortages of Punjab and UJP. The
second advantage in having inter-
connection is to secure the seasonal
power, the hydro power, which is in
Bhakra, to be utilised in Delhi. For
that period, for three or four months,
the coal will be saved in Delhi. These
are the two advantages.

Shri Hari Vishnu EKamath: It is not
a debate.

Shri Bhakt Darshan: I find that
even these minor schemes will take

about two fo three years for their
completion. Do the Government in-
tend to help the State Governments
concerned so that they may be com-
pleted earlier?

Dr. K. L. Rao: They are not minor
schemes. They are very vital links
in this inter-connection system.
These are expected to cost a crore
and a half rupees. This should have
been done earlier. But the main
point in spreading over this to two
or three years was that we have got
to connect Bhakra and Faridabad be-
fore we get thiz advange. That is
why this period has been fixed.

Shri Bhagwat Jha Azad: Barring
these three minor schemes, may I know
whether Government have got any
proposal from the two concerned
State Governments about the linking
of the power system and having ade-
quate power supply here as well?

Dr. K. L. Rao: 1 would repeat for
the information of the hon. Member
that these are not minor schemes;
they are very vital links in connecting
these three systems. There are no
other proposals.

Shri Bhagwat Jha Azad: They may
not be minor schemes, but the point
is that they cannot be major schemes,
or be sufficient or adequate.

Shri Igbal Singh: May I know whe-
ther it is a fact that there is a lot of
shortage of power in the Punjab,
and whereas Punjab is being compel-
led under this joint pool system to
give more power to Delhi, and power
here is wasted on heaters and coolers
and refrigerators, there is a shortage
of power for the farmers in the
Punjab?

Dr. K. L. Rao: At the end of the
Third Plan, there will be shortage in
Punjab, and that shortage will be
met by the surplus from Delhi.

Shri S. N. Chaturvedi; May I know
to what extent the shortage of power
in UP will be made good by Delhi
from the surplus that is available at
Delhi?
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Dr. K. L. RBao: | submit that I have
already answered this question, but
1 may repeat that the shortage in UP
will be made good to a large extent
by this inter-connection; also we have
tak:n steps to establish two more
units of 60 M.W. at Harduaganj to
ease the position.

Skri Priva Gupta: May I know the
terms of reference of the control
house in regard to shedding of power
in some areas or directing diversion
of power to the other areas without
causing difficulty to the respective
areas and municipalities? Who will
guide them in this regard?

Dr. K. L. Bao: Under the present
system of inter-connection, it is by
the agreement of the three States
that that has got to be fixed up and
the power exchange effected. But,
later, we are aiming at an integrated
system, and then we shall have a
separate regional agency for that.

Shri Bata Singh: May I know whe-
ther it is a fact that the Punjab Gov-
ernment have sent a proposal for the
enhancement of the electricity rates
in Delhi, and if so, the reaction of
the Central Government thereto?

Dr. K. L. Rao: I do not have infor-
mation on that subject.

Industrial Potentialities of Danda-
karanya Project

+
518, [ Shri P. R. Chakraverti:
| Shri Sidheshwar Prasad:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased $0
state:

(a) whether Government have exa-
mined the industrial potentialities of
Dandakaranya Project; and

(b) if so, the steps taken by the
Dandakaranya Development Autho-
rity in this direction?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a) and
{b). Yes, The National Council of
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Applied Economic Research has re-
cently completed a \techno-economic
survey of the Dandakaranya area.
The recommendations made by the
Council regarding the establishment
of industries based on mineral and

forest resources, are under examina-
tion.

Shri P. R. Chakraverti: May we
know the exact form of the integrated
system that hag been devised 0 help
the displaced agriculturists settled in
Dandakaranya to augment their in-
come through industry as well?

Shri P. S, Naskar: I could not
really appreciate the question put by
my hon friend, and perhaps, it is my
fault. But I shall answer it in this
way. We took up the development
of the Dandakaranya area first for the
resettlement of the displaced persons.
It is a fact that most of the settlers
are agriculturists. But there ig an-
other phase of the Dandakaranya
project namely the integrated deve-
lopment of the area, and this survey
has been made to fulfil that purpose.
Whatever can be done in that area
has been suggested by the survey
party.

Shri P. R. Chakraverti: Keeping in
view the possibilities of Ii.ndu.stria]
development in this area, do Govern-
ment propose to bring some displaced
persons there who are not necessarily
agriculturists?

Shri P. S. Naskar: At the present
moment, there is a provision to bring
10 per cent non-agriculturist die-
placed persons from West Bengal.

Shri Kapur Singh: I am anxiou:
to know whether there is any possi-
bility and scope in this ;_roject for
absarbing Punjabi industrialists and
agriculturists,

Shri P. S. Naskar: At the moment,
there is no such proposition.

Shri Bhagwat Jha Azad: May I
¥now whether before the present
techno-economic survey wag under-
taken by Government, they had at
any time examined the possibilities of
industrial development in this area so
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as to give employment and to
augment the income of those who are
already there or who may be further
drafted there from outside?

Shri P. S. Naskar: This area was
chose; for the settlement of displaced
persons for two reasons. Firstly, this
areg was under-developed and there
were vast resources of minerals avail-
able there. Secondly, there v as also
under-population in that area. So, it
has been chosen ag an jdeal place for
development.

Shri Bhagwat Jha Azad: Is that the
answer to my question?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): May I add that we are
developing thic area with the twin
object of giving rehabilitation benefit
to the displaced persons and the local
tribal population. Beyond that we
are not going at the moment.

Shri S. M. Banerjee: With the ex-
pansion of small industries in the
particular area, are the displaced per-
sons taken there getting gainful
employment? If so, what is their
minimum wage?

Shri P, 8. Naskar: Whatever small
scale industries have been set up in
the area have been opened with the
purpose of giving additional employ-
ment ang additional benefit to the
settlers there, But at the moment, I
cannot give the exact wages they are
given,

Shri P. Venkatasubbaiah: Is it a
fact that for lack of industries in the
area_ such of the persons who have
been settled there are not able to
have a good living? If so, do
Government propose to start rural
industries there as early as possible?

Shrj P. S. Naskar: The persons
who have been taken there are
mostly agriculturists and they are do-
ing agricultural work. At the same
time, to augment their income  small
scale inrustries have beep opened in
the Zones.
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[(a) and (b). Foreign consultants
have been invited to advise regarding
water supply problems of greater
Calcutta. The services of Publie
Health Engineers of the Regional
office of the World Health Organisa-
tion are available to the Government.
A suggestion of the Chairman, Drink-
ing Water Board, for obtaining more
consultant service is under examina-
tion.]

Shri Surendra Pal Singh: In view
of the fact that the Geological Survey
of India and the hydrological survey
of India can be of great help in sol-
ving the problem of water supply,
may I know whether this Ministry
held any consultations with their ex-
perts with a view to solve this prob-
lem?

Dr. Sushila Nayar: Yes, we have
had some meetings and discussions
with them.
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Shri Surendra Pal Singh: Is there

a proposal to set up a high power:

body of experts to go into the whole
problem of water supply? If so, how
soon will it to set up?

Dr. Sushila Nayar: We have re-
quested the Geological Survey of
India and their regional offices to
work with and advise and heip our
investigation divisions working in the
different regions.

Shri Basappa: May I know whether
the Minister has come {0 know
recently that there is an acute short-
age of water experienced in Banga-
lore? If so, has anything becn dore
abont it?

Dr. Sushila Nayar: The Bangalore
water problem is a very serious prob-
lem ang has beepn before the Govern-
ment of India for some time A
scheme for bringing water from the
Cauvery hag been under preparation.
Prof. Thacker, Member of the Plan-
ning Commission in charge of this
work has also visited Bédngalore and
given them some advice for the com-
pletion of the plan of that project.
When it is completed, ways and
means of raising finance will be consi-
dered,
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Scarcity Conditions in Rajasthan
Scarcity Conditions in Rajasthan

Q. 3 Shri Bhanu Prakash Singh:
Dr. L. M. Singhvi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government is aware
that in view of deficient and uneven
rainfall in the Bikaner and Jodhpur
Districts of Rajasthan, scarcity has
been causeq requiring urgent relief
measures in the matter of arranging
fodder for cattle and relief works to
provide employment; and

(b) what financial aid has been
given by the Union Government to
the State Government to alleviate
distress in this behalf?

The Deputy Minister in the Minis-
try of Food & Agriculture (Shri
A, M. Thomas): (a) and (b). Towards
the end of July 1963 reports were
received regarding prevalence wof
scarcity conditions in certain districts
of Rajasthan owing to failure of raina
during the major part of the month
of July, 1963. The position has, how-
ever, now malerially changed since
there has been widespread rainfall in
most parts of Rajasthan from the 28th
of July, 1963. The State Government
have reported that the situalion has
considerably eased. The Rajasthan
Government have also intimated that
their demand for grass and other
fodder would not now be of the same
order as that anticipated before the
rains set in.

+
S. N {Shri Karni Singhji:

The question of how best to meet
the situation arising out of the failure
of rains during the major part of the
month of July in certain districts of
the State was discussed with the Chief
Minister of Rajasthan and as a result,
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the neighbouring States of U. P,
Punjab, Himachal Pradesh and
Madhya Pradesh were requested to
make available to Rajasthan what-
ever surplus grass and fodder they
could spare. Availability of 10,000
maunds of grass from U.P. and 3,000
tong of Guar meal from Bhiwani was
indicated for immediate supply.
Arrangement for supply of Bhoosa
from UP. was also affered.

To provide water for the thirsty
cattle and for raising fodder and
kharif crops, at our reguest, the
Government of Punjab had agreed to
release 600 cusecs of water from the
Bhakra Main line to Rajasthap canals.

A sum of Rs. 1 lakh has been
sanctioned by the Central Council of
Gosamvardhana and a further sum of
Rs. 25,000- has been sanctioneq from
the Indian People’s Famine Trust for
distress relief in the affecteq areas.

I'I’he State Government have sane-
tioned a sum of Rs. 16,30,000 for
various types of relief works. A sum
of Rs. 430,000 has also been alotted
for taccavi loans.

Shri P. R, Patel: On a point of
order, Sir. I submitted a similar
notice about Kutch because there is
scarcity of food and grasg and all
these things and there is no rain, and
that calling attention notice that I
gave was rejected. So, I want to
know the rules for this . If a notice
comes from a Member of the Congress
Party, that is rejected; if it comes
from the other side, that is aliowed.
So, I want to know what the rules
are.

Dr. L. M. Singhvi: On a point of
order. Thig casts a reflection on the
Chair.

Shrimati Renu Chakravartty: May
I make a submission? I want to say
this that thig question of acceptance
of short notice questions up till now
has been so whimsical that we do not
find any reason behind what is accept-
ed by the Minister and what is not
accepted by the Minister. Therefore,
without making this insinuation about

the Opposition and the Congress, I
think it is right that every Member in
this House should know from the
Ministerial Benches when they accept
and why they accept and why they
reject on several other occasions.

Mr. Speaker: That is exactly the
difficulty with me.

First, I should answer Shri Patel
This might have been accepted be-
cause it relates to cattle which are
dumb and cannot represent their case
That might be one of the reasons.

Then again, it is the Minister who
has the choice to accept a short notice
question or not. I have no authority
there. Therefore, he will excuse me
and would not make any reflections
against me in that respect. .~y

Shri P. R. Patel: I want an ex-
planation from the Minister,

Mr. Speaker: That is, of course,
left to the .discretion of the Minister
whether he would accept a short
notice gquestion or not. If something
comes which the Minister does not
accept at short notice, and if I con-
sider that it is very important, I treat
it as an ordinary question and admit
it. That is all that I can do. I can-
not answer anything more, but it such
instances are brought to my notice,
1 will certainly take it up with the
Ministers that there ought to be cer-
tain principles on which these should
be accepted. 1 will take that up.

Shri Tyagi: May I appeal to you to
clarify the procedure of calling atten-
tion notices, the detailed procedure
as to on what grounds these gques-
tions are rejected and on what
grounds they are accepted? Some
clarification to Members may be
given.

Mr. Speaker: I can only clarify if
some of the Members come to me and
discuss with me and tell me what
they want. It cannot be discussed in
the whole House here. We would
not come to any conclusion. The
Rules are clear and according to them
I take decisions. Today, Mr. Tyagi
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has got a calling attention notice. He
has always been coming to my aid
whenever somebody else in this
House raises any objection. When to-
day he has a notice and  reject it,
he takes up the case and I do not
know where to go to get help at this
moment.

Shrimati Renu Chakravartty: My
submission is that the calling atten-
tion notices came in place of the large
number of adjournment motions that
used to be tabled. Now, at that time
we knew exactly what was within
the purview of discussion of the
adjournment motion. Now, there is
such on important thing as the
Bokaro project. It is very directly
concerned with this House. When we
send in a calling attention notice, we
are told that there is a short notice
question and therefore it will not be
allowed. Then, one, two, three, five,
six days go, but the short notice
question does not come up, nor does
the calling attention notice come up.
We do not want to put in adjourn-
ment motions.

Mr. Speaker: About short notice
questions, I have already said that
there is nothing more that 1 can
do. ... (Interruptions.) About Bokaro,
the hon. lady Member should know
that I have been pressing it and I
have received certain communications.
It is still there: it has not been thrown
out. But sometimes the time is so
delicate that in the interest of the
country it may not be possible to do
that, and I might agree with the
Government at that time that that is
not the particular moment, that it
might not be discussed at that parti-
cular moment. There may be com-
munications going on and at that
very juncture if it is discussed here,
instead of doing good to us, it might
harm our interests, Therefore, I
thought I would delay it for some
davs. Her notice is with me and
probably it would be admitted and
would be answered; the statement is
coming very soon.

Shri Tyagi: I am submitting that it
is very kind of you. We always
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abide by your ruling because I say
it is always fair. Even in my case
where you have rejected it today, I
am sure it must be a fair decision.
But what I was appealing to you was
that we must know what the rules
are. I do not want to deal with it
because it has not been allowed,

Mr. Speaker: He is just going to
deal with it.

Shri Tyagi: The Supreme Court
condemns the action of the Adminis-
tration of Delhi in so many words. I
cannot move for a vote on adjourn-
ment. I feel that there must be some
good grounds for that. Then, I ask
for a short notice question.

Mr. Speaker: In the last three days
I have been getting so many notices
on various decisions of the Supreme
Court. I must inform the House that
in my opinion decisions of the Sup-
reme Court are not the subjects that
should be made the cause of notice
for calling attention or adjournment
motion. There might be some special

. case on a particular occasion where

something special might be called for
and attention might be invited....
(Interruption).

Shri Ranga: But the Supreme-Court
is the only custodian.

Mr. Speaker: The Supreme Court
is the ultimate custodian of the rights
of the citizens; we admit it. It gives
six or seven decisions every day. Can
every decision be made the subject
of a calling attention notice? I would
like to tell Shri Tyagi that if he wants
to discuss with me, he could come te
me and then we shall discuss this.

Shri Tyagi: Only one word, I ap-
peal to you. I agree thai cases differ,
and that every day there are some
Supreme Court judgments. But when
a judgment of this nature—I do not
read it—says that the administra-
tion....

Mr. Speaker: No, no.

Shri Tyagi: When they
the administration......

condemn
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Mr, Speaker: Order, order. Shri

Kapur Singh.

Shri Kapur Singh: With regard to
your ruling I beg to submit one
thing. You have said something
about where the interests of the
country might be involved; you have
said that when yourself and the
Government agree in such a matter
that is the final end of the matter.
About this, I would like to express
the opinion of some hon. Members on
this side of the House that this phrase
“country's interest” or “public inter-
est” requires some kind of definitive
precision, some clear connotation. If
the question of security of the country
is involved, we agree that it should be
a matter for decision between you

and the Ministers. But if something .

else is involved, namely, embarras-
sment to a Minister, inconvenience to
the Government or something which
this House is entitled to know but the
Government would not wish that to
be known to this House, then, this
House is entitled to know the truth,
the whole truth and nothing but the
truth.

Mr. Speaker: I do not know how
he draws the inference. I am rather
surprised. When 1 got the notice of
Calling Attention, I had to ask what
the Minister's reaction was, whether
he has got any objection that has to
be considered by me; not that I have
the authority. If it is presented to me
that it would not be in the interests
of the country just at this moment,
and when I agree, certainly that
decision should be accepted by this
House. If T also feel that that objec-
tion in a particular case—not because
they have represented it—would not
be right, then I consider what else
can be done. Sometimes I will agree
with the Government and sometimes
I will agree with the hon. Member,
whether he be a Member of the
majority party or an Opposition Mem-
ber. 1 may agree and I might over-
rule the Government's objection.

Shri Ranga: But let the hon. Mem-
ber concerned be informed.

Mr. Speaker: The hon. Member is
informed of the procedure. 1 have
requested the hon. Member to follow
the procedure. If they come and try
to convince me that something wrong
has been done and that such and such
a thing ought not to have been done,
I am open to conviction. (Interrup-
tion). Order, order.

Shrimati Renu Chakravarity: We
should know exactly what things we
can move and what things we cannot.
Unless there is something which
guides us, it becomes difficult. We
naturally know that we have a right
to put anything before this House
which is within the purview of the
Central Government. That is all we
want to consider. If it is left to the
subjective opinion as to whether a
thing should be brought up or not,
that creates confusion.

Shri Tyagi: Where the Supreme
Court condemns the administration, it
is our privilege to raise that question
now. If the judgments of the Sup-
reme Court are not to be taken notice
of, there will come a day when the
people will not take care of Parlia-
ment decision. (Interruption),

Mr. Speaker: Whatever that might
be, that is quite a different thing. It
is not that a decision taken by the
Supreme Court in every case doeg not
become a subject for discussion here.

Shri Tyagi: 1 beg to submit that
you must take the House into confi-
dence before you give a ruling. It is
a matter of the Constitution.

Mr. Speaker: Order, order. I do not
follow what Shri Tyagi wants to say.
Does he mean to say that I should
take up that ruling of the Supreme
Court and give the hon. Members an
opportunity to discuss it here?

Shri Tyagi: No, Sir. That is not
my intention. You have ruled that
the Supreme Comrt ruling cannot be
a matter of questions here. Therefore
I protest against that ruling.
{Interruption),

Mr. Speaker: I am sorry if I have
been understood like that, if such
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words are put in my mouth, [ did
not say that I have no remedy at all.
I have not said that every ruling in
every case would not be a subject-
matter for discussion here. I said that
every ruling of the Supreme Court,
whenever it is delivered, does not
become a subject-matter here. But
there would be eircuinstances, in
some cases—

Shri Ranga: Why should we go into
the theory? Why should we make
the Supreme Court ruling also a ques-
tion to be discussed and decided by
you as a matter of ruling? Would it
not be much better to keep it open?

Shri Tyagi: My submission was that
when that ruling or judgment has
cast any aspersion on the adminis-
tration, then alone it becomes a sub-
ject for discussion here. Otherwise, it
does not.  (Interruption).

Mr. Speaker: I do not follow.

Shri S. M. Banerjee: About your
observation or ruling on the Calling
Attention Notice, I have also been
informed that a Supreme Court
judgment cannot become a subject-
matter of Adjournment Motion.

Mr. Speaker: Not in every case.

Shri S, M. Banerjee: In a particular
case, say, the DIR case. 1 do not
want to mention the whole case, We
do not want to discuss the Supreme
Court judgment but here is a consti-
tutional question arising out of the
Supreme Court judgment, where
hundreds of people are detained.
What is the forum to discuss them?
Atfter all, the Supreme Court judg-
ment has very serious implications.
Where are we to discuss that mater?
‘We cannot discuss it on the streets,
we have to discuss it here only. If
this forum is also closed......

Mr. Speaker: The hon. Member has
a peculiar way of putting things that
he wants to say. If he cannot discuss
it here in the Parliament, he says
the other alternative is to discuss it in
the gtreets,
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Shri S. M. Banerjee: I said we can-
not do that in the streets.

Mr, Speaker: There are other ways
of bringing it here. He has his own
way of presentation of matters, I can-
not certainly agree with him, But
the question is, I have always put
before the House that whenever 1
have given a decision—it may be
wrong in the opinion of some, and it
can be wrong also because I do not
say that I do not commit mistakes; I
do commit mistakes—and if somebody
feels aggrieved the only remedy is
that he may come to me, we may
sit together, discuss it and see whe-
ther something could be done. (Inter-
ruption). Now, hon. Members should
have an idea of the large number of
notices that come to me. Three days
back I got about 30 notices, and one
single hon. Member had 12 notices of
calling attention to his credit. How
can I decide that all 12 which =are
important in the estimation of the
hon. Member are important?

Shrimati Renu Chakravartty: That
is exactly the point. We should
know exactly how many notices we
can give and on what subjects.

Mr, Speaker: I will convene a meet-
ing of the leaders of the groups. Then
we can decide whether we ought to
have a limit. But I am putting my
difficulties. If one hon. Member
gives 12 notices on one day, that
means he is not sure if any of them
is so important.

Let us proceed now, Shri Karni
Singhji wanted to put a question.

Shri Karni Singhji: Could the Gov-
ernment consider giving higher prior-
ity to defence roads in the famine
stricken areas of Rajasthan to create
relief work for the famine stricken
labour, and may I know whether the
Rajasthan Canal work will be speed-
ed up to solve the famine menace
permanently?

Shri A. M. Thomas: In fact, relief
works are being speeded up. A sum
of Rs. 2,895,000 is to be spent for
relief in connection with the scarcity
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conditions prevailing in several parts
of Rajasthan State. A sum of Rs.
8,89,000 has been sanctioned for relief
by the State Government as far as
Bikaner District is concerned, and as
far as the District of Jodhpur is con-
cerned, about which this guestion is,
a sum of Rs. 1,75,000 has been sane-
tioned. With regard to the speeding
up of the Rajasthan Canal work,
whatever that is possible is being
done by the Rajasthan Canal Autho-
rities.

Dr. L. M. Singhvi: These areas
have suffered from [amines almaost
chronically and almost once in five
years. In view of frequent occur-
rence of famines in these areas and
because of the all-India character of
famines and their solutions, we would
like to know whether Government is
considering the establishment of an
all-India famine relief machinery so
that famines like this could be attend-
ed to with speed and efficacy? I
would also like to say this, Sir, that
in answering the first part of the
supplementary put by my hon. friend
Shri Karni Singhji—because you told
us that whenever attention is drawn
the Chair always insists that full infor-
mation is given—who asked whether
defence roads are being given priority
within the scheme of famine relief
measures, to say that all that is pos-
sible is being done is nothing. We are
grateful to the Ministry for what they
are doing, but the answer means
nothing.

Shri A. M. Thomas: In this parti-
cular case, of course, because of the
failure of raing in the month of July
we were rather anxious about the
situation and my colleague, the
Minister for Agriculture, took imme-
diate action. He convened a high
level conference—there were as many
as two conferences concerning this—
and all measures that were possible
have been taken. Now the situation
has improved. In fact, as 1 have
alrcady stated in the body of the
answer, the situation has improved.
But there was still some anxiety about
two districts, namely, Bikaner and
Jodhpur Districts. Regarding Bikaner

division the latest information that
has been received is that there has
been widespread rainfall in that dis-
trict since 20th August 1963, now the
position has considerably improved
and there is no drinking water prob-
lem, or fodder problem as far as
cattle is concerned.

Regarding the larger question that
has been raised by the hon. Member,
I must state that there is an all India
scheme which has been formulated
by the Finance Ministry. When
natural calamities occur, there is a
pattern of assistance by the Centre
for expenditure above Rs. 1 crore. It
has been laid down that the State
Government should come with its
scheme. There is also the ways and
means assistance which is being
occasionally granted by the Central
Government.

Mr. Speaker; Shri S. M. Banerjee.

Dr. L. M. Singhvi: When I have
put a specific question, the answer
should be complete in every respect.
Of course, it can always be evaded.
But there iz a way of answering ques-
tions.

Mr. Speaker: Order, order. He has
mentioned some of the steps. The
bon. Member can pursue them.

Shri S. M. Banerjee: The condition
that is prevailing in Rajasthan is
prevailing in so many districts in
other States, because of no rains or
inadequate rains. I want to know
whether the Central Government has
taken any decision to give them the
same type of help which it is giving
to Rajasthan and, if so, what those
facilities or reliefs are?

Shri A. M. Thomas: I do not know
whether the conditions that exist in
Rajasthan are prevalent in any other
State.

Shri S. M. Banerjee: Western U.P.
for example.

Shri A. M. Thomas: If any such
case is there, if it is brought to our
notice, we shall rush immediate help
by supplying foodgrains and starting
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relief works. All that is possible will
be done.

WRITTEN ANSWERS TO
QUESTIONS

Closure of Kolar Gold Mines

 Shri Raghunath Singh:
Shri Yashpal Singh:
Shri Gulshan:
Shri Buta Singh:
Shri Kapur Singh:
'!': Shri Sham Lal Saraf:
Shri Sidheshwar Prasad:
J Shri P. R. Chakraverti:
*515. Shri Bade:
Shri U. M. Trivedi:
Shri Warior:
Shri Vasudevan Nair:
Shri Eswara Reddy:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that
due to high cost of production Gov-
ernment are considering some pro-
posal to close down Kolar Gold Mines;
and

(b) if so, the broad features of the
proposal?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No; Sir. However, a Sub-Com-
mittee with the Deputy Minister of
Finance (Shri B. R. Bhagat) as Chair-
man hag been constituted to suggest
measures to reduce the high cost of
production of gold.

(b) Does not arise.

Nutritional needs of Industrial
Labour

*516. Dr. L. M. Singhvi: Will the
Minister of Health be pleased to state:

(a) whether any scientific study
has been made or ig proposed to be
made of the minimum nutritional
needs of industria] labourers in var-
ious regivrs =f the country:

4s70

(b) whether an attempt has also
been made to link the nutritional
needs with the food habits in the
respective regions and the price index
cf food-stuffs; and

(¢) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). A statement is
laid on the Table of the House,

[Placed in Library, See No. LT-1653/
637].

Gold Refinery at Madras

“517. Shri P. Venkatasubbaiah: Will
the Minister of Finance be pleased to
state:

(a) whether the Madras Govern-
ment have requested the Central
Government to give financia] assis-
tance to start a refinery for manufac-
ture of 14 ct gold; and

(b) if so, the cost of the scheme and
the quantity of 14 ct. gold to be pro-
duced in this refinery?

The Deputy Minister in the Minis-
try of Finamce (Shri B. K. Bhagat):

(a) Yes.

(b) The scheme is expected to cost
Rs, 4 lakhs. It is not possible to csti-
mate at this stage, the quantity of
14 carat gold which may be produced
by this refinery.

Refugees in Sealdzh Station

*518. Shri Tridib Kumar Chaundhuri:
Will the Minister of Works, Houshing
and Rehabilitation be pleased to state:

ta) whether any new decisions
were taken in the recent conference
he had with Chief Minister, Minister
of Relief and Rehabilitation and the
Finance Minister of West Bengal on
the I6th July, 1963 at Calcutta about
clearing the Sealdah Station of refugee
quatters and rehabilitating them clse-
where; and

(b) the help, financial or otherwise,
promised by the Union Government
towards the solution of problem of
Sealdah refugee squatters?
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The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) The matter was infor-
mally discussed between the Chief
Minister and the Finance Minister of
West Bengal and the Minister {for
Works, Housing and Rehabilitation at
Calcutta on the 16th July, 1963. It
was felt that the Sealdah Station
should be cleared of the squatters and
no one allowed to re-squat.

(b) The question of removal of the
squatters from the Station is mainly
a matter to be tackled by the Stale
Government.

Rajasthan Canal

*519. Shri Ramachandra Ulaka: Will
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 158 on the 28th
February, 1963 and state:

(a) whether Government have since
considered the proposal to make
Rajasthan Canal navigable; and

(b) if so, the nature of the decision
taken?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
proposal is still under consideration.

(b) Does not arise.

Cancer

*520. Shri P, K. Deo: Will the Min-
ister of Health be pleased to state:

{a) whether radio-active =cobalt
bombs for treatment of cancer are
being imported for use in hospitais
in this country;

(b) if so, from which source they
are coming and at what cost; and

(¢) in which of the hospitals they

are being used and with what result?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) and (c). A statement is Jlaid
on the Table of the Sabha. [Placed
in Library. See No. LT-1654|63].

Electric Power Survey

*521. Shri M. Rampure: Will ihe
Minister of Irrigation and Power be
pleased to state:

(a) whether India's electric power
survey conducted by the International
experts has been completed; and

(b) if so, their main findings?

The Minister of Irrigation and
Power (Dr. K. L. Shrimali): (a) and
(b), The Electric Power Survey Ccm-
mittee has so far completed the first
annual load survey of the country
and also made some interim recom-
mendations. Copies of this report are
made available in the library. Accord-
ing to the Committee the load de-
mand in the country in 1965-66 would
be 8,264 MW. The installed generating
capacity by the end of 1965-66 is ex-
pected to 12,500 MW.

The important interim recommen-
dationg are:

(i) The annual load survey should
be a permanent feature, to
be organised and directed by
the Central Water and Power
Commission.

(i) The programme for the IV
Plan' should be finalised and
the schemes approved urgen-
tly.

(iii) A survey should be conduc-
ted’ in regard to the require-
ments of skilled manpower
for construction, operation
and maintenance of power
systems.

(iv) A coordinated approach on
the part of all the authorities.
concerned should be evolved to
tackle the problems of raw
materials and equipment snd
the procedures for obtaining
these should be simplified.

(v

-

Regional power grids chould
be brought into being very
early for effective planning,
development and :oordina-
tion of future generating and
transmission capacity,



4573 Written Answers SEPTEMBER 5, 1963 Written Answers

Lady Hardinge Hospital, New Delhi

.3 [ Shri Jedhe:
¢ ..rs Shree Narayan Das:
~522. { Shri Hari Vishnu Kamath;

| Shri Amarnath Vidyalankar:

| Shri Hem Barua:
| Shri Nath Pai:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a baby
delivered at Lady Hardinge Hospital,
New Delhi on the 23rd August, 1963,
survivedq for seven hours after it had
been declared still born and handled
as g dead body by the hospital
authorities;

(b) if so, the particulars of the in-
cident; ang

(e) the action Government pro-
pose 10 take against the staff con-
cerned for their negligence?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). A premature baby
weighing 2 lbs. 4 ozs. was delivered
after seven months pregnancy, on
Tuesday the 20th August, 1963, at
10.15 A M. in the Lady Hardinge Hos-
pital. The baby was deeply cynosed.
Every possible effort was made to
resuscitate it, but baby did not start
breathing. Attempts at resuscitation
were then given up. After some in-
terval, when the baby was lifted it
gasped. Resuscitation measureg were
reneweq ®ut without result and the
baby was kept in the Nursery. Ulti-
mately the baby expireq at about
5.15 PM.

The babv was premature and too
weak to survive. There was no negli-
gence on the pari of the staff con-
cerned with the case, and all possible
efforts were made to revive the
baby. The question of taking disci-
plinary action does mot arise.

Houses for Central Government
Employees

shri P. C. Borooah:
#523. | Shri P. R. Chakraverti:
| Skri A. V. Raghavan:
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| Shri Warior:
Shri Vasudevan Nair:
Shri Dinen Bhattacharya:
Shri Buta Singh:
- Shri Narasimha Reddy:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether Government have a
seven year scheme for construction of
over 74,000 housing units for Central
Government employees: and

(b) if so, the broad outlines of the
scheme?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). A proposal to
have an accelerateq programme of
construction of residential accommo-
dation for Central Government em-
ployees in the general pool during the
remainder of the current Plan Period
and the fourth Plan Period is under
consideration.

Forward Trading in Shares

 Dr, L. M. Singhvi:
Shri P. C. Borooah:
Shri Sham Lal Saraf:
" Shri Siddananjappa:
| Shri Tridib Kumar Chaud
| Shri Indrajit Gupta:

*524

Will the Minister of Finamce be
pleased to state:

(a) whether in June 1963 Gowvern-
ment permitteq forward trading in
shares by some stock exchanges;

(b) if so, the names of stock ex-
changeg permitteq and the circumst-
ances under which the ban had been
lifted; and

(c) its reaction on the trends in
the share-market?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir;

(b} As the market sentiment im-
proved, the stock exchanges at Bom-
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bay. Ahmedabad, Madnas, Delhi,
Indore and Calcutta applied for per-
mission, and were given permission
to resume forward trading after their
Governing Boards intimated their
acceptance of Government's proposals
imposing curbs on speculative trad-
ing;

(c) Prices of shares have shown
some improvement since the end of
June. The Reserve Bank index of
All-India Variable Dividend Indus-
trial Securities rose from 158.1 on
June 29 to 1604 on August 17. Last
week, there was somie further im-
provement.

Model Volunteer Medical Corps

*525. Shri Surendra Pa] Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment have sponsored a scheme of
the Delhi Administration to set up a
Model Volunteer Medical Corps for
the Capital to cope with the demand
for prompt medical aig to the needy
and the poor;

(b) if so, the main features of this
scheme; and

(c¢) whether it has been put into
operation in some part of the city so
far?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c):

Main features of Voluntary Medical
Corps.

A scheme known as Voluntary
Medical Corps, Delhi, has been in-
troduced in Delhi (Defence Colony)
by the Delhi Administration on an
experimental basis to meet local
needs in timegs of peace as well ag in
any emergency, with the object of
fitting it in the general Civil Defence
Flan. The following categories of
volunteers will participate in the
scheme; —

(i) Medically qualified graduatas,
licentiates of medicine.

(ii) Qualifieq and registered nur-
ses.

(iii) Men and Women who have
completed the course of
Home Nursing, First Aid,
Auxiliary Nursing.

(iv) Men and Women who volun-
teer to serve as Ambulance
Drivers.

(v) Men and Women who wish to
offer their services for use in
hospitals|localities for medico-
social work, trainers in first-
aig etc., clerical duties stock
keeping pharmacist ete.

The scheme has been drawp up in
consultation with the Ministry of
Health and the Delhi Medical Asso-
ciation,

Salient Functions

(i) Health Care of persons who
had volunteereq to serve the
Armed Forces, but who had
to be rejected on medical
grounds.

(ii) Medical assistance to the fami-
lies of soldiers serving with
the Armed Forces.

(iii) Health Care and medical aid
to families of those soldiers
who hag been wounded in or
who dieq for the defence of
the country.

(iv) Health Care of volunteers for
civil defence.

(v) Training of para-medical per-
sonnel in first aid, home-nur-
sing.

(vi) Publicity to encourage hlood
donations,

(vii) Requisitioning of ambulance
for seriously s=ick patients
needing hospitalization.

(viii) Intensification of the work
on the control of communic-
able diseases as and when
necessary.

(ix) Medical examination of home

(x) Medical aid to persons atten-
ding the Zonal Centre.
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(xi) Bringing necessary health
service within the easy reach
of the population and assess-
ment of trained personnel
available in the locality to
form a reserve apart from
the workers already enlisted
by the Voluntary Medical
Corps.

Third Plan Power Target

596, Shri P. Venkatasubbaiah:
Shri Bishwanath Roy:

Will the Minister of Irrigation and
Power be pleased “o state:

(a) whether it is a fact that the
Central Water ang Power Commis-
sion has prepared a comprehensive
programme to attain the Thirgd Plan
power target;

(b) if so, the broad features thereof;

(c) whether thig will involve addi-
tional financial allocation; and

(d) the foreign exchange involved
therein?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) and (b).
The Central Water and Power Com-
mission has not prepared any such
programme. However, special cells
were created in the Commission as
well ag the Ministry of Irrigation and
Power, to assist the project authori-
ties in overcoming difficulties in the
expeditious implementation of power
schemes and to keep this progress
under review.

(¢) and (d). Do not arise.

Refugee Colonjes in West Bengal

*527. Shri Tridib Kumar Chaudhuri:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether it is a fact that Gov-
ernment have agreed to take wup
schemes for refugee colonies in ihe
municipal areas in West Bengal, which
had been pending execution since
1956, and extend the required financial

aid for that purpose in the conference
of Union Minister of Works, Hosing
and Rehabilitation, with 1he Chjef
Minister and the Minister of Refugee,
Relief and Rehabilitation of the Gov-
ernment of West Bengal on 16th July,
1963; and

(b) the extent of financial aid to be
rendered by the Centre for financing
the pending schemes and the names
of municipalities to which such aid
would be given?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) The Government of
India have been providing funds from
time to time to the Government of
West Bengal for development of colo-
nies of displaced persons from East
Pakistan set up in urban areas and
situated within or on the periphery of
existing municapilities. Funds for the
purpose are provided only after the
concerned municipalities have expres-
sed their willingness to take over the
maintenance of the municipal cervices
to be provided in the colonies. In the
meeting held on the 16th July, 1963
the progress with regard to the issue
of sanctions for such development
schemes was discussed by the Union
Minister of Works, Housing and Re-
habilitation with the State Rehabili-
tation Minister.

(b) Estimates of costs of develop-
ment in respect of 30 colonies have
been rceived from the Government of
West Bengal. Funds to the extent of
Rs, 14,86,500'. have been sanctioned
for the development of 20 colonies.
The cases of the rest are under exami-
nation.

Water Shorlage in Rajasthan

*528. Shri P, K Deo: Will the
Milnister of Irrigation and Power be
pleased to state:

(a) whether some water from the
Bhakra Project is being diverted to
Rajasthan Canal to relieve drinking
water shortage in Rajasthan;
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(b) if so, how much water has been
diverted for the said purpose so far;
and

(c) how the water has been utilised?

The Minister of Irrigation and
Power (Dr K. L. Rap): (a) and (b).
Yes, Sir. About 600 cusecs of Bhakra
waters were delivered to Rajasthan
for about a fortnight from 30th July,
1963. Varying quantities of water are
being supplied even now.

(c) The water was utilised mostly
for filling up village ponds in the area
commanded by Naurangdesar, Rawat-
sar, Khetawali and Zorawarpura Dis-
tributaries and by a part of the Surat-
garh Branch. Some water was also
utilised for irrigation purposes.

Janpath Hotel

[ Shrj P. C. Borooah:
#529. { Shri Ramachandra Ulaka:
|_ Shri Dhuleshwar Meena:

Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
10 the reply given to Starred Ques-
tion No. 1041 on the 25th April, 1963
and state:

(a) whether decisions for the ex-
pansion of Janpath Hotel, New Delhi
and for the constitution of the com-
pany to run the hotel have since been
‘taken; and

(b) if so, the nature of the deci-
sions?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). It is not in-
tended now to expand Janpath Hotel
but to build another hotel on Ashoka
Road. As regards the formartion cf a
Government company to run the Jans
path Hotel, necessary steps are heing
taken.

Food Adulteration

( Shri Jena:
1505. Shri Bade:
Shrj Mohan Swarup:

Will the Minister of Health be
pleased to state:

(a) whether any symposium on pre-
vention of adulteration of {food was
held in New Delhj recently;

(b) the main points discussed in the
symposium;

(c) the decisions taken by the sym-
posium for checking adulteration; and

(d) the suggestions the symposium
made to Government for preventing
further adulteration of food?

The Minister of Health (Dr. Sushila
Nayar): (a) A symposium on preven-
tion of adulteration of food is reported
to have been held in New Delhi on the
5th June, 1983 under the auspices of
the Bharat Sewak Samaj.

(b) to (d). Proceedings of the sym-
posium have not been received by the
Government.

Defective Eyesight

1506, Shri Jena: Will the Minister
of Health be pleased to state:

(a) whether the percentage «f de-
fecrtiv-e eyesight is on the increase or
on the decrease;

(b) the main reasons for defective
eyesight of the people below forty
vears of age and those who are teen-
agers; and

(e) the comparative percentage of
people of defective eyesight on sexual
basis?

The Minister of Health (Dr. Sushila
Nayar): (a) During 1958—63 for the
first time a survey of the rural areas
of 15 States in the country was under-
taken under the Trachoma Control
Pilot Project. This was not an all
India Survey and Urban areas, Union
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Territories and Centrally Administer-
ed regions were not covered. It was
estimated that 5'8 per cent of the
people in the rural areas had impaired
vision. As earlier figures are not
available it is not possible to say if
there has been an increase or
decrease,

(b) Impairment of vision of people
below 40 years can be considered un-
der two groups:

(i) under the age of 21 years; and

(ii) persons in the age-group of
21—40 years,

Th= main reasons for defective eye-
sight are given below:

Under 21 years: The main causes
are opthalmia neonatorum, small pox,
poor or unbalanced diet and trachoma
and /or associated conjunctivities all
of which are preventable diseases.

Between 21—40 years: In  this
group the main causes are Trachoma
and for conjunctivitis, venereal dis-
eases, injuries (Industrial and Acci-
dental) and diabetes. This is gene-
rally the age when the after-effects of
Trachoma such as trichiasis, entropions
or corneal opacities begin to mainfest
themselves. This age group is also
vulnerable to venereal infections
which, if left untreated, may lead to
loss of sight.

(c) There has been no all-India sur-
vey to determine the percentage of
population of India having defective
eye-sight. However, according to the
survey (1958—63) of rural areas of the
fifteen States of the country conducted
under the Trachoma Control Pilot
Project, Aligarh, out of total rural
population of 31518 millions about
2062 millions are estimated to have
impaired wvision. Of the estimated
20°62 millions with impaired wvision
(includes persons economically blind
in one or both eyes), 9:45 millions are
estimated to be males and 11°17 mil-
lions are females, the ratio of males to
females with defective eyesight heing
about 1-0:1-2
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Blind Persons in Orjssa

1507. Shri Ram Chandra Mallick:
Will the Minister of Health be nleased
to state the number of blind persons in
the State of Orissa and its proportion
to India’s population of the blind?

The Minister of Health (Dr. Sushila
Nayar): No survey of the number of
blinds in Orissa has been undertaken.
However, the recent country-wide sur-
vey (1958—63) of rural areas of the
fifteen States of the country conduct-
ed by the Indian Council of Medical
Research through Trachoma Control
Pilot Project, Aligarh, has revealed
that out of 3'53 million people esti-
mated to be suffering from economic
blindness, 0-20 million are estimated
to be present in the State of Orissa.

The number of persons suffering
from economic blindness in the rural
population of Orissa State forms
5:7 per cent of estimated total econo-
mically blind in rural India.

Diplaced Families moved to
Dandakaranya

1508. Shri Ram Chandra Mallick:
Will the Minjster of Works, Housing
and Rehabilitation be pleased to state
the total number of displaced families
moved to Dandakaranya area upto
June, 19637

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): 6,682 families.

Taxes collected im Orissa

1509. [ Shri Ramachandra Ulaka:
ISI:.rl Dhuleshwar Meena:

Will the Minister of Finance be

pleased to state the amount of iuney

collected by Government by way of

taxes in Orissa State during 1962-G37?

The Minister of Finance (Shri T. T.
Krishnamachari): The amount of
money collected by Central Govern-
ment from Direct Taxes and Central
Excise jn the Orissa State during
1962-63 was Rs. 11,49,18,000.
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Housing Loans in Rajasthan
J Shri Dhuleshwar Meena:
| Shri Ramachandra Ulaka;

Wil] the Minister of Works, Housing
and Rehabilitation be pleased to state:

1510.

(a) the number of applications re-
ceived so far from Central Govern-
ment servants in Rajasthan for house
building advances during the last
three years;

(b) the number of uapplications
approved by Government during the
aforesaid period; and

(e) the total amount of loan given
to Central Government gservants in
Rajasthan during the same period?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chamd
Khanna): (a) Twenty.

(b) Approved 10, under consjdera-
tion 7 and rejected 3,

(c) Loans aggregating Rs. 1-19 lakhs
were sanctioned in .the 10 approved
cases.

Accommodation for 1.T.Os.

1511. Shri Ramachandra Ulaka:
Will the Minister of Finance be nleas-
ed to state:

(a) the number of Income-Tax Offi-
cers in Orissa who have not been
given departmental residential accom-
modation till now;

(b) whether Government have any
proposal to construct residential quar-
ters for the said officers in Orissa
during 1963-64 and 1964-65; and

(c) if so, the details thereof?

The Minister of Finance (Shri T. T.
KErishnamachari): (a) No Incom:-‘ax
officer in Orissa has so far been pro-

vided with departmental residential
accommodation.

(b) No, Sir.

{c) Does not arise.

Accommeodation for Income Tax
Offices

1512, Shri Ramachandra Ulaka: Will
the Minister of Finance be pleased to
state:

(a) the number of Income-Tax
Offices in Orissa which are housed in
rented buildings;

(b) whether Government have any
proposal to construct permanent
departmental buildings for the In-
come-Tax Offices in Orissa during
1963-64 and 1964-65; and

(c) if so, the details thereof?

The Minister of Finance (Shri T, T..
Krishnamachari): (a) 8.

(b) No, Sir.

{c) Does not arise.
Smuggled Currency

1513, J Shri Dhuleshwar Meena:
‘| Shri Ramachandra Ulaka:

Will the Minister of Finance be:
pleased to state:

(a) the amount of smuggled cur-
rency seized by the Customs Authori-
ties during April, 1963; and

(b) how much of it is lying undis-
posed .of or unclaimed so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Currency of
the approximate wvalue of Rs. 98,524
was seized ag smuggled by the Cus-
toms, Land Customs and Central
Excise authorities during April, 1963.

(b) Currency of the approximate-
value of Rs. 33,680 was lying undis-
posed as on the 1st August, 1963; this
included currency wvalued at about
Rs. 14,332 which was lying unclaimed.

Audiometer Centres

J Shri Dhuleshwar Meena:

1514 7 Shri Ramachandra Ulaka:

" Will the Minister of Health be
pleased to state the number of audio-
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meter centres gpened by Government
in the country in 1962-63 to test the
type and nature of deafness?

The Minister of Health (Dr. Sushila
Nayar): The information is being col-
lected and will be laid on the Table of
the Sabha in due course,

Rehabilitation Finance Administration

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) in how many cases legal action
has been taken against the guarantors
of loaneeg for Rehabilitation Finance
Administration loans during 1962-63;
.and

1515.

(b) the amount realised from
guarantors during the same period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No case against
the guarantors has been referred to
law courts, but in 222 caseg recovery
of the loans as arrears of land revenue
from them has been referred to the
~Collectors.

(b) No separate record of the re-
covery made from the guarantors is
maintained because of the incommen-
surate time, labour and difficulty in-
volved in the collection of the infor-
mation,

Smallpox in Andhra Pradesh

1516 Shri E. Madhusudan Rao: Will
the Minister of Health be pleased to
state the nature and extent of Central
assistance given to Andhra Pradesh
for the eradication of Small Pox
during 1962-63 and 1963-64 so far?

‘The Minister of Health (Dr. Sushila
Nayar): In accordance with the
pattern of Central assistance laid
down by the Government of India for
the Nationa) Small Pox Eradication
Programme, 75 per cent of the recur-
ring and 100 percent of the non-
recurring expenditure are reimbursed
‘1o the State Governments by the Gov-
ernment of India.

In accordance with this pattern the
‘Covernment of Andhra Pradesh was
eligible to get Central assistance as

indicated pelow:
Total expenditure  Central
incurred by the share
State Government
Recurring ~ 6,58,541.79 Rs. 4,93,906.34
Non-recurring 5,74,004-26 Rs. 5,74,004.26
Total 11,32,546.05 Rs. 10,67,910.60

The figures of expenditure for 1963-
64 have not been received from the
Government of Andhra Pradesh so
far. A provision of Rs. 35 lakhs was
agreed to by the Planning Commission
for the National Smallpox Eradication
Programme during 1963-64 for Andhra
Pradesh but the State Government
has provided only Rs. 15 lakhs. The
question of making adequate provision
for the programrme is being pursued
with the State Government. The Cen-
tral assistance which will be on the
pattern indicated above will depend
on the actua] expenditure which is
incurred by the State Government
during the year.

According to the existing procedure
allotment of funds is rot made
schemswise but the gran*-in-aid is
sanctioned at the end of each year for
broad groups or categories of schemes,
Three fourth of the total Central
assistance allocated for a financial
year is, however, released in lump-
sum ways and means advances to the
State Government in aine equal
instalments during the course of the
year.

Apart from the above the following
assistance has also been secured for
the Government of Andhra Pradesh-

(A) 53,76,800 doses out uf the freeze
dried vaccine recrived as u free gift
from the Gowvernment of U.S.S.R.
were supplied to the Government of

. Andhra Pradesh. The estimated cost

of the above wvaccine is approximately
Rs. 3,66,323.08

(B) Assistance through the UNICEF

The UNICEF has supplied 6 Refri-
gerators, 2 Deep Freeze Cabinets and
10 Megamikes for the Smallpex Eradi-
cation Programme in Andhra. The
cost of that equipment on the conces-
sional rates at which it was procured
by the UNICEF was approximately
Rs. 11,150.
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Development of River Basins in
Andhra Pradesh

i1, Shri E. Madhusudan Rao: Will
the Ministes of Jrrigation and FPower
be pleased to state:

(a) whether the Central Govern-
ment have recently received any pro-
posal from the Government of Andhra
Pradesh for the development of river
basins in that State;

(b) if so, the details thereof; and

(¢} the decision, if any, so far taken
by the Central Government?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No such
proposal has been received,

(b) and (c). Do not arise.

Accommodation for Civil Personnel on
Deputation

1518. Shri Pratap Singh: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state
whether the civil personne] on depu-
tation to General Reserve Engineers
Force on North and North-Eastern
border areag are also allowed to retain
Government accommodation occupied
by their families at present?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): So long as the personnel of
the General Reserve Engineer Force
Service in the forward areas and such
areas are declared non-family stations;
they are permitted to retain general
pool accommodation already allotted
to them for the bona-fide use of their
families.

Education Allowance

1519. Shri Pratap Singh: Will the
Minister of Finance be pleased to
state whether the children's Education
allowance is also admissible to the
civil personnel on deputation to Gene-
ral Reserve Engineers Force on North
and North-Eastern border areas?

The Minister of Finance (Shri T. T.
Krishnamachari);: Yes.
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Diplomats Involved im Smuggling
( Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri Kapur Singh:
Shri Solanki:
Shri Kesar Lal:
1521, { Shri Harish Chandra
Mathar:
Shri Hem PBarua:
Shri P. R. Chakravertl:
Shri P. C. Borooah:
Shri Sarjoo Pandey:
_ Shri Onkar Lal Berwa:

Wil] the Minister of Finanese be

@rd AL
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pleased to state:

(a) whether any foreign diplomats
were recently, that is, during the
period May-July, 1863 involved in
smuggling;

(b) if so, the details thereof; and

(c) the npature of action {aken
szainst the diplomats?

The Minister of Finance (Shri T. T,
Krishnamachari): (a) No case involv-
ing a foreign diplomat accredited to
India came to light during the period
May to July, 1963.

(b) and (c). Do not arise.
Delhi Power Control Board

Shri Yashpal Singh:
Shri Surendra Pal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

1522,

(a) whether the Chairman of the
Delhi Electricity Supply Undertaking
has asked for the abolition of Delhi
Power Control Board;

(b) the reasons advanced by the
Chairman; and

(¢) the reaction of Government
thereto?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Apparent-
ly, the reference is to the Power Ad-
visory Committee of the Chief Com-
missioner on which Delhi Electric
Supply Undortaking ag well as the
Ministry of Irrigation and Power are
represented. A suggestion was made
by the Chairman of the Delhi Elec-
tric Supply Committee to the Delhi
Administration for - the abolition of
this Committee.

(b) (i) Awvailability of surplus
power after the anticipaed commis-
sioning of the 36 MW ‘C’ Station of the
Delhi Electric Supply Undertaking;
and

(ii) Delay involved in the process
of sanctioning power by the Delhi Ad-
ministration resulting in loss of reve-
mue to the Undertaking.

4590

(¢) The Delhi Administration de-
clined to accept the suggestion mainly
for the reason that the implementatise
of the development plan ra Delhi
requirgs pswer supply to be sanction-
ed with great care in accordance with
the emphasis laid on different uses, so
that power for future high priority
industrial useg could be reserved at
the expense of low priority demands
like air-conditioning ete.

Mosquitoes

1523, J Shri Subodh Hansda:
* 7 Shri P. N. Ehan:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
growth of mosquitoeg in the country
has increased tremendously since the
control of Malaria by Government;
and

(b) if so, whether any attempt is
being made by Government to reduce
their growth and if so, the nature of
steps taken?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The control of
Malaria cannot lead to an increase in
mosquitoes., Since the initiation of
the Malaria Control /Eradicztion Pro-
gramme, the growth of malaria carry-
ing mosquitoes has been checked and
the density of malaria carrying vectors
is now generally much lower than had
been ebserved in the past. Certain
spicies like A. fluviatilis, A, Phillipi-
nensis, R. mimimus are rarely detect-
ed and one specie (A. sundaicus)
which was found in the coastal areas
of Orissa and West Bengal has almost
disappeared.

However, the culicine species, gene-
rally known as nuisance mosquitoes,
are even now found in large number.
The increase in their number, if any,
is not linked in any way with the
malaria control/eradication pro-
gramme but is attributable largely to
lack of drainage, rapid industrialisa-
tion and urbanisation without ade-
quate provision for sanitary. measures.
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The problem is being tackled under
the wvarious national programmes,
namely, the National Malaria Eradica-
tion Programme, the National Filaria
Control Programme, and the National
Water Supply and Sanitation . Pro-
gramme which includes drainage
schemes. Under the Malaria Eradica-
tion Programme, residual insecticidal
spray is carried out which is with-
drawn ag the programme nears com-
pletion. Under the Filaria Control
Programme anti-larva] measurcg are
carried out to check the breeding|
growth of culex mosquitoes. So far
47 towns and cities have been hrought
within the ambit of operation of this
programme. Small scale anti-larval
measures are also being carried out
by the local bodies in about 70 other
urban areas.

The permanent remedy to check the
growth of mosquitoes is provisien of a
proper drainage system. It is impor-
tant that State Governments and other
authorities should not undertake water
supply schemes without an accompany-
ing drainage scheme, and all indus-
tries, when sanctioned, should include
proper drainage and disposal of
effluents.

Besides the measures indicated
above, the co-operation of the nublic
is also being enlisted through the
Health Education agencies in the
States. The national ‘Cleanliness Day*
ig also observed every year with a
view to focussing public attention on
the need for cultivating awareness
of the need for sanitation thereby
avoiding the creation of mosquito-
genic conditions.
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Orissa Flood Control Board

J Shri P. K. Deo:
1526, | Shri Buta Singh:

Wil] the Minister of Irrigation amd

Power be pleased to stato:

fa) whether the Orissa Flood Con-
trol Board has suggesteq to the Gov-
ernment of India for the provision
of cuts from the existing rivers for

the drainage of flood water into the
Bea;

(b) if so, the details of the scheme;
ang

(c) the approximat, cxpenditure to
be involved therein?

The Minister of Irrigation and
Power (Dr. K. L. Ra¢v): (a) to (c).
The Technical Advisory Committee
of Orissa State Fiood Control Board
has considered several schemes for
draining flood waters into the sea.
The State Govermment have however,
sponsored so far only one scheme
namely “Excavation of Gobakund
Cut with a high level bridge at Puri-
Balighai road crossing”. The scheme
which is estimateq to cost Rs. 51.20
lakhs is designed for diverting the
Bhargavi waters to sea through the
Sur lake by ‘means of a straight cut
at Gobakund to improve the carrying
capacity of the river and quicken the
passage of the flood water into the
sea. The scheme is being processed
in the Central Water and Power Com-
mission.
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Therma) Plant in Assam

1532. Shri P. K. Deo: Will the
Minister of Krrigation and Power be
pleased to state:

(a) the date from which the Nam-
rup Thermal Plant in Assam is going
to be commissioned;

(b) total estimate of the
and the power potential; and

project

(¢) how the natura] gas at Nahar-
katya is going to be utilised and
how long that gas will last to feed
the power plant?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The first
two units of 23 MW each are sche-
duled to be commissioned during the
quarter April June, 1964, and the
third similar unit in 1965-66.

(b) The estimated cost of the pro-
ject including transmission lines, is
Rs, 1405.27 lakhs. It will provide a
generating capacity of 69 MW.

(c) The Naharkatya natural gas is
proposad to be utilised for a fertilizer
factory, cement factory, gas distribu-
tion s-heme of the Assam Gas Co. and
generation of power., Though no firm
indication is available, it is expected
that the Gas will last to feed the
power station for a minimum of 20
to 25 years.

Medicaj Colleges

1533. Shri Harish Chandra Mathuor:
Will the Minister of Health be
pleased to state:

(a) the places where Medical Col-
leges have been opened during 1963-
64 and the places where these are
scheduled to be opened in 1964-65;
and

(b) the Central assistance given for
each and the criterion applied in
these decisions?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). A statement
Eiving the necessary information is
laid on the Table of the House.
[Placed in Library. See No. LT-1656/
63.]

Drinking Water Supply Scheme

1534, Shri Kolly Venkaiah: Will the
Minister of Health be pieased
state:

(a) whether Government received
during 1962-63 the Drinking Water
Supply Schemes costing Rs. 9 crores
from the State Governments; and

(b) if so, the action taken thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). 112 urban and
110 rura] water supply and sanitation
schemes consting Rs. 13 crores and
Rs. 3:5 crores, respectively, were re-
ceived from the State Governments
during 1962-63 under the National
Water Supply and Sanitalion Pro-
gramme. Out of these schemes, 71
urban and 51 rural schemes costing
Rs, 6.5 crores angd Rs. 1 crore, res-
pectively have been approved dur.ng
that period. Revision'modification has
been suggested for 25 urban and 26
rura] schemeg costing Rs. 5 crores
and Rs. 1-5 crores, respeclively. Fina-
lised schemes are awaited from the
State Governments, The remaining
16 urban and 33 rural schemes cost-
ing Rs. 1'5 crores and Rs. 1 crore

respectively were approved during
1963-64.
The Bangalore Water Supply

scherne estimated to cost Rs. 13
crores and drainage and distribution
expected to cost Rs. 10 crores has
also been under consideration for
specia] assistance.

Indian Companies in Pakistan

1535. Shri D. D. Mantri: Will the
Minister of Works, Housing and Re-
habilitation be pleased to refer to the
reply given to Starred Question No.



Question No. 68 on the 21st Febru-
ary, 1963 and state:

(a) whether the dividends of any
Indian companies in Pakistan have
been received by Government;

(b) whether Sargodha Electrie
Supply Company Ltd. is an Indian
company or has been declared as
‘Evacuee’; and

(c) whether any dividends have
been received from this company?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) The dividends on shares
of non-evacuee companies are paid
to the share-holders direct through
the agency of dealers in foreign ex-
change. They are not paid through
the Government of India.

(b) The Sargodha Electric Supply
Company Ltd. has been declared as
an evacuee company by the Govern-
ment of Pakistan.

(c) In the cage of companies which
have been declared as evacuee, no
dividends are payable to the share-
holders in the other country,

Education Allowance

1536. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that edu-
cation allowance js paid to those em-
ployees only whose children stay 10
miles away from them;

(b) if so, the reason for having

this discrimination; and

(¢} steps taken by Government to
remove this discrimination?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). No such
limit of distance has been prescribed.
The Children’s Educational Allow-
ance iz intended to assist Government
servants towards the extra expense
incurred by them in keeping their
children at placeg away from them-
selves in the interests of their studies.

It is admissible in cases of childrem
staying in places other than the
station where the Government ser-
vant is posted or resides. It is not
the intention to extend it to all Gov-
ernment servants or in respect of all
their children.

Treasurers ip ReServe Banks

1537. Shri S. M. Banerjee: Will the
Minister of Finamce be pleased to
state:

(a) whether Government have
taken a final decision regarding abo-
lition of the post of Treasurer in all
Reserve Banks;

(b) whether this has since been
implemented; and

(c) if not, the reason for the delay?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Reserve
Bank of India has decided, as e
matter of policy, to replace contract
treasurers by junior officers,

(b) and (c). At Bombay and Cal-
cutta officer treasurers have already
been appointed. The question of re-
placing contract treasurers at Madras,
New Delhi, Kanpur and Bangalore
will be considered when the existing
incumbents retire.

Hotel in Calcuita

1538, Shri Ram Raian Gupta: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether Government have de-
cided to construct a big hotel in Cal-
cutta in the public sector; and

(b) if so, when it is likely to be
completed?

The Minister of Works Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). No firm de-
cision hag yet been taken regarding
the construction of a hote] at Cal-
cutta. Preliminary plans and esti-
mates are under preparation.



Power Connections in Delhi

Shri Vishram Prasad:
1539 < Shri Bade:
Shri D. D. Mantri:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Delhi Administration have reported
a case to the Police regarding the
alleged “racket in power load con-
nections”;

(b) whether the anti-corruption de-
partment of police have registered
cases of forgery in the Moti Nagar
Police Station; and

(c) it so, the result of the investi-
gations?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and
(b). Yes.

(c) Investigation by police is still
in progress,

Farakka Barrage

1540. Shri P. K. Deo: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Dr. Lackner, the dred-
ging consultant, has submitted any
report to the Govermment regarding
the Farakka Barrage and the Bhagi-
rathi River;

(b) if so, the main recommendationg
made therein;

(c) how far they have been imple-
mented; and

(d) how much was paid to Dr. -

Lackner for this report?

The Minister of Irrigation and
Power (Dr. K. L Ra0): (a) to (d).
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-1657/63.]

Opiom

1541 Shri Ramachandra Ulaka:
|, Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) whether the production of
opium in the country hag consider-
ably gone down during 1962-63; and

{b) it so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir; pro-
duction in 1962-63 was 545 tonnes at
9° consistence against 754 tonnes in
1961-62,

(b) The quantity of opium produced
annually is determined mainly with
reference to the demand for
medicinal purposes both  within
and  outside India. Since  the
exte n~' demand for Indian opium
had come dowp substantially produc-
tion had to be reduced.

Lad,; Hardinge Medica] College, New
Delhj

1542. Shri Dhuleshwar Meena:
Will the Minister of Health be pleased
to state:

(a) the number of persons who
have held the post of Principal in
Lady Hardinge Medical College, New
Delhi during the period from 1959 to
date:

(b) whether there has been any
change of principals during the same
period; ang

(c) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Two persons
have alternately held the post of
Principal in Lady Hardinge Medical
College, New Delhi during the period
from 1959 to date.

(¢) The first change was due to
the termination of an officiating
appointment. The secong change be-
came necessary because the person
last holding the post had been select-
ed by the UP.SC. as an Officer of
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the Contributory Health Service
Scheme and she wag recalled to the

Scheme where her services were
needed.
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Thermal Power Station, Kothagudam

1544, Shrj E. Madhusudan Rao:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
to increase the capacity of Thermal
Power Station at Kothagudam in
Andhra Pradesh; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and
{b). The installation of two 60 MW
units at Kothagudam at an estimated
cost of Rs. 963.00 lakhs has been
approveq in principle. The State
authoritieg have also been authorised
to commence preliminary works con-
nected with the project. These
units will be in addition to two units
of the same capacity which are be-
ing installed as a Third Plan scheme.

Refugee Shopkeepers

1546, Shri Yashpal Singh: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

4604

(a) whether the ex-P Block Refu-
gea shopkeepers of New Delhj have
represented to Government g number
of times drawing attention to their
plight ang ruined business ag a re-
sult of their displacement from the
‘P' Block Market (adjacent to Rail
Bhavan); and

(b) if so the remedial measures
so far taken by Government to im-
prove their lot?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Some repra-
sentations were received from the ex-
allottees of shops in the Raisina Road
Market drawing attention to the dis-
location caused to their business on
their shifting to the new  Markets
The allotments made in the Raisina
Road Market were only of a tem-
porary nature and could not be con-
tinued indefinitely. Alternative shops
in the mew markets were given to-
the allottees of the Raisina Road
Market.

M.B.B.S. Course

| Dr, P. Srinivasan:
1 Shri Paramasivan:

Will the Minister of Health be
pleased to state:

(a) whether there
posals to include military surgery
and medicine in the curriculum of
M.B.B.S. course; and

(b) if so, the details thereof?

The Minister of Iiealth (Dr.
Sushila Nayar): (a) and ... A state-
ment giving the necessary information
is laid on the Table of the House.
[Placed in Library, see No. LT-
1658 /63]

Income-Tax Arrears in Madras

[ Dr. P. Srinivasan:
lShri Paramasivan:

1547.

are any pro-

1548,

Will the Minister of Finance be
pleased to state:

(a) the arrears of Income-tax im
Madras State relating to 1961-62,
1962-63 and 1963-64 so far; and
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(b) how many assessments were
completed and how many were pen-
-ding for disposal in 1961-62, 1962-63
ang 1963-64 so far?

The Minister of Finance (Shri
T. T. Krishnamachari): (a) The
position of arrears of Income-tax in
Madras State as on 30th June 1963
ig ag under:—

(figures in thousands).

Rs.
‘Effective arrears out of demands
created in 1961-62 and
earlier years . 4,11,97
Effective arrears out of demand
created in 1962-63 4,29,78
Effective arrears out of demand
created in 1963-64 . . 47,11
(b)
Year Assessments Assessments
completed. pending.
1961-62 +  1,00,834 39,516
a952-63 «  1,06,527 52,732
1953-64

(up:o 3oth June 1963) 15,167 1,52,832
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Rural Water Supply

1550. Shrj D, S, Patil: Will the
Minister of Health be pleased to
state:

(a) the nature and extent of
financial assistance asked for by
Maharashtra Government for imple-
menting the State's rural water
supply schemes under the Third Five
Year Plan; and

(b) the nature and extent of assis-
tance given so far?

The Minister of Health (Dr. Sushila
Nayar): (a) A provision of
Rs. 145.00 lakhs has been made im
the State Plan for implementing the
rural water supply schemes under
the National Water Supply and
Sanitation Programme during the
Third Five Year Plan period.

(b) A sum of Rs, 161.67 lakhs has
been paid as grant-in-aig to the
Government of Maharashtra during
the first two years of the Third
Five Year Plan for a centrally-
aided schemes under the Health
Sector including rural water sup-
ply schemes. It is not possible
to indicate the figures separalely
for rural water supply schemes as,
according to'the existing procedure
for release of Centes’ assistance to the
States, allotment of funds is not made
scheme-wige but the amount is sane-
tioned for biard groups or categories
of schemes.
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Rural Water Supply Schemes

1551. Shri Jashvant Mehta: Will
the Minister of Health be pleased to
state:

(a) the nature and4 extent of
financial assistance asked for by
Gujarat State Government for imple-
menting State’s rural water supply
scheme$ i:?the Third Five Year Plan;
ang

(b) the amount given by the
Centre so far?

The Minister of Health (Dr. Sushila

Nayar): (a) A provision of Rs. 62.52

lakhs has been made in the State
Plan for implementing the rural
water supply schemes under the
National Water Supply and Sanita-
tion Programme during the Third
Five Year Plan period. The State
Governmeat recently asked for an
additional allocation of Rs. 325.10
lakhg over and above the State Plan
ceiling for implementation of rural
water supply schemes.

(b} A sum of Rs. 102.69 lakhs has
bees paid as grant-in-aid to the
Government of Gujarat during the
first two years of the ‘Third Five
Year Plan for all Centrally-aided
schemes in the Health Sector inclu-
ding Rural Water Supply Schemes.
It is not possible to indicate the
figures separately for rural water
supply schemes, as according to the
existing procedure for release of
Central assistance to the States, allot-
ment of funds is not made scheme-
wise but the amount is sanctioned
for broad groups or categories of
schemes. The  State Government
would be able to obtain further funds
from the allocations for Local Deve-
lopm'ent Works, Community Develop-
ment Programmes and Backward
Areas Development. The information
relating to.these allocations is await-
eq from the State Government.

Power Stations of D.V.C.

Shri Dinen Bhaitacharya:
Dr. Ranen Sen:

Dr. Saradish Roy:

Shri Sarkar Murmu:

Will the Minister of Irrigation and
Power be pleased to state:

1552,

(a) the number of major break-
downs that have taken place in the
turbines and generators of the power
stationg of D.V.C. in 196.-62 and
1962-63; and

(b) the positive steps taken to
remedy these +types of repeated
break-downs?

The Minister of Irrigation and
Powerd (Dr, K, L. Rap): (a)" -~

Stazion 1661-62 1962-63

Durgapur Thermal
Power Station
(2x75MW)
Unit L. 1 1

Unit II I I

Bokaro (125MW) . 1
4th Unit

(b) The Corporation has been
advised that every effort should be
made to purchase in future standard
plant ang equipment and make
judicioug selection of plant based on
the experience of manufacturers.
The manufacturers of the existing
sets are also carrying out site inspec-
tions as well ag detailed discussions
with the representatives of the DVC.

The Durgapur Ist Unit was put on
trial run from 26-10-60, the second
unit from 4-2-61 and the Bokaro 4th
Unit from 31-3-60. Except for occa-
sional intervals when one or the other
of the waits had to te shut down for
troubies, all the three units were
generating energy which was put
into the Grid. Such generation had
to be below maximum loads for
obvious reasons. The unitg were
brough: under normal operation and
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maintenance on the dates noted be-
low against each:

DTPS -

Written Answers SEPTEMBER

tst Unit  11-11-61
DTPS 2nd Unit 23-2-62
Bokaro 4th Unit  22-12-61

They are all working now.
Housing Schemeg

1553, Shri M. Rampure: Will the
Minister of Works, Housing and

5, 1963 Written Answers 4610

Rehabilitation be pleased to state the
amount allocated (State-wise) for

various housing schemes during the
current <year?

'The Minister of Works, Housing
ang Rehabilitation (Shri Mehy Chand
Ehanna): The total amount of Cen-
tra]l assistance allocateq to wvarious
State Governments for fhousing
schemes (except the Slum Clearance
Scheme) during the year 1963-64, is
as follows:—

(Rurecsin lakls)

Name of State

Amount allocated from

Central Life Ins. Tomal
Governm: nt Corpr.
furds fur ds.
1° Andhra Pradesh 24-20 6-00 1€0°20
2. Assim . 450 2-co 26-50
3. Bihar 24-60 B7-25 111 b5
4. Gujara’ o 61-80 42°'C0 1c3-Bo
5. Jammu & Kashmir 19-50 14°99 3449
6. Kerala 3220 3850 7070
7. Madhya Pradesh 5000 6580 115-Ro
§. Madras 63-10 145°co 2cB-10
9. Maharaghira 67-6C 215°75 28335
10. Mysore 4560 8o-co 12360
11. Orissa 26-g0 6o-co 86-¢0
12. Punjab 8-00 100°00 1cB-co
13. Raasthan 18-20 5375 7195
14. Unar Pradesh 59°6 135°CO 19460
g6 ©

15. West Bengal 100 C0 166°50

ToTar 6oz-30 1236°C4 1%38.;
The allocations of Central  assis- (a) the schemes under considera-

tance for the Slum Clearance Scheme
have not yet been finalised and com-
municated to State Governments.

Hydro-Electric Projects in Mysore
1554. Shri Mohsin: Will the Minis-

ter of OIrrigation and Power be
pleased to state:

tion of Government about the hydro-
electric projects in Mysore State and
whether Kalj project is under such
consideration;

(b) the guantity of power to be
generated from this project and the
cost of the project; and
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(e) whether State Government have
proposed to include the project in the
core of the Third Five Year Plan?

The Minister of Irrigation and
Power (Dr. K L. Ruo): (a) The
following schemes including Kalinadi
scheme, are under consideration.

(i) Sharavathy Stage-III (9th and
10th Generating units),

(ii) Sharavathy Tailrace.
(iii) Kalinadi.

(b) The installed -capacity of
Kalinadi project will be 755 MW, and
estimateq cost Rs. 85.0 crores.

(c) The Kalinadi is a Third Plan
scheme. It is under investigation.
Power projects included in Third
Five Year Plan have not been ciassi-
fied into core and non-core ones as
was done in the S=2cond Plan.

Delhi Slum Clearance Scheme

1555. Shri P. C. Borooah: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether  Government have
built a number of houses and shops
in Delhi wunder the Delhi Slum
Clearance Scheme which can  be
bought by slum dwellers on an ins-
talment basis;

{b) if so, the number built so far;
and

(c) the action taken for the allot-
ment of these housasfshops‘.‘

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand

Khanna): (a) The Scheme so far
covers only houses.
(b) and (e).

Units  Unite  Unitg
con-  allotred sold
gtructed

Houses . 6117 5327 514

Shops . 106 60

*All on instalments,

4612
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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE SEA
Customs Act

The Deputy Minister jp the Minis-
try of Finance (Shri B. R. Bhagat):
Sir, I beg to lay on the Table—

(1) a copy each of the following
papers:i—

(a) Scheme for the amalgamation
of the Bank of Alagapuri Limited
with the Indian Bank Limited pub-
lished in Notification Neo. S.0. 2019
dated the 10th August, 1963, under
sub-section (11) of Section 45 of the
Banking  Companies  Act 1949.
[Placed in Library. See No. LT-
1637(63].

(b) Notlificution No. G.S.R. 1389
datad the 24th August, 1863 under
section 159 of the Customg Act, 1962.
[Placed in Library. See No. LT-
1638/63.]

(c) Notification No. G.S.R. 1381
dated the 24th August, 1963 contain-
ing corrigendum to Notification No.
G.SR. 755 dated the 4th May, 1968,
under section 159 of the Customs Act,
1962 and section 3% of the Central
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Table

[Shri B. R. Bhagat]

Ex-ises and Salt Act, 1944, [Placed
in Library, See No. LT-1639(63].

(i) 2 copy each of the iollowing
Notificaiic::: under szction 38 of the
Central Excises and Salt Act, 1044

(a) The Central Excise (Seven-
teenth Amendment) Rules, 1963 pub-
lished in Notification No. G.S.R. 1386
dated the 24th August 1963.

(b) The Central Excise (Eighteenth
Amendment) Rules, 1237 published
in Notification No. G.S.R. 1388 dated
the 24th August, 1963, [Placed in
Library, see No. LT-1640|63].

Super Prorrrs TAx Rures
The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): Sir, I beg to lay on the
Table—

(i) List of concerns who, on
references to Government,
have been informed during
the year 1962-63 that the con-
cession under section 56A of
the Indian Income Tax Act,
1922 [Section 99(1) (iv) of
the Income Tax Act, 1961]
would be available in res-
pect of the dividendg distri-
buted by them to their com-
pany shareholders.

[Placed in Library. See No. LT-
1641]63].

(ii) The Super Profits Tax Rules,
1963 publisheq in Notifica-
tion No. 5.0. 2440 dated the
23rd August, 1963 under sub-
section (3) of section 26 of
the Super Profits Tax Act,
1963.

[Placed in Library. See No. LT-
1842(63].

RuLes UNDER DMsPLACED PERSONS
(COMPENSATION AND REHABILITATION)
AcT, 1954

The Deputy Minister in the Minis-
#y of T7c~ Housing and Rehabili-
tation (Sh.i P. S. Naskar): Sir, 1
beg to lay on the Table a copy each

SEPTEMEBER 5, 1963 Motion re: Report of 4614

Life Insurance Corporation

of the following Rules under sub-
section (3) of section 40 of the Dis-
placed Persons (Compeisaiton and
Rehabilitation) Act, 1954:

(i) The Displaced Persons (Com-
pensation and Rehabilitation)
Sixth Amendment Rules,
1963 published in Notification
No. G.S.R. 1317 dateq the
10th August, 1963.

(ii) The Displaced Persons (Com-
pensation and Rehabilitation)
Seventh Amendment Rules,
1963 publisheq in Notification
No. G.SR. 1399 dated the
24th August, 1963,

[Placed in Library, see No. LT=-
1643|63].

12.23 hrs.
MOTION RE:

REPORT OF LIFE [NSURANCE
CORPORATION

Dr, L. M. Singhvi (Jodhpur):  Sir,
I beg to move:

“That this House takes note of
the Annual Report of the Life In-
surance Corporation of India for
the vear ended 31st December,
1961 along with the Audited Ac-
counts, laid on the Table of the
House on the 10th November,
1962."

Mr, Speaker: Before the discussion
starts, let us fix some time-limit for
speeches. The time allotted for this
subject is two hours. Would he be
satisfied with twenty minutes?

Dr. L. M Singhvi: T would like to
have thirty minutes.

Mr. Speaker: Since there are a large
number of hon. Members wanting to
participate in this debate, I will give
him twenty-five minutes.

Dr, L. M. Singhvi: I shall try to
compress it within twenty-five minutes.

Sir, it is my privilege to welcome
Shri T. T. Krishnamachari once again
to this portfolio of finance, under
which life insurance comes. It ig my
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privilege to welcome him to this Minis-
try during the first ever discussion of
the matlers #=fiug UNAEr Nis MANISITY

ang te wish him well, not only for his
own distinguished career but for the
country ag a whole. In this connec-
tion, I should also like to preface my
submissions with a tribute to Shri C. D.
Deshmukh, who brought about na-
tionalisation pf the Life Insurance
business with great dignity and with
considerable efficiency, even though in
my submission nationalisation of life
insurance has not brought about all
that was expected of it.

I do not propose to question the
premises which led to the nationalisa-
tion of the Life Insurance business in
this country in this particular discus-
sion, but I should like to say that this
is a business which iz not in its in-
fancy by any means; it was born a
mammoth and if the size is any indica-
tion, it is a corner stone in our nation-
al economy. It j5 also a pleasant coin-
cidence that the Life Insurance Cor-
poration completed seven years of its
existence, I believe I am right, on the
1st of September i.e., only this week,
and that we are now proceeding to dis-
cuss the fifth statutory report of this
Corporation.

I should like to say that the Report
is scarcely satisfying. As reperts go,
there has come into existence a tech-
nique of evasion and of short circuiting
the processes and procedures of pro-
viding information to the country. This
is also to be found in this particular
report which, we would have wished
to be less reticent about its business
and abouy its programme,

What is more, this report happens to
be for the period which ended on the
31st December 1961. Obviously, we
are discussing somewhat stale matters.
It appears that the Administration
thinks that gtale food is either more
digestive or so disappetizing that we
would not be too concerned about the
var.ous aspects concerning either its
nutritional wvalue or its palatability.
The report is exceedingly reserved and
reticent for a Corporation whose total
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business in force on 3lst December.
1961, was Rs. 2,737 crores, roughly
twice of what it was in 1937, It is &
pity that the Parliament has (o discuss
a stale and outdated report and that
we do not have as early as possible a
full statement of the programmes, poli-
cies and performance of a Curporation
which is so very important, This is also
true of the wvaluation reports which
are also chronically delayed.

461%°

In 1981 the Life Insurance Corpora-
tion recorded an all-time high in new
business valued at Rs. 68.82 crores as
against Rs. 497.54 crores in the preced-
ing year. During the year 1962-63—
the figures are not in this report—the
LIC had insured over 17,658,000 pulicy-
holders assuring Rs. 745 crores. The
total number of policy-holders is.
about or over 20 akhs and brings an
annual premium income of Rs. 150
crores. At this rate the LIC seems to
be well on its way to achieve the sti-
pulated target of Rs. 1,000 crores of
new businesg and this is gratifying in-
deed.

A notable feature of this life insur-
ance business in our country in 1961
appears to be that nearly 70 per cent
of the policies underwritten by the
LIC in 1961 were in relat.on to per-
sons who are being insured for the first
time. As the Chairman put it, out of
every three persons insured with the
Life Insurance Corporation, two were
seeking life insurance protection for
the first time.

But here a caveat would have to be
entered. Quantitative performance
which has been quite swift seems to
have undermined the gualily cf busi-
ness done by the Life Insurance Cor-
poration. It seems that guality is lag-
ging far behind, It seems that service
by this Corporation to the policyhold-
ers generally have also not been very
satisfactory. It is a laudable objective
of the Corporation to endeavour to
reach sections of the community whichk
never have had the habit or the benefit
of 1ife insurance in the past, but
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quality should not be allowed to guffer
in this process. I fccl that the quanti-
tative emphasis has been overplayed in
the administration and the perform-
ance of this Corporation and the con-
sideration of quality has not been
given the attention it deserves.

In 1952-63 it is claimed on behalf of
the Corporation that 38.5 per cent of
the policies assuring 31:8 por cent of
the business was issued to rural popu-
lation. I think, if these figures were
to be taken on their face wvalue, it
would be very gratifying indeed; but,
I am afraid, the figures cannot be taken
for what they claim to be. I should
like to draw your attention to the fact
that rural people have g different de-
finition in the conception of the ZLife
Insurance Corporation than what we
commonly know, Earlier the Life In-
surance Corporation thought that all
those areas, all those cities, where the
population was less than one lakh of
persons was rural. Thig is a travesty
.of the conditions prevailing in our
country. I am told, there had been a
move to revise this criterion for deter-
mining whether a particular commu-
nity is a rural community or an
urban community. Therefore, I should
like to know from the Minister as to
whether these criteria have been
changed and if they have been chang-
ed. what are the present criteria and
whether the administration have rea-
son to be really satisfied with the per-
formance of the Life Insurance Cor-
poration in the matter of extending
life insurance habit and life insurance
benefits to the rural sector of our
country.

There are several hopeful signs in
the encouraging growth of the life in-
surance business, But there is a dis-
tinctly disquieting feature to which T
should like to draw the attention of
this House and that is disclosed by the
lapse ratio which rose to 7:0 per cent
in 1961 as compared to 6'6 per cent in
1960. This highly alarming lapse ratio
seems to be due to the large volume of
bogug business transacted on behalf of
the Corporation during the year-end
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I should like to draw the attention
of the House to what our Estimates
Committee has to say in :1e matter.
The Estimates Committec had exa-
mined the working of the Life Insu-
rance Corporation in  econsiderable
detail during the Secong Lok Sabha
and its report was published in April,
1961. On pages 19 and 20 of that re-
port, revealing figures are Eiven by
the Estimates Committee which should
cause concern to all of us who are
interested in the proper growth of
this Corporation. Discussing the ratio
of business towards the end of the
year, the Committee says:

“The Committee are of opinion
that the situation demands much
more effective steps to be taken
than hitherto. One way of doing
s0 would be to fix the targets for
the field staff on a quarterly basis
instead of the present annual tar-
gets......"

-

should like to know very much as to
what has been done in respect of
the gsugpestion. Another suggestion

made by the Estimates Committee was
thus:

“They further suggest that lap-
ses from the business written in
the last quarter of the year should
be worked out separately for each
month and published in the annual
reports of the Corporation. It
would also be desirable for the LIC
to give in the annual reports
figures of new business written
during each month of the year
zone-wise as indicated in para 49
above.”

The figures given by the Estimates
Committee in respect of the ratio of
business towards the end of the year,
as I said, are revealing and alarming.
In 19857, during the months of Novem-
ber and December, the Life Insuranee
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 Corporation issued policies to the tune
of Rs. 101.95 crores. During these two
months, the business transacted by the
Life Insurance Corporation was 36 per
cent of the total business done during
the year. In 1958, during these two
notorious months for ratio of business,
the Life Insurance Corporation tran-
sacted as much as 50 per cent of its
total business. Then, in 1959, during
these two'months, it transacted as
much as 52 per cent of its total busi-
ness.

The Estimates Committee has also
compered the figures of the ratio of
business or of business transacted in
the United States and by the Life In-
surance Corporation in this country
and they have shown that in the month
of November, the LIC transacts about
8 per cent .of its total business, Where-
as in the month of November the U.S.
companies transact aboot 88 per cent
of their total business. But in the
month of December, while the LIC
transacls about 444 per cent of
its total business during a single
month, the US. companies taken
together  transact only 11'3 per
cent of their total business, Now,
these figures are indeed alarming
and this is a tendency which must
either by an executive direction or in-
struction should be curbed. controlled
and checked. It seems that all this
bogus business during the year-end is
transacted as a window dressing and
as a pressure on agents which, of
course, ag you know, very well is pro-
wverbial, or it is perhaps due to the
pressure of increasing prices and levies
on the saving capacity of the pecple. 1
should like to know whether Ministry
of Finance have, with all the resour-
ces available to it, get gn this matter
deeply and whether they are able to
give a proper answer to this central
gquestion.

T should like to comment on a re-
«cent statement reported to have been
made by the Chairman of the Life In-
surance Corporation who said that in
the matter of lapse ratios perhaps fis-
cal reasons are exaggerated. I would
‘very much wish that his statement

1091 (Ai) LSD—4.
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were true, but I personally think that
there is only very limited partial truth
in the statement that he has made and
that the fiscal reasons are very import-
ant in determining the pressure on the
saving capacity of our people. The
set-back that the Life Insuraicz Corpo-
ration have as a result of fiscal impact
will be more and maore re-
vealing, and may be decisive, even
crippling.

The recent valuations have indicated
that mortality experience has been
much better than what was assumed at
the time the Life Insurance Corpora-
tion proceeded to compute the rates of
premia. We are, therefore, entitled to
expect and indeed to demand that the
question of revising premium rates
should be considered in all earnesiness.
How long does the administration pro-
pose to dodge, ditch or delay this mat-
ter? 1 should illustrate how evasive
the administration can be in such mat-
ters. On the 28th August, 1963, the
Chairman made a statement in Cal-
cutta that any decision to revise pre-
mium rates could not be taken in a
hurry, that the Corporation insures
lives of policy-holders for generations
and a decision could only be taken in
the light of adequate statistical expe-
rience. The statement is certainly un-
exceptionable. I hope the LIC does not
take generations to arrive at this deci-
sion. What is standing in the way of
coming to a decision in this matter?
No excuse as lame or legless should
be permitted by the Government to
come in the way of opening the ques-
tion in all earnestness and the Finance
Minister who is well-known for his
efficiency, who is well-known for
achieving targets, should be able to
give us a deadline today and now as to
by when they would have considered
this question.

Replying to Starred Question No.
1062 on 23rd March, 1961, it was stated
that the LIC will examine the question
of reduction in the matter of premia
in due course. I would underline the
expression ‘in due course’. A chronic
disease in the administration is {0 use
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such evasive expressions which should
be expunged from the dictionary alto-
gether because they are weapons of
delay and postponement. The Esti-
mates Committee called upon the
LIC to consider this matter in
April, 1961, Again, on 25th August,
1961, the assurance was given by
the Deputy Finance Minister that
this question would soon be con-
sidered. I do not understand why all
these ‘due course’ delays, which I sup-
pose somebody might claim are justifi-
able delays, are allowed to take place
in a matter which is of so great an
importance to the country and to the
common policy-holders and to the ex-
tension of business of life insurance in
this country. Why do Government not
come forward by saying that the Life
Insurance Corporation ig not a pro-
fiteering concern, but it is a concern
which must base its premia rate on no
other consideration than actuarial? If
that is go, I am sure the hon. Minister
will take the necessary steps to expe-
dite the fixation of the rates or the
lowering of premia rates of the Life
Insurance Corporation.

There is another matter which is of
very great importance to the common
policyholders, and that is the matter of
delayed payments of claims which
bring the Life Insurance Corporation
into great disrepute, I know of cases in
which delays have been wunconscion-
able and they have been deliberate.
And what I say today is supported and
substantiated by the high authority of
a judgment of their Lordships of the
Madras High Court who characterised,
in a particular case before them, the
delay that was caused by the Life In-
surance Corporation as gross and inor-
dinate delay on the part of the Corpo-
ration. This is a well known case, and
I am sure the hon. Minister will have
occasion to say something about it, and
perhaps, to offer an apology to the
nation on behalf of the Life Insurance
Corporation, that such exceedingly un-
conscionable pleas could be taken by
the Life Insurance Corporation.
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(Mr. DEpUTY-SpDEARER in the Chair).

In this particular case, the Life Insur-
ance Corporation delayed the geitle-
ment of the claim of a policyholder,
and by the time it became barred
by the law of limitation, it pro-
ceeded to the court and said
that this claim was barred by
limitation. Indeed, it went on to claim
that the policyholder had suppressed
certain masterial facts, and this was all
disbelieved by their Lordships of the
High Court. The law of limitation
should not have been invoked in a case
like this by the Life Insurance Corpo-
ration; and particularly in the context
of the declared objective of taking life
insurance to the rural areas of this
country, is it to be expected from this
corporation that they would defraud
widows and children of the rural illite-
rate folk in this manner which is re-.
vealed by this case? I do not want
to exaggerate. I do not want to go to
town with this particular judgment of
the High Court. But there is no doubt
that this judgment of the High Court
reveals a state of affairs which ghould
cause alarm| I am sure the hon. Min-
ister will take effective steps to see
that if amends can be made in this
particular case they should be made,
but what is much more important to us
i that these things should not be al-
lowed to be repeated.

In this particular matter, I should
also like to mention that the chairman
of the LIC goes about parading long
columns of impressive statistics to the
country about the achievements of
this monolithic and monopolistic orga-
nisation. I think that it should be con-
fessed at the outset by the administra-
tion that guantitative achievements by
this corporation do not bespeak very
creditably for this corporation because
this is the only corporation to which
people will go. I would like to say that
the statistical measure of new business
secured by the LIC ig never to be in-
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voked and should never be invoked by
the administration as a measure of suc-
cess, bat it is the quality and it is the
service that it extends to the common
man that should come as the only cen-
tral and essential criterion in judging
its performance, because, as 1 said,
they have no competitors,

The distinguished predecessor of the
present Finance Minister spoke on the
9th June, 1962 about this aspect of the
matter, and I think it was a very open
and candid admission of certain defi-
ciencies which have crept in and cer-
tain deficiencies which require to be
curad in the functioning of the cor-
poration. Speaking of the LIC, he
said:

“I do not claim that it has come
up to my expections, It is a
monopolistic organisation, amd,
therefore, if its work has increas-
ed there is no surprise. Whether
the service is good or not, people
insure because there is no other
go. The prosperity of the LIC does
not lie in merely the number of
policies or the amount of premium,
but it lieg in creating confidence in
the mind of the people in the coun-
try.”.

The Deputy Minister in the Ministry
of Finance (Shri B, R. Bhagat): Who
said this?

Dr. L. M. Singhvi; This was by the
distinguished predecessor of the pre-
sent Finance Minister, namely Shri
Morarji Desai.

I should like in this connection,
therefore, once again to put before this
House and the administration a sugges-
tion which hag been mooied before,
namely that four or five independent
corporations functioning throughout
the country ghould be permitted to be
created so that we have a measure of
efficiency, a basis for judging their per-
formance, and also we have greater
efficiency in the overall functioning of
life insurance business in the country,
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so that the common policyholder is

not left to the tender mercies of a

blind and bureaucratic organisation

anywhere.

This is a suggestion which had been
made several times before. When it
was made by Shri Asoka Mehta at the
time this corporation wag created, the
administration had promised to look
into the matter, and the administration
had assured that it would keep an open
mind on this matter. But I find from
the answers that they Deputy Finance
Minister gave in the Rajya Sabha in
the course of discussion on this subject,
they do not give us any reason to ex-
pect anything tangible in the matter.

1 should like to quote in this matter
what our Estimates Committee has had
to say. It starts by quoting the then
Finance Minister, when the corpora-
tion was sought to be created and the
insurance business was sought to be
nationalised. It quotes the then
Finance Minister as saying:

“We feel that to start with we
should have only one autonomous
corporation with zonal organisa-
tions, and if we find that it does
not work satisfactorily, then it
should be open to us to change
over from it to a number of auto-
nomous corporations. This process
would be easier than the reverse
process, that is to gay, to proceed
from several autonomous corpora-
tions to one monopoly corpora-
tion.”

Thereafter, while speaking on the
Chagla Commission’s report gn the 20th
February, 1958, the Prime Minister said
in this House:

Some Members have suggested
that it might have been desirable
or it might be desirable in the
future for this huge organisation
to be split up into three or four.
It is a matter which may be con-
sidered; if that is more advanta-
geoous, it should be done. We
should not hesitate to do it.”
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In their report on parliamentary super-
vision over State undertakings, even
the Krishna Menon Committee had
this to say:

“The LIC would in our view
function more gainfully and effect-
ively if it were not of one unit put
consisted of several which would
develop their own charatcer and
create healthy competition in per-
formance and results. Such a step
would also help to effect econo-
mies giving opportunities for more
talent to become utilised in posi-
tions of higher responsibility....".

In the Eightieth Report submitted to
the Second Lok Sabha on the forms
and organisation of public under-
takings, the committee said this:

“The committee agree with the
view that the pattern should be to
utilise the existing organisations
to take up new activities in the
line instead of creation of new
bodies for the purpose. But this
does not mean that where a line of
activity has the character of being
or becoming huge and monopolistic
and is not of a strategic signifi-
cance, more than one unit should
not be set up for the purpose.”.

Qur present Finance Minister is known
for his elear thinking, and I would like
a clear statement of policy and a clear
delineation of what he proposes to do
in this matter, how he proposes to con-
sider this matter and whether we may
expect from this administration a con-
sideration of this issue.

The time at my disposal is rather
short......

Mr. Deputy-Speaker: The hon. Mem-
ber has already taken twenty-five
minutes. He should try to conclude
now.

Dr, L. M. Singhvi: 1 have really
many things to say. Since this is a
very important discussion, and I am
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the mover of the motion, I hope you

will permit me to take five minutes
maore.

I would also like in this connection
to bring to the notice of this House
certain structural deficiencies in the
administration of the LIC. One of
themn is overlapping of functions bet-
ween the divisional, zonal and central
offices. I would like to know whether
the administration is inclined to con-
sider the possibility of reducing at
least one of the three tiers of organisa-
tion which are at present in vogue.

In this respect, I would like to quote
Shri T. T. Krishnamachari himself who
was at that time the Finance Minister,
the distinguished Finance Minister as
he then also was, I hope thig is going
to go home. He said:

“There are certain superfluous
tierz in the administration of the
LIC which require 1o be eliminated.
There should be direct contact bet-
ween branch officers who are the
real producers of business and the
eentral office which is responsible
for the formulation of policy, and
other intermediary offices should
be only of a supervisory charac-
ter”.

Considering this highly weighty obser-
vation of the Finance Minister, the
Estimates Committee went on to say:

“It iz quite clear that at least one
of the two tiers in a Zone is super-
fiuous and could be eliminated”.

I would also like to mention briefly
that the zonal advisory committees
have been scuttled. Some of them
meet very rarely or never at all. They
should be made more effective and I
hope a specific instruction would be
issued by Government to the LIC to
see that the zonal advisory committees
are made more effective. So also ins-
pections should be made more
frequent. 1 would also like to
suggest that there should be a
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reduction in the top posts in
the LIC, the adminisirative costs of
which are very high. I know that the
Finance Minister is generally of the
view perhaps that it is better to have
high level posts larger in number and
eliminate a great deal of clerical staff.

The Minister of Finance (Shri T. T.
Krishnamachari): No, not; not in the
LIC.

Dr. L. M. Singhvi: I am glad that the
makes an exception in this case. ] re-
fered to it because this was a statement
he had made while replying to the dis-
cussion on the Demands for Grants of
the Ministry of Economic and Defence
Co-ordination. I would be inclined to
agree that that was nolt perhaps a
general statement he had intended to
make,

Economy in the administration is
also an imperative need and I hope
that the Minister would be able to
satisfy us, either by an assurance or by
letting us know about a programme he
proposes to the LIC for effecting size-
able economies which I know, and I
am sure he knows, are feasible.

A very brief mention abiut govern-
mental control. Directions issued by
the Government should be contained
in the annual report. That is a re-
quirement which the Estimates Com-
mittee has repeated time and again
which ought to be complied with by
all public undertakings.

T would also like the Finance Minis-
ter to tell us what is the extent and
quantum of our export of insurance
business, how well we are doing on
that count, and whether the nationali-
sation of life insurance has substantial-
ly hampered the export programme in
this field.

I would also like that in the Invest-
ment Committee of the L.I.C, different
regions are permitted to be represent-
ed more fully and that its procedural
functioning is made more efficient. I
hope the Minister will be able to tell
us something about the programme of
diversification of investments in which,
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1 think, not sufficiently satisfactory

progress has been registered,

Before I conclude, I wouid like to
say that the autonomy of this or that
corporation should not be permitted
to be a cloak for arbitrariness, and it
should be made constantly accountable
to this House in every possible way in
full mezsure. Let me say this: the LIC
has set before it a great goal. It an-
nounces it by saying

“AIIRA AR
It is, of course, almost a divine claim
to be made by this corporation which.
I liope, is not too intoxicated with its
size. But I would like that like
Caesar's wife, this corporation should
be above all suspicision and that the
‘nvesiments made by this corporation
are not permitted to lead to any spe-
culation.

In the end, I would like tp quote
what the Chagla Commission had to
say in this matter. It said:

“Assuming that the transaction
was entered into not to relieve
Mundhra of his financial - difficul-
ties but to stabilise the market and
remove the drag on it as is
suggested by Mr. Patel even
so the investment has been
made for an extraneous purpose
and not solely in the interest of
the policyholders. It is obligatory
upon the Corporation to consider
every investment on its own merits
and to decide whether it is sound
and prudent investment. It is only
when Government has issued a
directive in writing under section
21 that it would be incumbent upon
the Corporation to carry out that
directive, even though in its opin-
ion the investment may not be a
sound one from the point of view
of the yield which it might give ar
the security of the capital”.

I hope the Minister would reassure us
about the prudent character of all in-
vestments to be made by the LIC and
that the LIC would regard the funds
that it has ag a trust of the policy-
holders.
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Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the Annuil :leport of the Life In-
surance Uorporation of India for
the year ended 3l1st December
1961 along with the Audited Ac-
counts laid on the Table of the
House on the 10th November 1962".

‘We have got 14 hours left. The
Minister wants half an hour.

Dr. L. M. Singhvi: I suggest that the
Minister's time may not be added to
this time.

Mr. Deputy-Speaker: No, no. It has
to be counted in this. Eight or 9 Mem-
bers want to speak. I would request
them to take 6—7 minutes each,

Shri T. T. Krishmamachari: The Min-
ister's time may be cut to 20 minutes.

Shri Prabhat Ear (Hooghly): I am
thankful to Dr. Singhvi for raising a
discussion on the annual report of the
LIC for the year ended 31st December
1981. As the time is very short, I will
straightway go over to the vital points
I have to urge.

It has been proved that after nation-
alisation the business of the LIC and
its other aspects have improved to a
great extent; whether in respect of the
number of insured, or in regard to the
premium income, there has been a
development which is very significant.
The premium income has grown from
Rs. 69 18 crores to Rs. 112° 30 crores in
1%61. This clearly shows what
impetus can be given by nationalisa-
tion of a financial institution like this.
On that score also the LIC can expect
congratulations on its functioning.

So far as the general prospect is con-
cerned, while dealing with a type of
corporation which has got enough
potentialities for further enlarging its
scope of activities, I would like to
make certain suggestions. I agree with
Dr. Singhvi when he stressed the nead
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to reduce the premium rate. The mor-
tality rate in the country has gone
down. Naturally, there should now be
an actuarial assessment of the whole
thing. Also in view of the fact that it
is a nationaliseq institution, it should
not be run with the same profit motive
as they do jn a private concern; I do
not mean to say that there ghould not
be any profit, but the same profit
motive should not be there. There
should be relief given to the common
people which will also serve as an im-
petus to people to insure. I do mot
know why this matter has not been
considered so far, although it has been
brought to Government’s notice times
without number.

The second point is about its better
working. I think it is necessary to
have decentralisation of the adminis-
tration. Perhaps in the beginning, it
was necessary to have concentrated
centralised functioning and at that
time it was not possible to visualise
exactly how zonal authorities would
function, but now after 7 years of
working of nationalisation, it is high
time there was more decentralisation
in every aspect of the matter.

13 hrs.

The question of splitting up this
Corporation is a broad gne, but befure
a decision is taken on that finally, it is
necessary that there must be more de-
centralisation, more power given to the
zonal committees, so that they may
serve the needs of the regions and
function effectively.

Investment should also be on the basig
of regional parity. It is necessary that
the LIC should play a proper part.in
the development of the regional econo-
mies, and that the loans, advances and
investment ghould be on a basis of re-
gional parity so that the under-deve-

loped areas may get help from the
LIC.

With better relations with the fleld
officers and the introduction of new
ideas in policies, there is scope for fur-



4631  Motion re.

ther increasing the business of LIC. I
want to point out that the practice of
deduction of the premium from the
monthly emolument of Government
employees which was in force has been
withdrawn since the coming into exist-
ence of the LIC. This has particularly
affected a large number of railway
employees. Even in the private sec-
tor, where there is group insurance,
the company deducts the premium and
pays it to the Corporation. So, I do not
know why it cannot be done in the
case of Government employees.

I am grateful to Dr. Singhvi for
quoting from Justice Chagla's report.
The investments of a nationalised insti-
tution like the LIC should be in the
interests of the policyholders, in the
interests of developing the country's
economy, and not for keeping up the
‘buoyancy of the stock exchange. We
find that Rs. 503 crores are invested in
Government securities, and Rs. 11085
crores in the private sector, the latter
for the purpose of keeping up the
buoyancy of the stock exchange, which
is not one of the purposes of the LIC.
It was because of this we landed our-
selves in a very difficult position in the
Mundhra deal. So, it must be avoided
in future, and there should be a reduc-
tion in investments in the private sec-
tor, which today stand at 22° 1 per cent.

The lapse ratio is so high because
the quota fixed for the field officers
is not practicable. If their quota is
not fulfilled, they may suffer in their
emoluments the next year, and so
they try their leve] best, and that is
why in December, the business
comes to 44 per cent, That brings
in bad business, and that is why
the lapse ratio is increasing. If we
fix a guota which is practi-
cable for the field officers and if we
also give them some impetus thig
type of lapse ratic will not be there,
and there would not be any tendency
on the part of the officers just to
show that they have fulfilled their
quota.

Lastly, the report of the LIC
should be more exhaustive. Simply
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giving the details of the percentage
and performance and the balance
sheet is not enough. Parliament
should know the suggestions made
by the different zonal committees,
5o that they may consider them and
suggest to Government what should
be acceptable.

Shri D. C, Sharma (Gurdaspur):
We are discussing the Fifth Annual
Report of the LIC. Since further
reports have been published by the
LIC, our discussion of the Fiith
Report is bound to be somewhat
unreal, because we should be discus-
sing what is present and not what is
past. All the same, one can judge
the health of this Corporation by
going through this report.

There are two types of criticism
that are bound to be offered on this
report. One will come from those
who are against nationalisation, and I
am very sorry to say that the speech
of the hon, Mover showed that ..

Dr. L. M. Singhvi: You have mis-
understood me completely.

Shri D, C. Sharma:.. he was talk-
ing in terms of a monolithic organisa-

tion,. ..

Dr, LM. Singhvi: That is what the
Estimates Committee of this House has

termed it to be.

Shri D. C. Sharma: ...bureaucracy
and all those things with v?'}?il.:h we
are familiar. This kind of criticism 13
bound to come from those who do not
set any store by the principle of
nationalisation,......

Dr. L. M, Singhvi: That is not so.

Shri D, C. Sharma:...... in confor-
mity with which this LIC has come
into existence,

1 feel we are On very_snt_e ground
on the nationalisation of life insurance,
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and if this is going to be the picture
of nationalisation of other industries,
I have no hesitation in saying that it
should be extended, because, when al!
is said and done, it has done a lot of
good ‘o the people at large and to our
industries,

It has been said that there should
be diversification of investment, I do
not want to raise a controversy bet-
ween the public sector and the private
sector. I only want to say that we
have to judge our investments only by
one standard, namely that they should
be sound, There might have been
someg lapses here and there in times
gone by, but now no one looking at
the pictozraph in this report will feel
that investment has not bezn diversi-
fied. I feel thig LIC through its invest-
ments has been serving the national
needs, whether they are in the public
sector or the private sector, most
ably, most efficiently, and I should
also say, most impartially. Of course,
there can be difference so far as
emphasis on different types of invest-
ment is concerned. One can say more
money should be given to co-operative
housing, steel, mineral oil and so cn,
But there is no doubt that the invest-
ment has been done wisely and
judiciously, and I hope they will keep
up thig pattern in future, The strue-
tural organisation of this Corporation
has been called into question. One
can take the structural organisation
of the universe and may like it to be
in a different way.... ..

Dr. L. M, Singhvi: 1 hope Louvd
God is accountable to you.

Shri D, C. Sharma: God is account-
able to me; I am a Vedantist and I am
a co-partner with God in all these
things.

I wag submitting, Sir, that the struc.
tural organisation of any body should
be kept up constantly under review
and there should be changes made
here and there. But seven years is
too short a time to bring about any
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wholesale change to which the hon.
Member referred. You cannot uproot
a tree which has been growing only
for a shortwhile, You should first sce
whether the tree is growing in the
normal way, If wvou think that the
tree is not growing in the normal way
and that it should be stopped or
transplanted, you can do so. No
structural change should be introduc-
ed before ten years are over, what-
ever the legal pundits and financial
pundits may say. After ten years, L
think a commission should go into the
whole question and we should see
what structural changes are needed.

Mr. Deputy-Speaker: You should
conclude now.

Shri D. C. Sharma: One more
point. I feel that this Corporation nas
been lacking in one thing and I would
ask the people who run this Corpora-
tion to make good that deficiency.
This Corporation is all right so far as
salaried persons and town dwellers
are concerned. But it should go to
those who are wage earners who
cannot offer insurance in terms of
individuals ™ but only in terms of
groups. It should cover the different
strata of our society in terms of
income, and habitation. The message
of insurance has not yet reached our
villages and the wage earners. If
insurance bsiness is going to be
national in the real sense of the word,
no stratum of our society should be
left untouched by it.

Mr. Deputy-Speaker: The hon.
Member should conclude, I have to
find time for others also,

Shri D, C, Sharma: Only one sen-
tence more. They had one policy
named janta policy. I think it was
given up because the overhead
expenses were great or it was not
taken wvery enthusiastically by the
people. If the LIC is to be a natio-
nal undertaking in the real sense of
the term it should introduce some
kind of a janta policy—call it by any
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name you like which can cater to the
needs of everyone and unless that is
done I would not say that the Corpora-
tion has done i‘s work. Let is go to the
villages. It should have a network
of persons or offices for this purpose.
The message of this national Corpora-
tion should be taken to the villages.
If that is done, I think the Corpora-
tion will be really a national under-
taking in the real sense of the word.

Shri Jashvant Mehta (Bhavnagar):
First of all, I would like to compli-
ment Mr. Singhvi for giving us an
opportunity to offer some remarks on
the LIC. It was a very important
decision taken by the Government in
1956 to nationalise life insurance. It
was a right step in the right direc-
tion, We have seen the progress In
the last seven years and the nation
has watched with faith and confi-
dence the performance of the LiC.
People know that there is the full
backing of the Government and they
are therefore coming forward more
and more for life insurance.

Within the few minutes available
to me, I would like to refer to some
salient points. The Chairman of the
LIC has been appointed from among
the ICS officers. Such a national
public undertaking  must have
a long term plan and the chairmen
should not be changed within a short
space of time. While appointing per-
sonne] to the central organisation or
the zonal committees, the considera-
tion should be that they should be
experts and they should be interested
in the public undertaking, We have
seen that the zonal committees are
not meeting and many members are
not attending them. So, only those
persons who are actively interested in
the insurance work should be appoint-
ed. Why have we nationalised the
life insurance business? There was
a social objective. We have taken to
planned economy and want to indus-
trialise the country. The main prob-
lem was capital formation. LIC plays
a very important part in savings and
capital formation. But we have also
taken up other competitive schemes,
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See the progress of those schemes.
The small savings scheme the saving
is going down; it has not progressed
we'l. We have also taken up the
compulsory deposit scheme and other
schemes such as the provident fund
scheme. These are all competitive
schames, Why is Government not
giving thought to this problem of
introducing an element of insurance
in the provident fund scheme so that
Government could work out an inle-
grated and uniform scheme? Insu-
rance should be attached to them.
Then only capital formation will be
more effective, Ultimately we want
to mobilise our resources and in doing
so this type of an integrated scheme
will be very important. So, I hope
that Government will give thought 1o
this idea.

My second point is this. My hon.
friend has also referred to the invest-
ment policy. I completely agree with
him that our ultimate aim is the
socialist pattern; that is our objective.
The question is how we are going to
invest, The Estimate; Conmittee has
also given thought to it. It has also
offered remarks on it. I hope Gov-
ernment also are giving thought to
this matter, namely, how we are going
to develop this investment policy.
Now, the time has come when the
investment function of the
LIC should be separated from the
central organisation. The function of
the LIC should be to mobilise more
resources and develop the insurance
business, The Estimates Committea
has also looked into the matter and
suggested that there should be a
separate Investment Board or the
Government should take over that
function, I do not know what action
Government have taken on it. We
would like to have a clarification
from the hon. Finance Minister as
to how the Government is going to
change this policy, or how the Gov-
ernment looks at the problem,

Shri Dasappa (Bangalore): I think
they have turned it down.
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Shri Jashvant Mehta: I have posed
the question, and I would like to ask
the hon, Finance Minister whether
that recommendation has been turned
down or whether they are going to
have a separate Board or whether
they themselves are going to
take it over, or whether they want to
continue the same policy. There
also, there is a danger, 1 would like
to know also what new suggestions
Government are having and whether
they are thinking on those lines. That
is an important matter,

My third point is this. It is an
important aspect of the problem.
There are different units working now,
There are some old units also. Some
units are, taking a lot of time in set-
tling the disputes. There is delay. So,
there should also be a move to cen-
tralise all the different units so that
delays may be avoided. I hope the Gov-
ernment will look into this problem.
1 would also support the proposal
made by Shri D, C. Sharma, name'y,
that the Government should work out
some policy like the Janata policy. In
foreign countries, they are giving
what is known as the industrial policy
and such types of policles so that
people can contribute by instalments
and insurance can be developed on a
new and larger scale, I  hope the
Jovernment will give thought to this
aspect also.

Shri A. S. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, the report of
the Life Insurance Corporation snows
an all-round improvement in the year
1961, Ever since it was nationalised
in 1956, with the report for the fifth
year ending, it has been shown that
there has been all round progress,
The figures for 1961 show that pro-
posal were of the value of Rs, T02
crores of which the actuals were over
Rs. 608 crores. For the previous year,
the proposals were of the value of
Rs, 568 crores and the actuals Rs. 407
crores. These figures are very impres-
sive,

In this connection, I would also
support the argument advanced by
Dr, L. M. Singhvi. These field off-
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cers or agents are asked to got pro-
posals for particular amounts by the
end of the year so much so that
towards the end of the year they
press upon certain friends and other
people to take insurance policies which
afterwards generally lapse. To avoid
this, they must be given eithcr some
monthly quotas or some quotas even
once in three months so that at the
end of the year they may not rush
and ask unwilling persons to take out
insurance policies,

A lot of problems have been men-
tioned, I would also like to support
Shri D, C. Sharma in his suggestion
that a lot of propaganda must be made
in the wvillages. There is enough of
propaganda in the towns and the
people there are insurance-minded.
There is no doubt about it. But as
far as villages are concerned, the LIC
must take further steps to see that as
far ag possible the villagers are also
made insurance conscious so thal they
may take policies even for iower
amounts. |

One other feature is this, We know
that when insurance was taken over
by the Government there was a lot
of mismanagement, and people were
not sure whether either at maturity
or on the death of the person concern-
end, the dependants would get the
amount. A lot of prosecutions was
launched and a lot of mismanagernent
was there. Several persons lost their
life insrance policies and the amounts
were not realised, At that time the
Government stepped in and the pro-
gress made was really very impres-
sive,

In this connection, I would aiso
commend the LIC on starting new
schemes, especially the non-medical
schemes by which during the year
under report, Rs. 9676 crores worth
of policies have been taken; alsc, the
amount of the Corporation is golng
into the developmental works,

1 may add that there was some cri-
ticism arising out of the Mundbra
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affair when amounts were given to
particular companies, After that, we
know that the amounts are :nvested
only in sound undertakings and the
audit report also mentions that none
of these amounts, loans and poicies,
has been given to any other body
which has not been approved by the
Government. As a matter of fact, the
amounts of the LIC have gone for
development works in the country,
especially for building houses. Loans
on mortgaged property have also been
increased, Though the percentage of
interest has been raised from T to 8,
still, we cannot say it is too much.
Apgain, the amounts given to the apex
banks for advance to the housing
schemes seem to be rather too little.
The insurance Corporation will have
to see that more amounts are given to
the building of houses by way of loans
either to policy-holders or to the co-
operative societies,

Dr. Singhvi mentioned one thing,
and that was an unfortunate case,
namely, the settlement of the claims
of a particular policy. That matter
also came up when the Limitation
Bill was being considered by the Sele-
ct Committee. As a matter of fact, it
was a very unfortunate case. and I am
sure there are not very many cases of
that type. If I remember correctly,
even in that case, though the suit went
against the assignees, I believe the
amount was paid subsequently, I am
not quite sure, but that is my recol-
lection. Anyhow, it is the duty of the
officials to see—the zonal committees
or other officers—that policies are
settled as quickly as possible. Other-
wise, there will be an impression that
the old things will be continued, es-
pecially when the people in the rural
areas take these policies and after the
death of the policy-holder, either the
widow or some other dependant does
no know what the legal technicalities
are; therefore, every assistance must
be given to them to see that these
things are settled immediately.

I am sure the Corporation is doing
everything possible in the interests of
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the policy-holders. I commend the
progress made by the Corporation. It
{s really the right step, and it also
shows that Government which is wed-
ded to the policy of nationalising im-
portant things along with the private
sectar goes on the right path. It is
an encouragement to see that as far as
possible they are doing their work
very properly.
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Shri B. K. Das (Contai): Mr.
Deputy-Speaker, Sir, the L.I.C, has no
doubt made significant progress in
many respects. In the matter of new
business, it has already been pointed
dsut that there has been much impro-
ment. Also, we find that the expense
ratio has gone down. In 1960 it was
28.4 per cent and in 1961 it has come
down to 28 per cent. In the renewal
expense ratio also the figure is less. It

was 12.90 per cent in 1960 and in 1961
it has come down ta 12.42 per cent.

There are some short-comings to
which I would like to draw the atten-
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tion of this House. It has already
been mentioned that there is an in=
erease in the lapse ratio. There is
also an increase in the ratio of sur-
render of policies. I find that the lapse
ratio in 1959 was 6 per cent, in 1960 it
was 6.6 per cent and in 1981 it was 7
per cent. It was pointed out in this
House in reply to a question that the
rate of lapse after the payment of the
first instalment of the premium has
also increased. It ig stated that while
in 1959 the amount was Rs, 70, 29
crores in 1960 it has gone upto
Rs, 9453 crores. Therefore, attempts
should be made to see that the selec-
tion of business is carefully made, be-
cause the agents in their anxiety to
procure more business do not generally
take as mych care and precaution as is
necessary.

There is some decrease in the ratio
of income from the first year's pre-
mium. It should be investigated as
to why there is this decrease,

The report does not give the figures
gbout paid-up policies, The previous
speaker has also drawp attention to
this. Sometimes it so happens that
the agents persuade the parties to
make their policies paid up and take
up fresh policies in order that the
agents can show new business If we
have the figures before us, we can
know the position and find out the
reasons for the increase in paid-up
policies.

In the matter of claims, the figure or
percentage by death was 2253 per
eent in 1960. In 1961. there has been
some increase and the figure has come
to 28.87 per cent. By maturity, in
1959 it was 66.5 per cent, in 1960 67.65
per cent and in 1961 a little leas,
67.27 per cent. Of course, it depends
upon the plea of the policy which the
insured takes wup. But what we
generally find is that our policies are
endowment policies. So, we expect
that there would be less claims by
death and more claims by maturity.
It a proper choice of good lives are
made, the claimg by death will natu-
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rally go down and claims by maturity
will go up.

The Estimates Committee hag made
certain recommendations with a view
to improve the working of the Life
Insurance Corporation, I do not know
whether Government have taken any
decision on those recommendations.
The Committee has suggested that LIC
should pay greater attention to the
servicing of policies. When the pri-
vate companies were functioning, they
used to take special care in the matter
of issue of premium notices and re-
ceipts, revival of lapsed policies and
prompt settlement of claims. Now
that LIC has monopoly in this field,
many people are complaining that it
is taking less care in these matters. I
would suggest that more attention
should be paid to this aspect.

Coming to rural business, I under-
stand that there is a proposal under
consideration to have more than one
corporation. Of course, the question
of overhead charges is there. But, if
at all it is found necessary to have
more than one corporation, it should
be examined whether the rural sector
of our insurance may be put under a
separate corporation, on the lines of
provident insurance which was func-
tioning before in the rural areas. It
should be examined whether such an
arrangement would be feasible.

st o Mo WA (FETET) : I9I-
o AEIRd, Tdo HTEo ®lo FT 4T
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afer <fF owg aga w7 € wiwg o
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< FAT Y, I F AR H Y FAT
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&f6T ag ) Tl wa T g R
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aEHETET § A1 foafy df 77 @
TRTEH T TFET 45T Fat 41 6T o
g7 ThiE T OTT ) #E ST & fe
ST OF FAEATIF T T T I
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ghaE T H ATt S =g &
F¥ Fiferwr 1 ot § A gafad T
ART I E | WaT AT gmE @ %
A FT AT ITWE F, IH FT AEAfTHAT
qr #mafa F93 & &ifow w7
=1fer #x f&z § amafas fofa #1
9 0 F 2nre ot & fAfwm @
arfeg |

T & F HANAGT FAATEN T
T ag gan § fF swirdm et #
FW FA AT AG 31 fafewey
fear &1 & ofedz wiw Fae
# fgems, 9t fF 9859 & wmre 5y
T 4, ag w1 Fwma @ g fF oI
arm fafew feamar & 1 =9 51 799
fear mar g1, FfFw 3@ wmfesd &
fgeT® #1¢ FTLaTE AT AT AE | FAAT
& 7@, e g9 & 9% 99 @1 99
qequ qife &1 § 78 faw g g0
& wgan § fF 99 1 M 4 I €, a8
IT A F G AW o
Shri V. B. Gandhi (Bombay Central’
South): Mr. Deputy-Speaker, Sir,
when we created the Life Insurance

Corporation, we had certain expecta-
tions,

Mr. Deputy-Speaker: Hon. Members
will now take five minutes each be-
cause there is hardly any time .eft
and there are still two more bon.
Members to speak.
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Shri V. B. Gandhi: I will try.

So, before we express our copinion
on the Fifth Annual Report of the
Corporation, we should like to know
how far these expectations have been
fulfilled, We should ask a number of
questions and seek answers to these
questions from the Corporation. The
first question naturally would be: Has
there been a steady growth in the
business of the Corporation? The
answer, of course, is obvious for any-
one who gives g cursory glance at the
figures. The growth is impressive.
The total business in force has in-
creased in five years by as much as
Rs, 1,264 crores,

Then, it was also one of the objects
of policy that the Corporation should
aim at attracting lower income groups
and spread the habit of insuraace
among these groups and we find that
as much as 46 per cent of the assu-
rance has been taken up by people
whose policies go only upto Rs. 2,100
and annther 40 per cent of the assu-
rance has been taken up by people
whose policies go only upto Rs, 5,000.
So, these two classes, the lower income
group and the middle income group,
between them have taken up assurance
of almost 86 per cent,

There was also g certain expectation
that efforts should be concentrated nn
the rural areas and we find that as
much as 30.5 per. cent of the new
business has been taken up in rural
areas. Then there was also the expe-
ctation that there would be diversifica=
tion of the types of business offered
and I have already referred to the rural
poliries. Thep there are non-medical
policies, salary saving schemes and
such others. They are all steps in the
‘right direction and, I think, efforts for
the fulfilment of our expectations on
‘the part of the Corporation,

1 can go on relating this story of the
impressive growth in all other matlers
like, the income from premiums em-
ployment of life funds and the rate of
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net intereset that we realise on these
life funds and all these, but 1 do not
want to take any more time on this.

Mr. Deputy-Speaker:
Member's time is up.

The hon.

Shri V. B. Gandhi: 1 will take just
two minutes more.

1 only hope that the JCorporation
will be able to achieve its target of
Rs. 1,000 crores at thig rate before very
long.

Before I sit down there is one point
that I should mention. There has been
some criticism of the Corporaticn +n
the ground that it is 3 monopoly orga-
nisation. It is believed that by hypo-
thesis any monopoly organisation must
not necessarily be as efficient as per-
haps a competitive organisation would
be. That may not necessarily bz true
in the case of insurance husiness,
There are special features and gpecial
criteria by which efficiency 2nd eco-
nomies of operation in the insurance
business can be measured. For ins-
tance, we have the rates, We krow
what the rates of premium are and we
know whether they speak of an effi-
cieny administration or not. Then we
can also consider the bonus that we
declare, the profits that we annually
make and the expense ratio. All these
things are comparable magritudes
and they can decide very easily in the
case of a given administration whether
it is efficient or not, and inspection
of the port whether it is a
monopolistic administration or a
competitive administration. We have
actually considered all these prob-
lems when the Bill was beore
this House and we have made a deli-
berate choice that the Corporation
shall be a monopoly corporation. We
know that there are definite advan-
tages—large scale economy advan-
tages—in having a large organisation
and only by such a monopoly orga-
nisation in the case of insurance busi-
ness can we avoid the wastes of coma-
petition though duplication,
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afe w9 & ot oz § a1 w9 F A
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Shri T. T. Krishnamachari: Mr.
Deputy-Speaker, Sir, I am most grate-
ful to my hon. friend, the mover of
this motion, for the very kind words
about me that he wuttered while
moving this motion. The Life Insu-
rance Corporation to me is not a parli-
cularly pleasant subject. But at the
same time jt is one in which I am
deeply interested. In fact, I probably
got into trouble because I was deeply
interested in the Corporation, I
must congratulate my predecessor on
the achievement of this Corporation in
itg field during the last five years, I
think it will be acknowledged on all
hands that the graph is extreme ex-
hilarating. Maybe we can explain it
away. You can say that there has been
a prosperity in the country. We can
also say that there is fear in the
country. Man insures himseif for
two reasons. One is he has got
money to save and also he wants to
get some benefit from income-tax.
The other is, he is afraid of the future.
Therefore, he insures himself. Those
may be the twia reasons, But, never=
theless 1 think the record of the L.I.C.
is realy remarkable and it certainly is
a justification of a step taken by one
of my distinguished predecessors. Mr.
C. D. Deshmukh, in nationalising this
institution,

I will deal with some of the poinis
mentioned by hon. Members. One of
the things that was mentioned by the
mover of the motion was ‘he question
of lapse ratio and many hon. Members
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have been mentioning it also. It was
attributed to a desire on the part of
the Corporation and its agents to
reach 5 target at the end of the
year. Undoubtedly, targets stimulate
activity towards the time when
you reach the target. There is no
denying that. I do not think that by
merely dividing the targets jnto four
quarters you will achieve very much
because ultimately the totalily of the
four quarters will be the figure which
will be presented to the public and to
this House. At the same .ime, when
we speak of the targets as stimuli for
this extra activity towards the end of
the year, we forget the way in which
the insurance business is carried on.
I happen to be a victim of both sides
of insurance. I had something to do
with insurance business at one time.
1 had also been pestered very much
by insurance agents during the time
I was slightly more prosperous than
I am today. Therefore, I %Xnow that
the insurance agent starts cultivating
victims, and lunches and tea and coffee
are one of the methods by which he
cultivates them and the period of in-
cubation goes on and finally till he
comes and says, “My dear fellow, the
target must be achieved. What about
it?" That is how sometimes there is
extra activity towards the :nd of the
year.

Shri Kashi Ram Gupta: Will i(he
lunches to Members of Parliam 'nt in-
crease because of this?

Shri Tyagi: Was that the reason
why such a big dinner was givan?

Shri T. T. Krishnamachari: Another
point is this. The Indian tax system,
the land revenue tax system, puts its
extra burden on the people during
the first four months of the year. Very
little can be done in those four months.
Even business generally comes 1o a
lower level than before unlesg it be
something of a necessary consumption,
After the harvest season, when the
people have money then zomes the
Government collector. For the first
four months, even if you have a tar-
get, it has to be a very low ‘arget. So
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these are the wvarious factors that
operate in determining when the
insurance business is clinched. Now
that the year has been postponed to
the official year, to March 31st, you
will find that the business still goes
on inereasing during the winter
months of the year and might
slacken off towards February and
March. Anyway, that has to be seen.
But this happens to be a practical fact.
The human nature is undoubtedly to
reach a target. In fact, the man who
runs a race puts the best foot
forward only towards the end. There
is no use ignoring the human factor in
any venture which has to be necessari-
ly undertaken by humap beings.

So far as the lapse ratio is concern-
ed, I think, the remarks of my hon.
friend were undoubtedly very perti-
nent. But it is not a matter which can
be easily solved by over-simplification.
In fact, the increase in the lapse ratio
is marginal. It is not significant. The
lapse ratio increases for warious re-
sons, One of the factors might be
that the class of insured who are
weak for various reasons allow it to
be lapsed. An hon. Member who
spoke before me mentioned about the
competing claimg of prize bonds and
national savings schemes. Well they
probably operate. But it is the eco-
nomic situation that is the main deter-
minant in regard to the extent of the
lapse ratio rather than this question
of getting business, come what may.
It may be and it is possible that there
has been an extra enthusiasm on the
part of the agents and they have got
business which was not very good, [
would not altogether rule it out, but
that is not the sole reason. The eco-
nomic condition is reflected in all
activity of this nature, And the mar-
ginal increase ig perhaps due to cer-
tain pockets in India where people
find that it is no longer possible for
them to put in money on life in-
surance. But, anyway, it is a matter
to be watched, and I am sure ths cor-
poration will study the debate in this
House and benefit by it.
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The other point mentioned by my
hon, friend was in regard to rural
business, and it was also emphasised
by other people. Undoubtedly, the
capacity of the rural people to take
interest in life insurance is infinite,
merely from the point of view of
numerical factor, but there are two
reasons why we are not succeeding in
the rural sector. Very possibly, the
rate of improvement in the economy
in the rural sector ig not as great as in
the urban sector.

Dr. P. S. Deshmukh (Amravati): It
is very much less,

Shri T, T. Krishnamachari; Second-
ly, as regards the question of security,
the feeling of insecurity is less in the
rural sector than in the urban sector.
The complete dependence on one ear-
ner may not be there. If hon
Members have studied the distribution
of insurance, they would find that
South India takes the first place. It
is not that South India is rich, but
South India is poor, and that is the
reason why people insure. Oftentimes,
it is the man in distress, the man who
is poor, who insures. And usually you
find if you get married or if you get
one of your children married, an in-
surance agent there wishing them very
well, and at the same time, he says
‘What about an insurance policy now
in the name of your wife?’ It may
be a fact that in South India the fee-
ling of insecurity is more responsible
for an increase of insurance; and it
may even be security, and thus be the
other way about also; there is a more
even spread of prosperity in South
India than it is here. Here, the prose-
prity is perhaps in pockets, and not so
widely spread.

Therefore, the question of increase
in insurance ip the rural areas has te
come by actions of Government and by
the prodding that Parliament can put
behind Government in undertaking
developmental programmes, more thans
by any effort on the part of the Life
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Insurance Corporation. In fact if we
had some system by which the chair.
man of the Life Insurance Corpora-
tion can give evidence before us, he
would say ‘You have not done this;
your plan has got to go further, and
it has =ot to be a bigger one. Then I
shall get the insurance’. So, the cor-
poration can turn the tables neatly on
us. But that is the real reason why
we were not making headway., Be-
cause we started with the janta
policy, but it did not succeed. The
response from the rural areas will be
in direct proportion to the increase in
prosperity in the rural areas. In fact,
during the time that I was here, I
used to ask the insurance people to
concentrate on those areas of indus-
trial development where we have
ourselves put in a lot of money, like
the steel plants, for instance, and put
in a special officer there and try to
get those people to insure, So, the
explanation that could be given is not
that the Life Insurance Corporation
neglects the rural areas, but it is be-
cause the response from the rural
areas is not adequate for one or other
of the reasons that I mentioned
before.

Another factor which was mentioned
by an hon, Member who spoke before
me, and who is not here now, is i{hat
the agents do mnot go to rural
areas. That is exatly the answer
to the question put to my collea-
gue, the Health Minister this
morning; I could have answered it
probably as well. Doctors do not go
to the rural areas. Why? For one
thing, they have not got the equip-
ment; they have not got the hospitals,
they have not got the facilities; and
they have not got the life, and there
is not much money in it also. Why do
women doctors not go to the rural
areas? There are many reasons for it.
In Madras particularly I found that
women doctors were all mostly in
metropolitan towns, because the male
doctors went out of private practice
and they are the only persons available
to man the hospitals. So, there is a
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complexity of reasons in our deter-
mining the causes of the neglect of
rural areas, whether they be on the
medcal side or on the insurance side.
It is because of the fact that it is not
attractive. People would not go
there. You cannot ask an agent to
g0 there, like a collector of a district
whom you ask to put in twenty-two
days in the camp. If you pay a fixed
amount to the rural insurance agent
and give him daily bata and say you
do not mind the business that e gets,
I am sure he can spend a day in each
village within his area. But if you
wanted business and business is not
forthcoming he would not go. So,
basically it comes back to us, and the
ball is on our court, We should make
the vilagers more prosperous or we
should frighten them more; either
way, they may probably insure. But
I think that the Life Insurance Corpo-
ration is deeply conscious of the fact.

In fact, when I was here, I had
various schemes, and I wanted to make
it attractive for an agent to go to
the village by building a house for
him, by giving him some other addi-
tional employment such as that of
being a village postmaster, for ins-
stance. That was one 'of the schemes
that had been put before my colleague
at that time, Shri Lal Bahadur Shas-
tri, and I said ‘Can we not marry
these two?’, the wvillage postmaster
himself being the insurance agent
with a house and with some kind of
convenience. We have to work on
those lines before we can do anything
spectacular.

The other question raised by my
hon. friend, Dr. L. N. Singhvi was
about the mortality rates. The morta-
lity ratio is low, and, therefore, he
asked, ‘Why not reduce the premium
rates?’. If the Life Insurance Cor-
poration responds so gquickly to varia-
tiong in mortality rates, its stability
will go. But the other point is also
there. After all, if the Life Insurance
Corporation makes a profit, which
everybody wants it to make, then it
will share it by way of bonus. In fact,
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the old premium rates, particularly in
the case of endowment policies were
a fraud. I do not think they would
ever have paid any bonus at all at
that rate. If the mortality rates
come down or the mortality ratio
comes lower, then it is possible that
the endowment policy might become
real, and then you would pay some
kind of bonus for these endowment
policies and alsg for the life assurance
policies. So, it comes back whichever
way it goes. Ultimately, it has got
to benefit the policyholder

Shri Ranga (Chittoor): Provided
the working expenses are not too
high. )

Shri T. T. Krishnamachari: There
again, I would refer my hon. friend,
the leader of the Swatantra Party to
my hon, friend Shri Prabhat Kar, The
question of working expenses was also
a point mentioned by the Mover, and
there was alsp some reference to the
high salaries paid to the insurance
executives. In relation to the sala-
ries paid to commercial executives, I
do not think that it is very high. 1
do not think that even now it is a very
attractive propesition, because so far
as commerce is concerned, people are
getting much more, and I think that
in due course, unless there are other
advantages, insurance will become a
less attractive field for the person who
gets a fixed income. But even so,
1 think that the proportion of cost
that is loaded by the higher executive
is comparatively small. It is a ques-
tion of increases over the thirty
thousand odd employees and that has
to be given. I do not say that it
should not be given; I am not one of
those who say that no increases should
be given. Increases have to be given
because otherwise what is it that we
are spending for? We want an in-
crease in the standard of living. 1T
would not say, therefore, petrify the
wages of these insurance employees,
or the field worker or the insurance
agent and so on. The wages have to
go up, because he has to raise his
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standard of living. Economy is
achieved more by the quantum of busi-
ness increasing rather than by a
reduction in the emoluments of the
staff. So, if the quantum of busi-
ness increases, as we want it to in-
crease, then, I think that the ratio
would comg down. But it seems to
be inevitable in most of the public
sector concerns that the reconcilia-
tion of the higher wages to the em-
ployees and a better standard of liv-
ing for the employees and the profi-
tability factor is rather a difficult one.

Dr. L. M. Singhvi: We would like
to know whether an actuarial investi-
gation in regard to the premia rates
has been made or whether it has been
initiated.

Shri T. T. Krishnamachari: I am
not in a position to answer that ques-
tion because it is a question which I
have not been asked. After all, the
hon. Member must concede that I am a
newcomer.

Shri Tyagi: Has the longevity of life
in India been taken account in actua-
rial valuation?

Shri T. T. Krishnamachari: It has to
be taken into account, because my
hon. friend and myself are typical
examples of longevity of life. It is
taken into account,

The point I want to stress is that
if actually the profit ratio goes up,
it is a thing which ultimately comes
back to the policyholder. It cannot
be denied to him because ultimately
if any profit is made, the bonus ratio
must increase. So it iz mnot some-
thing which is completely shut out.
Probably it means that from the point
of view of anti-inflation, it may be
a good thing; they pay it now and
then get the amount later on.

Shri Tyagi: Better than
sory deposit at any rate.

Shri T, T. Krishnamachari: 1 be-
lieve the LIC hed a research sectionm,

-

compul-
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and as time goes on, it would find out
more and more about this. I am very
deeply conscious of the fact that as a
result of the mortality ratio coming
down, the profitability is greater. It
is not & question of readjusting the
insurance premium tp any variation in
the mortality rates now. They might
later introduce new policies which
will perhaps not have the same bene-
fits as the previous policies but which
will at the same time have low pre-
mium rates. If the hon. Member had
told me that in regard to non-bonus
participation life policies, the pre-
mium should be reduced, I would
certainly put it to the Chairman of the
Corporation and say that they should
think in terms of doing something in
thay regard. But in regard to the
other matter, there is sharing of pro-
fits, and I do not think it is a very
material question.

Another point raised by wvarious
Members was about multiplicity of
tiers. The hon. Mover had pointed
out to me one of my own indiscre-
tions in this matter. But I believed,
ang I still believe, that multiplicity
of tiers should go, and I think they
are making some efforts towards that
end. I recently read in the papers
about increasedq powers being given
to branch managers and the higher
echelons in the Insurance Corporation
‘being more or less confined to stimu-
tation of business and to supervision.

The other matter mentioned was
about the monolithic character of the
organisation. I do not know what 1
would have done if I had been the
person in charge at the time of na-
tionalisation of insurance. May be I
might have grouped the companies to-
gether and then started amalgama-
ting them; I might have done it my
own way. But when the thing Iis
done. Today I do not see any parti-
cular meaning in splitting it up again.
The thing is to make the monblithic
character of the organisation some-
thing which is not to its detriment in
the matter of working.
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Dr. L. M. Singhvi: How do you do
that?

Shri T. T. Krishnamachari: I am
sure any criticism that comes from
hon, Members here or in a committee
of the House will be welcome—I cer-
tainly will welcome it. We <hould
go on looking at ourselves, turning
the searchlight on ourselves, trying
to find out the defects and seeing that
we improve. The defects of the mere
fact of the character of the organi-
sation could, T think, be got over by
increased decentralisation.

Another point raised by Dr. Singhvi
and others was about the question of
delay. A case in Madras was men-
tioned. 1 am told that the Corpora-
tion did not plead limitation at all.

Dr. L. M. Singhvi: It did

Shri T. T. Erishnamachari: If it
did, it was very wrong to have done
so. 1 quite concede that the case
seems to be a glaring example of
what you might call ineptitude in
settlement. I have got before me the
arrears statement and I find it is not
a very impressive statement. Arrears
in regard to death claims are of the
order of Rs. 8 crores odd; endowments
claims are about Rs. 5 crores. I will
certainly impress upon the Corpora-
tion the need to remedy this. I shall
perhaps ask them to send Govern-
ment returns almost quarterly, on the
basis of Divisions, in regard to
the size of the arrears. In faet, I
am one of those who always delights
in asking for figures, varticularly ol
arrears. | am sure the mere asking
for figures wil] itself act as a spur.
But I want the co-operation of Shri
Kar. If people take the arrears appli-
cations and put them in the drawer,
as sometimes they do, things become
difficulty. There must be a <ense of
co-operation on the part of the peopie
to work..........

8hri Prabhat Kar: [ think that will
be a wrong accusation to make, that
people do not co-operate, that they
put arrears in the drawer.
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Dr. L. M, Singhvi: He represents
only a section of labour.

Shri T. T. Krishnamachari.: Some
do. I am not blaming the labour
organisation. It is an individual fail-
fng which probably Shri Kar does
not know, but I happen to know. A
secretary who makes a mistake by
putting one letter away, will put all
the papers that come afterwards in
that manner. You will only find that
she had put one particular claim
away when she is sacked. That hap-
pens. That is a human failure. We
also do it, even Ministers do it. Some=-
times we find that something is very
inconvenient, say, a short notice ques-
tion. We put it away, until more
reminders come from Parliament. It
is jut a human failing. I ‘lo feel
that the organisation representing the
workers must also take a hand. After
all, it is a co-operative venture. If co-
pperation between the workers and
the management grows, 1 do believe
that by the time the next report
comes—not this one, but probably
next year—we can show a substantial
decrease. It is a matter on which to
the extent I have powers of asking
for statistics, I shall exercise them in
full. I have no doubt that I will
get the co-operation of the Chairman
and the staff in this regard.

There was something asked about
export of life insurance. The figures
are given of what we do abroad. I
can also tell the hon, Member that
many countries round gbout us, which
was a field in which we were operat-
ing, are also nationalising their in-
surance and in due course they will
say ‘Do not take Indian insurance'.
We also sent one of our senior offi-
cers to Ceylon to help Ceylon .ationa-
lise her insurance, in effect barring
our own insurance in Ceylon.

The question of investment of funds
is a rather ticklish ground. 1 do not
think the solutions suggested by them-
selveg cover the whole issue. I agree
that the investment of LIC funds
should be diversified. They should
serve, to the extent possible, socic=
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economic objectives. For inslance, if
I had any say in the matter, 1 would
ask the Life Insurance Corporation
to help in building low income group
houses, which they have started; then
in giving warehousing facilities for
agriculturists. In fact, when tne
‘Warehousing Corporation was asked—
Shri Thomas is here; 1 hope he will
not mind my saying it—why it had
not taken up a particular scheme, it
said it was not profitable. The LIC
may say the same thing; whereas
the Government is not to run any-
thing for profit; profit must be elimi-
nated from all government ventures—
that is how we fulfil the objective!

But my own feeling is that in the
long run, warehousing is going to be
a very profitable proposition. It i%
not a question of any percentage.
You might probably pay a claim of 3
or 4 por cent income. But that is not
the facter. The man who  insures
wants something more than the
amount for which he insures and
theref-re, the Insurance Corporation
has an obligation to earn profit. So it
has to look at profitable avenues. If
we compel it to invest everything im
government securities, there are two
factors which make the insurer ner-
vous; one is that the base of the m-
vestment is something which is not
stable, which is inevitable—the rupee
depreciates; in the case of funds in-
vested in something which has got &
fixed assets background, where the
base is not eroded, they go up.
Therefore, if Government insists on
sixty or seventy per cent of the insu-
rance funds being invested in govern-
ment securities they should compen-
sate for the depreciation in the assets
by having assets which wil]l appre-
ciate. And then, ultimately they
might say, “Our assets remain in the
same place”. Therefore, I think we
have to leave the initiative and the
decision in this matter very largely
with the Insurance Corporation.

Shri Tyagi: The quantum of bonus
must also be kept in view. Other--
wise, insurance will suffer,
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Shri T. T. Krishnamachari: Exact-
ly, bonus is one of the attractions, par-
ticularly in endowment policies in
which insurance companies make
more money,

Therefore, we have to keep various
considerations in  view. While the
points urged by hon. Members are all
valid in themselves, taken in an iso-
lated manner, but when they are all
put together, then the picture is sligt-
ly distorted

In conclusion, I would enly like to
say that while I greatly welcome the
criticism from hon. Members, criticism
which has been extremely friendly to
the Corporation I should say, they
should not be disappointed if they do
not find ready acceptance of the sug-
gestions made here. And I will cer-
tainly ask the Insurance Corporatisn
to examine all those suggestions and
to improve their own working on the
lines indicated.

Shri Kashi Ram Gupta: I have just
two questions to ask. Ome is that
there is a discrimination between the
policies of those who are earning and
those who are non-earning women
members, Secondly, joint policies
have been abandoned. What are the
reasons for these two things?

Shri T. T. Krishnamachari: I can
only plead, Sir, that I will ask for
the information.

Dr. L. M. Singhvi: After this dis-
armingly frank speech by the Finance
Minister there are only two points
which remain to be replied to by him,
if he pleases to do so. One is in res-
pect of the composition of the invest-
ment committees in order to secure
regional representation and thereby
also in order to ensure that certain
regions are not overlooked. Then, I
would also like to know from him
whether the housing loan scheme for
policyholders and joint policyholders
is likely to be restored; is it pending
any consideration at present or is it
likely to be taken up for restoration?
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Shri T. T. Krishnamachari: I will
commend both these suggestions to
the Corporation.

Shri Tyagi: Anyway, he is more
conciliatory than he used to be in the
past!

Dr. P. 5. Deshmukh: Does the
Finance Minister know that there was
an experiment in Rajasthan, of giving
agencies to the secretaries of pancha-
yats and so on? Has it succeeded?

Shri T. T. Krishnamachari: I must
say that I am, technically as Finance
Minister, suffering from amnesia! 1
do not know what has happened
during the last five years. I will get
the information and supply it to the
hon. Member.

Mr. Deputy-Speaker: The question
15:

“That this House takes note of
the Annual Report of the Life
Insurance Corporation of India
for the year ended 31st Decem-
ber, 1961, along with the Audited
Accounts. laid on the Table of
the House on the 10th November,
1962."

The motion was adopted.

14.34 hrs,

MOTIONS RE: RISE IN PRICES OF
FOODGRAINS AND FO2D POLICY

Mr. Deputy-Speaker: We will now
take up the two motions standing in
the names of Shri S. M. Banerjee and
Shri Yashpal Singh.

Shri S. M. Banerjee. After he has
spoken, Shri Yashpal Singh may
speak.

Shri Tyagi (Dehra Dun): Sir, the
Finance Minister is directly involved
with prices, He should not be allow-
ed to leave the House.

Dr. L. M. Singhvi (Jodhpur):
Directly and substantially involved!
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Mr. Deputy-Speaker: The Food
Minister is there.

Shri S. M. Banerjee (Kanpur): Sir,
I beg to move:

“That this House takes note of
the abnormal rise in prices of all
foodgrains and other essential
commodities in the country”,

My idea in bringing this matter
before the House even after the no-
confidence motion was discussed
exhaustively is to bring some more
‘facts before this House, and to show
to what extent the prices of food-
grains and all other essential com-
modities which are needed by the
common man have increased.

Sir, let me start by saying that
after the presentation of the budget,
when our Planning Minister Shri
Nanda was replying to the debate,
he admitted that the impact of the
new taxes on prices might be more
than what had been anticipated
earlier. I am sure Mr. Nanda's fear
is supported by the working class
consumer price index, if we take 1949
base as hundred. The all-India figures
are: 1963 February 129, March, 130,
April 131 and May 132. These figures
attained a new high at 1356 by the
middle of July 1963, whereas the all-
time peak at 131.9 was recorded in
the week ending August 4, 1962,

Generally, whenever we raise the
question of foodgrain prices, whether
it is rice or wheat or jowar cor bajra
or anything else, immediately the
Food Minister or the Deputy Minister
of Food and Agriculture comes and
quotes before this House figures of the
wholesale prices. He has done it so
many times, and that is why I should
try to prove that even in the whole-
sale prices, when we compare those
prices with 1962, they have definitely
Increased.

In 1960 when the Central Govern-
ment employees went on strike it was
declared illegal. What was the main
demand of the Central Government
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employees? Their demand was: either
hold the price line, or give us more
dearness allowance. What was the
cause for the strike? It was because
the Pay Commission gave us a for-
mula that 32 ounces of commodities
can be had at 56 nP. What were the
commodities which according to the
Pay Commission were available in
the market at 56 nP.? Just to refresh
the memory of this House I would
like to read it. The Pay Commission
formula said like this: 15 ounces of
rice or wheat, 3 ounces of pulses, 4
ounces of milk, 6 ounces of green
vegetables, 1} ounces of ghee or
butter, 14 ounces of sugar or gur and
1 ounce of groundnut were available
fn Delhi, in 1958 or 1959, at 56 nP.
This, according to me, was either a
wrong calculation or a mischievous
calculation to mislead the country in
general and the Central Government
employees or government employees
in particular,

1 have put a number of questions
in this House. I put the question
even to the Prime Minister, to the
Planning Minister, to the Minister of
Finance and others whether in this
country, whether in the rural or
urban area, a shop is available where
he can get all these 32 ounces of com-
modities at 56 nP. Sir, I am yet to
get a reply.

Naturally, that was the demand of
the Central Government employees.
They demanded: hold the price line,
or give us more dearness allowance,

I mention this point, because that
particular strike which was definitely
in the larger interest of all the work-
ing classes of this country was declar-
ed ijllegal, and the Members of this
House along with their followers out-
side were termed as anti-national, I
am happy that today the Government
has realised that there is something
called price line and that they have
to hold the price line. And my
opinion is that this Government, un-
fortunately or fortunately, has miser-
ably failed to hold the price line
(An Hon. Member: Fortunately?)

¥
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Let me analyse what assurances
were given by the ex-Food Minister.
It should be a lesson to our new Food
Minister whom I welcome from the
very core of my heart. While reply-
ing to the debate in 1961, Shri 5. K.
Patil, our ex-Food Minister, said like
this. Our late lamented friend, Pandit
Thakur Das Bhargava had raised a
very important question whether we
are going to import foodgrains indefi-
nitely or whether we are going to
achieve self-sufficiency in our country.
Shri Patil said:

“My friend, Pandit Thakur Das
Bhargava, said yesterday that I
must be in a position to give a
decisive answer that after 3-4
years we are not going to import
foodgrains. I can understand the
sincerity of that tone. I can assure
my hon. friend that if things go
on as I desire, if my policy suc-
ceeds, ] shall not import anything
after 3 years. In this country it
is unnecessary to import food-
grains. It is predominantly an
agricultural country and if it is
not going to look after itself in
regard to its food requirements, I
do not know how we are going to
take care of our economy.”

This solemn assurance was given in
1961, and when the question of rise
in prices was raised, the hon. ex-Food
Minister replied:

“The food position today is as
it never was in the history of
India. All our granaries are full
of things.”

“Things’ he mentioned, he did not
mention grains.

“If anyone starts mischief by
raising prices, whether it is the
retailer or the wholesaler, I will
blow out these things into the
market and see that that can
never be done.”

He gave an assurance that if things
went wrong and if the retailer or the
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wholesaler took advantage, he would
blow out these things into the market,
He could not blow out anything.
Rather, he was blown out from this
House because of the high prices,

Dr. L. M. Singhvi: Not from this
House,

Shri S. M. Banerjee: Not from this
House, but from the Ministry.

Shri P. R. Patel (Patan): On a point
of order. Is this statement that the
ex-Food Minister was driven out of
this House because of the failure ot

the policy....

Shri §. M. Banerjee: He was forced
to resign.

Shri P. R. Patel: ....or was forced
to resign, correct, and can a Member
make a statement that is untrue and
not correct, because he left the Minis-
try not because of failure but for
other purposes?

Mr. Deputy-Speaker: There is no
point of order. It can be rebutted.

Dr. L. M. Singhvi: It is a matter of
interpretation, of course, but the
words blown out are not parliamen-
tary, I think.

Mr. Deputy-Speaker: What is he
reading from?

Shri S. M. Banerjee: It is in the
parliamentary proceedings. If it was
unparliamentary, he should not have
used.

1 am a very good friend of Shri
S. K. Patil, and I have a liking for
him, for his eloquence, for his oratory
and everything, but he was one
Minister who wanted to feed the
entire country wit™ sial.stics, not with
foodgrains. That was his jugglery
with statistics.

Now I come to the prices, and I
quote from the middle class cost of
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living index for Calcutta, with a base
of 100 for August, 1939:

July, 1962 July, 1963

Food . s . 555 591
Fueland lighting . 299 308
Clothing . . 592 602
Miscellaneous. 310 317
Combined index 476 499

These are from a table which appeared
in Capital.

Now I come to the difference bet-
ween retail and wholesale prices. The
wholesale prices are always quoted in
this House, but are the articles avail-
able at those prices in the market?
For instance, the controlled price of
sugar is Rs. 1.20, or Rs. 1.10 in some
places, but is it available at that rate
in U.P., Bengal or anywhere else? It
is mot available. If you want sugar
at the controlled price, you will get
only half a kilo, and that too with
great difficulty, but you can get even
one maund or more if you pay Rs. 2

SEPTEMBER 5, 1963

Rise in Prices
of Foodgrains and
Food Policy

4674

or at least Rs, 1:17 per kilo. That is
exactly what is going on in the
country.

About sugar prices I put a question
to the ex-Food Minister whether there
would be any enquiry if there was a
scandal. He replied there was mo
scandal, but I presume it was some-
thing more than a scandal and that is
why he said there was no scandal.
So, I say there should have been an
open enquiry by a high power com-
mission into the sugar scandal. I still
maintain that there is no scarcity of
sugar as such, but because of mis-
management, because of failure on the
part of Government to control either
the prices, production or distribution,
this condition has been brought
about.

Members may ask why I should
quote the middle class cost of living
index for Calcutta because it is well-
known that prices in Calcutta are
high, So, I shall now gquote the all-
India index week by week:

Week ending  Week ending  Percentage
Group and sub-group 20oth July, 2oth July, change
1962 1963

Food articles 128.7 137.7 Plus 7.0
Cereals 107.5 115.3 Plus 7.3
Pulses 104.6 110.1 Plus 5.3
Milk and ghee 127.7 129.4 Plus 1.3
Fish, egg and meat 145.0 147.5 Plus 1.7
Sugar and gur 149.6 194.4 Plus 29.9

I would draw the special attention of the hon. Minister to the figures relat-

ing to sugar and gur,
Others
Tobacco .

Fucl, power, light and lubricants

The increaseis 29:9.

172.0 190.0 Plus 10.5
94.2 116.3 Plus 23.5
127.9 137.9 Plus 10.7

€
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These are the figures available to me
from papers like Eastern Economist,
Capital, Government of India publica-
tions, Reserve Bank's monthly statis-
tics, etc.

As 1 said, the difference between
the retail and wholesale prices is
about ten per cent, Unfortunately,
that is never taken note of by the
hon, Minister here who always gquotes
the wholesale prices.

In Statesman a very important
article, a very educative article,

appeared recently, They took out

two articles and showed that the
difference between the retail and
wholesale prices in certain places was
more thap ten per cent.

Prices are rising day by day in
Kanpur. The same is the case in
Madras, Bombay, Calcutta and other
places. Today I read with keen in-
terest that the West Bengal Govern-
ment, because of the agitation by the
Opposition parties and the people,
have now said openly that they will
use the Defence of India rules to
check rising food prices. It is also
reported in the newspapers that
Punjab is trying to use the Defence
of India rules to arrest prices, But
have instructions been issued by the
Central Government to all State Gov-
ermnments to utilise the Defence of
India rules not only for the purpose
of arresting trade union leaders and
others, but also to punish the pro-
fiteers, blackmarketeers and hoarders
and to bring down the prices, I want
to know from the hon. Minister how
many State Governments have used
these rules for this purpose It is only
the West Bengal Government which
has come out with this declaration
after repeated and continuous agita-
tion by those who refused to buy rice
at Rs. 35 or Rs. 38 per maund.

Apart from food prices, Lifebuoy!
soap which is commonly used by the
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ordinary man, which was 45 nP. three
months ago, is today 55 nP, The price
of Dalda hag risen by eight to twelve
annas and that of mustard oil by ten
to twelve annas per Kilo, Prices of
spices like cloves and other things
which we generally use and which are
necessary, have gone up by 5 to 20
nP. Because Diwali and Dusserah are
approaching, cloth prices are bound
to g0 up by ten, if not twenty per
cent.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subbag Singh): You need not an-
nounce it.

Shri S. M. Banerjee: I am not
announcing. This is a thing which we
have to face.

Shri Hari Vishnn Kamath (Hoshan-
gabad): He is fearing.

Shri 5. M. Banerjee: The hon. Min-
ister will agree with me outside, not
in this House maybe. Actually, the
price line has become an elephant,
and all our Ministers are like the
blind men, The Planning Minister,
the Food Minister, the Minister o!
Finance, have all miserably failed to
hold the price line, What is the
remedy? How have the wholesale
prices increased from January 19637
The index was 126'00 in January 1963,
126 in February, 127 in March, 129 in
April. 132 in May and 133 in June. It
is rising. If Government employees
want relief, want the dearness allow-
ance to be increased, they will be
termed as anti-national. They ask for
cheap grain shops or the holding of
the price line or dearness allowance.
They were termed as anti-national
But what is to happen ts these
nationalists who cannot hold the price
line It is not the price of foodgrains
alone that has gone up, An econo-
mist has calculated that if before the
budget a family consisting of a man,
his wife and two children had to
spend Rs. 40 on their rations, they had
to spend, after the budget, a sum of
Rs. 47-50 for the same rations. So,
the employee has to spend Rs, 7'M
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more. In addition to this, there is the
compulsory starvation scheme known
as the cumsulsory deposit scheme
which takes away Rs, 4 from his
Rs, 125. In a country where there is
a race between starvation and hunger
and starvation and unemployment,
how can he maintain himself if prices
go up like this? It is leading to in-
debtedness. A survey of indebtedness
in Bombay indicates that thas2 in the
pay range of Rs. 100-150 are indebted
to the tune of Rs 375 while these in
the group 150—200, to the tune of
Rs. 300. Then the survey was stopped
because it revealed many more un-
pleasant things which the present
Government did not like.

Shri Patil said that he was nct
against State trading, Then why was
it not implemented? What hag hap-
pened to the sugar racket? Why this
control? 1 am not opposed to con-
trols but the control machinery is so
corrupt. During onam festival in the
south, they did not get sugar. It was
said by Mr, Patil that sugar was not
a good thing and as it was not alsc
available, people should not take
sugar, If sugar is not available, if it
is not good, leave sugar. If wheat is
not available, leave wheat; similarly
leave rice if it is not available and
leave clothes if they are not available
and do not wear clothes. Then that
will be the true conception of Ram-
rajya, Pandit Jawaharlal Nehru be-
coming Rama, and we becoming the
vanara senu, we do not require any
clothes or food....

An Hon. Member: It is not Ramraj;
it is Kamaraj.

Shri S. M. Banerjee: It is leading
%0 Yamaraj.

Dr. P. S. Deshmukh (Amravati):
Tail is missirg.

Shri 8. 1L ierjee: Something else
is also miss.ag. The followers of
Gandhiji have today become like the
three wise monkeys: do not see cor-
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ruption, do not speak corruplion and
do not hear corruption. It is with
great pain in the heart that I speak.
We go to our constituencies and tell
people that we discussed the food-
grain prices in the House and that Mr.
Thomas has assured us that the gra-
naries were full and prices were conu-
ing down. They do not believe it
because they are not getting things
at the prices the hon, Member indi-
cated in the House.

The recommendations of the Asoka
Mehta committee should be accepted.
He recommended that there should be
a price stabilisation committee. [t
was never established, If vou are
unable to have State trading in food-
grains, have socialisation of food-
grains; that was what he suggestod.
That was not done. Committees were
appointed but their recommendations
were not accepted, Shri Patil was
always trying to pitch the rural popu-
lation against the urban populadon.
While speaking to the urban populs-
tion, he said: the farmer wauls pro-
tection; that is why we cannot scll
things to you at a cheaper rate. When
the speaks to the rural peuple he
would say: what can I do? The
urban population is after your life;
they do not want to give ou pro-
tection. That is how he pliyed one
against the other....(Interruptions).

Shri P. R. Patel: It is wrong.

Shri §. M. Banerjee: I know it....
(Interruptions). He knows it betler
than I because as long as he was here
he used to speak in the same lan-
guage,

Shri P, R, Patel: I never asked for
the employees. 1 was for the agri-
culturist and 1 am for the agricul-
turist even today. You are rot an
agriculturist.

Shri S. M. Banerjee; 1 am not an
agriculturist; I am not a capitalist or
his agent. I am all for giving pro-
tection to the agriculturist [ admire
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the speeches of Mr. Patil. Without
giving them adequate protection he
has created a psychology smong the
farmers, At the same time, I want
the prices should come down and held
somewhere.

We were told in this House that
ours ig a developing economy. From
the reports of the World Bank and
the International Monetary Fund we
find that there will be inflation
because of deficit financing. But we
were told that there will be no
inflation on account of deficit financ-
ing; it is not going to affect our eco-
nomy because it is a developing eco-
nomy,

Shri P. R. Patel: I want to know
what should be the price of wheat
and what should be the price :f rice
per maund? Let him give us the price
at which he wants these commuodities
to be sold.

Mr. Chairman: Order, order. The
hon. Member must try to conclude
now, Therefore, I am asking them
not to interrupt you.

Shri S, M. Banerjee: You realise
my difficulty.

Shri R. S. Pandey (Guna): But it
is a pertinent question, At what price
does he want these things to be sold?

Shri S. M. Banerjee : State trading
of foodgrains should be started with-
out the least delay. I am not against
controlg but if there is control, the
machinery should be free from cor-
ruption. Otherwise control iz not
going to help. Sugar control proved
to be hopeless, Price list should be
available in all shops, whether it is a
stationery shop or general merchants’
shop or grain shop, It Is generally
mot available, Nobody is sure of the
prices. Our ex-Finance Minister said
that match box was available at 8 nP.
but at that time we could not get it
at that price. We have not got it
Another thing is the appointment of a
Price Stabilisation Committee, Then
t#here is the use of DIR. This has
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been wused mercilessly against the
trade union workers in Bombay and
other places and even in Kanpur. In
Ambala, it has recently been used.
You know better than 1 that in
Punjab anything can happen; any-
body can be arrested. So, it has been
used, but it has not been used againgt
those hoarders and profiteers,

15 hrs.

Therefore, I suggest that the hon.
Minister of Food and Agriculture
should kindly read between the lines:
there is anger because of hunger
among the people, and the people
want to support and defend the bor-
ders of this country. At the same
time, the working classes, the middle
classes of the country gave two
slogans: we shall defend the borders
of the country with whatever energy
we have, but you try to protect the
interests of our children. The hon.
Prime Minister gave that assurance,
namely, “you give your best in the
interests of the eountry, in th~ "~7race
of the country and we will .vce that
the prices do not go up; we shall hold
the price line". The common men
have given their best and they have
sacrificed their sons, They hav. part-
ed with their gold ornaments for
armaments, They have sacrificed
everything and they are still prepared
to sacrifice. But then this Govern-
ment also should fulfil the solemn
promise that they made, namely, that
they will not allow the prices to go
up.

I request hon, Members of this
House to realise this problem which is
a serious one: let them belong to arvy
political party, it does not rnatter; let
them realise this problem hefore the
country. The question is whether the
prices will go down or not. If the
prices do not go down what is going
to happen? It is not a question of
a man earning three annas or four
annas, What about the man earning
15 annag daily? Can he purchase at
this Pay Commission formula, this
Morariji's prescription of 32 ounces of
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commodities for 56 nP? I am going
to resign my seat if there is a shop
where 32 ounces of commodities can
be available for 56 nP. It is not
available. It is a misprint: instead of
56 purana paise they have said it is
56 nP,

With these words, I request the hon.
Minister to reply to the points which
have been raised.

Mr. Chairman: Motion moved:

“That this House takes note of
the abnormal rise in prices of all
foodgrains and other essential
commodities in the country.”

We take up both these motions toge-
ther.

Shri Yashpal Singh.
it g fag (Fmm) - avmfy
wERA, § wEE T g

“fF T T F1 "I A
9x fa=m= frar s 1"

H T FTHTC FY gz qiferdt 1 feerw
FAaFfRangrg =@ 3w
far ar &, & T2 7 AT E, W@
£ aifiw foar m 2, Afe 91 2
=1fed ag 751 gar | wIewy et ot ¥
7 Fgr ar fF Aw 3w & FUEr 9247,
oI W F OfF fearor sommt | Afw
aMgafRM T ar R 1 0=
Y& HWF To FT HAM gH AL A9 &
T & &7 qF & | T qF g9 gA
W F 9 fave @ P oow oaw AW
ae% wfwfge @ g a9 &% ed
FA FT HZ =T 2T | qH qF IHIE
2 for gt fafaee aree 20 g awan
B gF FG | a0€ g2 T ofiEeas
HEATLAIA F AT 2@ & ToT FomT g
o wrrr oY 3fear g #9039 fk A
£\ A9 "o #fd, s & sfa
ExeT foar ¥R R, oo AW &
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feama & ve < damar< g 8, fom ¥
¥o.q T T 2, wwdwr #
3c.¥ FEm BN @, o ¥ 39.%
famare gt g, wefaar ¥ oe9.9
Garar gt @, Afew AwEr s &
FAT QU7 T GIEAR BT 0
T TF T FELAMN & TR 0T G !
W qifes F1 HEEE FET A0
faedt 7 fet 0% & @@ 2w & framat
F1 GO FIAT EOT |

15.06 hrs,

[Mgr. DEPUTY-SPEAKER in the Chair]

T FAd qgdl § 99 § fa=-
for wer Sty &, Ffqefam wmer
T &, FFama ®1 $15 wr= T8 g
TATL TE1E THT A fheas ¥ ga
FT 3 To W T F7 Wr7 fzar av 1 o
aFr 3y %o wa fer fa=m <2 oY
I T FM F1 3 Fo AT T F
g g wEme fread A
fear qr | &few s a8 grem & 5 T
far Wrgwe zommo R F1 frar
AT E A q To ® Hlo WA FT | IH
e #1 A9 @ T 7 FE qATH
fa=tfoar a@r mar | fa=ifaan &3
AT FIETFTC T L9 FT 74T | F1EF-
FTC qF 9 4T GAT | AT gA A I
S FTEH AT A1Ed | W FEW
¥ ¥ 93 To WA @@l T § AG
3R %o 7 H fawdt § 1 1 ey P
¥ 4 To v Mo 7 T Foyam iy 97 =7
¥ fawr mife® FTE waal F1 owATH
FAT THT §, AEA  FEARTT T TH
o 7 faet 1 ag dAm AA A § 7
feam Wl wege AT €1 & gy
FreT &, W9 FT fRaEt 7 ¥ was
sard w9 A FFAT A A F@F
& qe-4E ¥ gl Awmw g
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g8s0 FUT A 7 fF sATE T
FF AT T H weq w03 &7 2
a1, T q8%0-%9 ¥ A TAFH
TTFT 4, Q%0 7T ATE AT -
,34¥ . & FIT F1 M, A7 9883-5¢
Ffamq ol d99a 39" 9,000
FUT BT 99 fF ;AT FAC 3,007
FUG FT 240 M | 30 THC fzm
SHadlg FIHAT § 29T #1 FgAT A 9%
qTHE 4T T 9% BT T WA F &
q % 1T #Tel ¥ 3% g g A
3% THe & 9 a1 § 7 feEm
AT @, WeIgT 3T &, Ber SR &
8, BT aleadaTe AT 8, TW &9 #Y
FrEma o foemfes 7@ @
g

JETT TH AT Fr g fF T ey
F1 Al fFar s1F | e 3w fe-
|t #1 FEL ;T AdT fFAr wgam A
fFam ww faanfear 21 s, fFam
I FTF wOW | AR I AR
SET SGAT | AT wEL AT gfedr
e &t o 4 1 W woE foR
T2t g1 1 FEr qTe wHo qre T
et o & AEw @1 foe
A6 31 W FTET A fiE &
fraeae 1 &a7 w2MAT & WX SH FY
i ATCrE | WIS |GL <1 TR F1 A
T GIETT W 3 A s ATE Fo &
FHT FBIE, S WA, o W@ To F
qFW SorT | T AT A fgE
2 | 9T AT §EE 3/ R & aw
FTAT & &1 39 |1 §5 wFA A1 =1fed,
I A F a7 5§ 1 gaw w0
=ifgd | 32 9 ¥ g AT T Wy 1 WA
&1 formre fret &1 o fem o awar
2 & =9 F1 =@ W W w9 g,
oot waE A, fR e o
& AT Y JEET AG, afew AW
% UF 9ga a¥ Qe §, ¥ga a8
1091 (Ai) LSD—8,
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#rex £, o #1 aww @ smuw
#1 wfqmT & 1 30 dmrw ATq Feq
&1 AT & & oF mifeFw &, oW
FT AT F A AT ZAT 3 | 99 K AT
Fr T € -

“Indian farmers are shrewed
and hard-working but the mis-
fortune ig that, owing to wvari-
ous causes (for some of ° which
we cannot escape responsibilty),
they are suffering from a bank-
tuptcy of leadership. There is no
experienced talent in the villages
to guide them and point the way

to economic and material advaa-
cement.”

q; FUE F dgT A9 =AM
A g

“The abolition of the zamin-
dari system has resulted not only
in the dissection of our farms and
the disturbance of our ancient
agricultural economy, but also in
the total elimination and destruc-
tion of the old system of leader-
ship in rural areas. The old
zamindars, now divested of their
interests in land, have come
away from the villages and mov-
ed into towns.”

TF TTA A A Mo FAIT ATA
FE F7 | Az AFr miferw 20#
T8 ¥ SATAT AZ AT ATEAT, OAA
7: foaq £ ¢

“Thus, any appreciable increase
in the agricultural production is
almost an impossibility.”

gz | F UF GzdAMEe F1 OF
3w ST EW 9% W@ oA T GErE
ARG A ITGE?
fas agm A AN AR IR E |
T ol g o 7 @ & fF wTEE
F1 I wOar T8 ¢ & F9 9% 92
T F1 wifes @A | 59 o 98 F-
qaifed 1 AW F T, TYAL WK
T ATH F L TG BT THHA 51 W S
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gFa £ 1 3 & far g wifow w4
TET | FEAFTL F AN e
g3 & a7 mudr aW 1 oarEtE
g

& s 771 Fodé & wiws JwFTATE,
HC 2 AHT AN F &, T wiws £
T A & FT LA 6 985059 ¥
Jo FIT ¥q 1@ & AT LY 16 T3 41
B A ALY A T FT & FUF
w§ W &q FWIX ¥y A" T & m |
o7 fau fowroe 9 wefee adi 2,
i drfeee G ¢, fau faen
TR A ] | 0N Feq dfau fr a-
FTC & wifarw GG &7 ag 9 A F
FET FT GG T | GCHIC 7 ST T80
F 30 FW FT G2 THIE FT A
F1, FTEIC T FrfaT TG A1 59 FH
#1 il & &1 71 afqa %7 1 S s
HSTT e g4T A Fer € % ag
FGTC a1 39 @M & s § o fF
e e &, S s<FTe FY Fanfor
¥ FOE Toar 927 FF & | Wy dar
F@m 2 fFam d W N fw g &
F@ § qOTE | ¥ qFr FEr @
FTEHL, FUAIT FT FTWH, AT
TEHT WA § F § a5 F GHIIER
W a@ feew @@ gar e g,
IJOH ATHT TH /AT AT @ g | W
o9 fFam # A w9 aEET ar ag
e g1 S

we & ag g A W9 qH A1
FOT 6 FTHTC FT 21 97 WIRHT Sy
& Forerdt Tt T W ¥ @ T
afea 4fF wvm 7 w9 97 wafag
ag qTF G UTHR, S CAAT oY, A9
| FY @A A | AR T I gy
for wgi %1 g3 €1 At SA T fE A
[ 9T H @1 T Sew agl € ar
¢ wfwe fF o< ¥ w9w & wk agt
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Y & 1 | F wRn R qw A wer
IE wOA A A O A 9
gzt =ifgn @t va @@ & agr a1
TEW | a1 AT FEET A2 F areaa
¥ T FH M FT HE@AT F4AT FTOT
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z9 & Fg1 9T ¢ 7 |w #0 SeEe
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g AT FA F F1 EHR1 OF AL A7
qF TAH TE@T AT FFAT & | AT FES
mEfFE T Fawar I g W gEa
2o =99 @1 & W17 R o7 a7y wrar
fr au amaw 2T oW #17
arer 1 o 439 %7 fagr ww @ W
Y TAAT T AT TT G FFAT § | T
T q9E ¥ AW AAe &7 AT
AT ST A1 R R 99 9w ewfa
TE F THAT | A TELT 39 AT BT
¢ f= fram % demame =1 gafes faear
amg, fram &1 Wi faar o arfs
ag AT THA F1 AifAE @

Foroifea 1 a7 & Sy #
Re FUF Ht T gE, e ot gwwr
TS AT ST AT AT @ | G|
i far ot wr & ? ag wufag fear
w1 wr g I feam w1 ofta & azaw
F0F TETL AT AMEF a9 AT |
A ag Ao T wwEE H 2 fr
TH q¢h a7 el °gd AT a9
A AT AT STHT FT FHS § W AL
s T fet spfiere & gy 3y, @
3t s & a1 39 afew wEER @'s
faerar smar & 1 i fama & &g
zT=TE 2T =1fgw | W e & Ay
THTE A AT T a1 9y ween geq
FET 21 7FAT | ATIRT IHFT TIEAIC FT
Frad & FEAT g | =T A ATy
q FFT ¥ o FUUT TIF FATET ar
g1 fegara feamr #1371 grm o w1
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e #1 SE federe T g,
FTAT ATTHT G qrferay FE guT q=w"t |
WA FT G qfE F guI # qg
¥y aFNt wa aF fr faEm w
AR AIfes A FHTET A

oa A # FHT T g AT ;W
Fzi a1q &, FfET om0 39 fF Fe
q 74T AT | AT ATV THAA TR H
g W & 97 917 T ST T
T a7 I3TATT FH 21T | F O qvA
Y HEE F WiwE T AT E | AT
HET 9T FEIA AET T AT AR
A @z g 5 s owz o
AT @IT AT FH I AE ) e A
e¥s F FE@ a0 F afmw d a6t
¥ T|EA .90 A@ WY 9T
FI & YHTE 24 &1 T AT "I £330
ATg T § UT FT &. 9% A 9 A
W | teve # FEIA ger T A 9%
IATRA 9.e% WG A H TG FT
10,53 W@ T T G T | Al
9 qeve ¥ i fme s @ @
JEET fo.06 ¥ HIFT &.05 ATE
TR T A F A
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T A " F A e @ T AR
WA 9T L&Y A Jo AW T T G
a1 reys # wgE R & wm fa
M AT FoATEA 18 .99 A I ¥ 92
T 1. {5 A A 31 T | I TRAC
teye ¥ Aifq & g daa fear mr
T deare & fam g faar @ @t
JAET T L.c0 W@ I 9T g
T AT 2253 H IR 9 AfFEd
AT 9T HWT fFEE w1 FgAr 9sr
% 77 F7 Ioared T FU | AT (L8R
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Feriae A a1 gaw ofafrdaa
FT 9Zd, IT 79 T A fFEE &
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TEH! FTAT AT & | IT FY AFH
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g 2 At | Fw FE oo us
ST & g F77 & fou #1€ srgae
¥ A AT | TR BT FA R
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o ff W T # g uey
qfA dar # T ot § ) daE oW
ST & A1 g9 UFT aHE g Ar
& fe o of gw & i e Fo
SITAT & | T A TR & | 9@ @A
wHIT a1z & 3 ot § fRe ofr gwE
ART T Wi Za7 40 F71 &9 feay svan
I R e e
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fam fawefy aF FaT & AT @9
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9T & | Feefd & §W AU 4§ 9%
gfe faar smar  #1T faom & ge
& w1 afe foar 9T € | e aw
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ey gwrfaeg TeEg a1 FEw,
AT AT HOHE] AL AT,

=grerera: sfasafa of 9 9

O v Faa & F wew g
T AT &7 AZ TEAT 91fz0 | § ATE
Tz £ & wifew avgg w1 Fmmifea
feqfiz F1 @gam Ag fman, s
sreag fawm 1 wEEw aEr faer
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ST A 5w e &
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& st 5= A | wE A F AT
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£T 1few | & weRl & ag & g
¥ w40 § f5 98w /e
qifeet w1 Tz wifs @ aF T3
aifest ag=t A& ot a9 9% I Y
®T NEAH T & g wsdr
g

Mr. Deputy-Speaker: Motion noved:

“That the food policy of the
Government of India be taken
into consideration.”

The other motion has already been
placed before the House.

The time allotted for these iwo
motions iz two hours, out of which
one hour has already been taken.

Shri P. R. Patel: We will require
at least five hours

Some Hon. Member; Yes.

Mr. Deputy-Speaker: What is the
view of the Government?

Shri Rane (Buldana): We have no
objection.

Mr. Deputy-Speaker: We have al-
ready taken one hour. We will have
two more hours, one for cach reso-
lution.

Shri Vishram Prasad (Lalgang):
Nothing less than five hours.

Mr. Deputy-Speaker: All right. We
will have five hours. Time-limit on
speeches will be ten minutes,

Shri P. R. Patel; It wouid not be
possible to cover all the points raised

here within {en minutes. It is unfair
to give only {en minutes. 1t should
be more.

Shri Ranga (Chittoor): At ieast
{hose hon. Members who are specia-
lists in agriculture should be givem
more time,
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T ¥ SHE FTH WY AT 8 g
9T F g gz T § ) Gy Zrew H
afz fFaAT & @EE F owE &6
gifer &7 fzar sttamm,  #WE ARy
qe & dr4T F wEr v frear
LT T A1 fFEET & oo ow e
A1 7@ 9 | & &Y feETl &7 e
AT FAA § HIT IR ATHAT ZAAT
4% ff a3 oow a=41 $° w@w
T E, T HYST TS TgA FEA &
WA E A9 T 97 a6 & | @A
FI T 25 w=oaw el &
e w1 Sfaw g Ad feem
dqq aF W H qA7H T TEra T w7 T
Fr o1 forpmad g 2, 98 fodaa w0
T g a0 AT AW A WA AT 39T d%
AEY =TT 0

WA & IWEA UL, @A FI AT
A W AN T &l 9T fAgea
T §, 48 7 A & S owed
" 77 2 A% foeay wmamt 93 ofa-
A W AT SuTaT € 1 gHA T Am
a1 B foreft o #mw Fa €, wnfae A@
& foraT ¥ amare 3 oedE av 7 e
AFE | AL T 0 E Y F 2w A=y
A € A F 7 am & gz g,
A 94 & G & TAW G & afwd
iff s 9 W oW ¥ R
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FITH F g7 § TAfaw F 77 AT w9 §
& s & wew fafeaw fer o W
I g 7 frar s a@ FTOw R
& = & i o A 26 @ fRwTAl
T REAT #1 FWT }FH FAA
T AT | TEE gEET F WIS
AT TG I | 9w § grer A1 a8
ser #®g an f&  fewwl
At gAEr gowr & Sfed we
frafarafes fisa 0. &8 &
FF foe 7 1 9% fom 0 S 2 AR
T 9 fae & 1€ ST W A
g1

# fraza v g fv 9= f w18
FT qIH, &g &1 19 47 Hi< @61 F
JW T2 AT AT AT § a AETE &
| AT AT AR F ATAA 5 FETE
o7 1T 2 aeiay & amw A g,
T AT a7 o g fww s owwe
FIM A IE AT E, | AL,
SE T 99 TG gH @0 A 07 e
o 3eaT Fwa fraifa & & aw
g3 ot Ut gg FEr Tar b w39
wrg gaFr fraza & 5 fae mfast
/X oy @it aeafaa AW S wEET
TR A s aEr g o
1 ar mffam & 92 & Frdee
Hgmadimm @ & 1 ¥ a9 formar &1
fEER F At # w7 A A i
9g TEaTd § g @ArETe wmn fE
TG TN FW HOA AT AAGA B
i FU% w@T aFE faqr @m0
& TF G157 ¢ A% (7 arfeet w1 47
o "EA g, afea fram | aw A
2 T AT AR AR AT FAL,
ar faagy g & &1 A WA F
EIUI i) ama Fm 2
FAFT WL T2qT g WIC ORI 99 A
zg @ & 1 Al fRaEl @ oS
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[‘-ﬁ Fo ATo Fc[qra’]

5T A B F a0 T I 7 G AG
TEAT & W IAR FAA TOAC A
¥ W o @ 1 A ag § o
T =R A A wwar aww ¥
2 Fwt & W o g (e A
FHAT R, @ 74T A & fF oaz W aw
ST A7 fomy iy ?

SR LR R S
@*?aﬁﬁmaﬁﬁ
R I gra wwer A F oo |
Fr ma, afFw ara & wm frwErt w
TS A AT g, W F A & W
AT AT 3, Al I A ag e
feaa =, ot foF wagd & qwt &1 famn
ST 8, 9@ fR T® qew # fEEEl E
HTETET G?ﬁ?ﬂﬁ%ﬂ'{é‘mwm
F4 ¥ W Yo TTHZ (FY TEAHE F
ardr S G owE E

.7 9% o "W darEme F fAg
wAE FEO A A g g, q
e gt foeka gt & 1 F I
AT =T, afew oF aa w oA i
HeAt AZIET FT ST TEL WIHGT FEAT
T 7z 7z & 5 a1 v &1 g
TAHT &, TEH T IgEEE F T
F1E wae fear oy | S ¥ 1 A6
F@ ¥ fre wmmmr ¥ a0 9% qTge-
HATRA ST A7 Awar &, A¥ & 1WA
F W1 I AT =ied o W
T TAH §, FJ T 0 aF GEma
&Y A 8, @i Y q2g, AW fEer
FEC qA0OF F I T AT A AT
W g I GRTETK qgrs A |

dar fr oait e mEEr, o
g fag, ¥ w7 ¥ A gw AW
qirEeT B fasret #7059 8§,
at e Q8 T & 9% afre T aEa
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& 9= fr sse w1 faw 3 A% 47 T
azar & 1 ¥ Fam A g fE ofeee
o o (e § W wfo 9w AT R
gt ¥z g =gy, ot i qedt $se
Ffgdd g

FLHTC HET TIET T GH FT AH
g F wt § 1 ;g o pArd daaC
¥ oA o ar agieas 7 @9 S a0y
¥ AT & 1 gEIX &9 A AT -
Forr e & 43 g AvT 7 AT fewwt
=1 7 T9aF | gARr A frawal §
st 7 7 a9 foAwa w9 A0
W,FHW(,W AT F9FT,
I 91 WER qEEdl F &d1 &1 aw
& | E AT a1 A i &
fr g 731 #fer AR a3 & @
T4 | TH HAT AT FHIL 9T FH
21 AT & | 99 W R & 9T SR
¥, 1 o & FEE 1 aFT A AR
F mard ®1 % A1 faawd qar g v
& 3w &Y aorg & 29 AT w1 A9 (ReEr
% we gw A AT el @ w7
mg’{h"mﬁffﬁ'ﬁ,iﬁieo
T F1 e awar femr Smen
g

TP 9T i w3
we &t foa el &1 foas fen omar
§, I ¥ ¥ F WWG 9T F1 7GR A
firsrdt @ | OEY 2T ¥ TW A AT AL
¥ 9T #Y aET &) WEET B A
T wEa ¥ fracT s fFmaa f
T I #1 o 9 e ol ¥ oy
FETG FAl, AEAT GAT F AN, &7
Y faer omd, o & @ wogd B
I AR T FF AR QA w_A
fT AL FET FT FT GF ) W W
atwr ger fame g anfedr, fom
¥ ogug T S | WU GG, AL A
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o qiwT farre ghm, @1 W
T FW g S

qAAT §3E, AT aqel, 4 Wl
ST AT 479 Fal AL AT 1 G
9 T A 39 ifew @ga F e
¥ o I FET
Shri S. M. Banerjee: I have not said
that.

= o ATo foaTt : &3, 77 T FATT
# fodr s ogr | g AR & A
F% A F7 a5 & ThET A qww H
2t A & s & 7 g7 g f -
oo & &g Arac oA §, 1 i oF oW
ra afefEte T2 #3327F Fmi #1397 &,
Tt AT a7 WeeTATT F /AT & a1 AL |
(Interruption). T T 0 wra-
a1¢ aft & f& s 99, uF afefrde
39 #1 2 faar o uF 1w, 33 9™
wmefagt #1 afzfeee 2 faar 7

st fsm wET 0 W W
o SNET B ¥ OF 9@ qrEiar &1
afefwde 2 far a1 wv U fear ?

=t wo ATo fAardt | AT AT
F AFEQ "6 ¢ | AfeT ™ oAy
g FaT A & | i I ag
FITaT W qT A1 G 9 77 faam,

mﬁ.‘-&ﬁm @‘@ (Interruption).

it e SR §9 A dET ¥
w< o1 afefrde 37 &

wit ®o Aro forardt : S9N FT A

/AT &, (Interruption).
IR WEE: WTET, WRET

=it qro Ao faarY : F&T A% Iv=r
FT WA &, T AT F1 FgAT 97 e
2 fr 9ot & #IC F47 A0 1 gET R,
ag §, &0 whfe g€, & W -
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gfez g§, i #1F 7 TW—zaq FaOTH
& feeml & @ree 97 FgAT 99T HEA
¢ 5 ew ardie & g FT T AR
T w gaTr graTc
AT @ ST o1 @w &M A
arr fs faesr | a% 7 o demae
gE, ™ 919 Iy ¥ e, dg 9w
sarar grir | fage § g & dwrEEr
2, wffT =T a% godro &1 FaT €,
1 21T T FY &, agT X AEA faw
Y ¥ GUT gHI, I9 F 3iee ¥ @A
T AT q3ETT 3w axAT W sarar
gril, a1 &% WrE & T 2 o

fFem 1 o= 497 & Fq¢ 329
saraT feds F7A7 9347 & | e
fewdz, wnfr feugdz wiw g@%
feurede 39 &1 A9 ¥ = & for
AT F9 FT E &, T I9 4 A/ AY FAaaw
g1 #%, g9 WX 99 a7F 9T
F BT FL |

qfF awa 78t &, = fad & v
qE F WY FET FEATE

Shri Dinen Bhattacharya (Seram-
pur): Mr. Deputy-Speaker, Sir, the
question of rise in prices in being
discussed now.

Shri P. R. Patel: There are {wo
opinions in the House, one for lower-
ing the prices of foodgrains and the
other holding that it is not adequate.
So, the other opinion may also be
allowed to be expressed.

Mr, Deputy-Speaker: Each lon.
Member will express his own opin-
ion. As far as possible, many hon.
Members will get a chance provided
they keep to the time-limit.

Shri Dinen Bhattacharyya: I am
grateful to the hon. Mover and [
must congratulate him on his bring-
ing up such an important issue for
discussion in the House. This is agi-
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tating the minds of the pcople
throughout the country. In this con-
nection [ may draw the attention of
the hon. Minister, through you, to a
survey conducted by the News Ser-
vice of the Times of Indin which
was published on the 10th August
last.

This is what is revealed:

“where a householder would
have needed Rs. 100 a inonth a
year ago to feed, clothe, house
and maintain his family in good
health, he would now need bet-
ween Rs. 115 and Rs. 140.”

There is 15 to 40 per cent rise in
the cost of living. That is the con-
clusion arrived at by the survey made
by the Times of India. In this sur-
vey, special features of some places
have been highlighted. I would like
to mention only a few of them.

“In Bihar, prices of coarse rice
rose by 20 per cent and of med:i-
um qualities 13 per cent in the
past few weeks. The cost of
maize and pulses went up by 15
per cent. In July last year,
coarse rice sold for Rs. 57 to Rs.
59 per quintal. In Patna teday,
it sells for Rs. 64.30. Pulses cost
Rs. T more per quintal and maize
Rs. 4 more. Official figures show
that the price of mustard oil has
increased by 27 nP. per kilo,
potatoes by 20 nP. and sugar by
31 nP. between April and July,
1963.”

I can cite so many examples irom
this survey and from my personal
experience in my province. In West
Bengal, the situation is worse of all
the provinces. Th~ condition which
is now prevailing there is knovwn to
the Government and to the pecple at
large that the people of Bengal arc
passing through a starving condition.
Instead of depending on the statistics
which are given by the Government
depariments, if we personally visit a
village and make an on-the-spot sur-
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vey, we will see that the maximum
number of people are not getting two
meals a day.

A few days back the Hindustan
Standard, Calcutta edition, gave an
account of the price of rice that is
now prevailing in West Bengal. The
Hindustan Standard states that the
price of rice, both wholesale and re-
tail, has risen from Re. 1 to Rs. 1.25
nP. during the last one month, You
just{ imagine what is the condition
prevailing there. Within a  month,
the cost of rice has gone up from
Re. 1 to Rs. 1.25 nP. For purchasing
one kilo of medium gquality rice in
West Bengal, in Calcutta, you will
have to pay nearabout 14 annas and
sometimes  Re. 1. Such is the

-eondition which is prevailing in West

Bengal and it is not only in West
Bengal but it is in other places also,
as is shown by the survey tha* has
been undertaken by the Times of
India, The Statesman has also pub-
lished an article from the report of
their Staff Reporter which reveals
that it is not only the cost af rice
but the cost of every article has gone
up in all places, especially in West
Bengal. Take, for example, fish
which is not a luxury food. Some
people may say, who are "0t accus-
tomed to taking fish, that fish s a
luxury food. But in West Bengal it
is a very essential food. The cost of
fish is so high today that for one
seer of fish you have to pay about
Rs. 5 to 7. The Government of West
Bengal have admitted the fact ihat
there has been an abnormal rise in
the price of fish and also in the pricecs
of the other food articles. 2ufr nno
concrete steps have as yet been taken
to bring down the prices, and ar the
days oo by, the prices are rising high-
er and higher, and they have reachud
such a stage that it has almnst bhe-
come an unbearable thing for the
ordinary people. They are cursing
the Government and they are curs-
ing the policy of Government and
they are wondering why such .state
of affairs is being allowed by Govern--
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ment to prevail. They believe that
if Government are serious about tie
big assurances that had been given
here as well as in the State Assem-
blies, that they would hold the price-
line, they should have taken some
concrete steps in this regard. No
concrete steps have been iaken so far
to improve the situation, and tnat is
why there is no control over the
price-line and the prices are rising.
Not only the prices of the daily
necessities but the prices of other
things are also increasing. 1 might
als> mention that Government thcre-
selves are increasing the cost of theit
own products,

Take, for example, the fares on the
State-owned buses in West Bengal
They are going to increase the farcs
on the State buses. If they do so,
then there is no reason why tihe
rikshaw-pullers or the buliock-cart
drivers will also not increase their
fares, and, in this way, there is a
chain of rises, and on account of this
chain rise, the whole population arec
practically in a starving condition,

15-47 hrs.

[SurimATI THRMUMALA Rao in the
Chair)

Therefore, there was an 1igitation in
West Bengal. After so mau agits-
tions, now the West Benga: Goveit-
ment have come forward with a stale-
ment that they would appiy the De-
fence of India Rules against the pro-
fitecers and the hoarders. Butl know
personally what will actually take
place. Action will be taken only
against thp small frys and the small
shop-keepers. But the big hoarders
who are responsible for the pirasont
situation, and who actualiy ar: amas-
sing huge profit in this emergency
will not be touched, will not be pro-
secuted and wil] be left scot-free. It
is only the ordinary shop-keepers and
the ordinary traders who will be in
trouble, and that has been our nast
experience during the last few years
in West Bengal.
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I would submit that if only the
Central Government took a littie
care they could bring down the
prices. Take, for example, the price
of cloth. The price of cloti has now
gone up. When the cloth comes out
from the mills, there is tne Taxmark
stamped on it. Today also, Lhe
Taxmarks are there. In 1956, the
price of cloth was pegged at a parti-
cular level. But since then what has
happened? The same Texmarks are
still there, but if you go to the mar-
kef, you will find that the same cloth
which was sold at a particular price
in the market one year back is ncw
sold at a much higher price. Hcw
do they do it? Before the cloth
reaches the consumer from the mi.l-
owner, it has to pass througi four
tiers. The millowner has got distri-
butor who is the agent of the factory.
He takes some commission. He gives
it to the wholesaler, who gives it to
a semi-wholesaler who gives it to a
sub-wholesaler. In this proress. a
huge amount is charged befure the
commodity actually reaches tae con-
sumer. In this way, the price gos=s
up. If the middlemen are removed
and if arrangement is made to give
the cloth from the millowner direct
to the consumer, prices can be brought
down to a great extent. To that end
steps must be taken by Government
I request the hon. Minister to do so.

Now, Sir, the Government o[ West
Bengal says that it will appiy the
DIR if traders charge more than the
profit fixed by Government. But be-
fore determining the profit, the price
must be fixed. If the costi of the
commodity is not fixed, only the profit
is fixed, then it will be a fiasco. So
if you want to check rise in piices, if
you want to curb the profit urge of
traders, you must come forward with
fixation of price. The fixation or con-
tro! of price as it was in old days or
as it is still now in respect of sugar
and other articles—ihat sort of con-
trol will not do. Real control will
be necessary. If we only depend on
the corrupt government mschinery,
the situation cannot be controlled and
prices cannot be held. If real control
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is to be achieved, the ordinary vil-
lagers, ordinary people, workers,
must be taken into confidenre.

There was a promise, a great pro-
mise no doubt, made by the La%our
Minister on the fifth of last month
that in factories where miore than
300 workers are working, they will
open a consumer co-operative or fair
price shop, within four weeks. But so
far as my knowledge goes, nct a
single co-operative has been opened
in West Bengal. I do not know abcut
other places, but not a single shop
has been opened in West Bengal. A
promise was given, an assurance was
given that within 4 weeks, this would
be done. But uptil now it has not
been done. Whatever assurance or
promise is given, if Goverameni tries
to implement it with the co-opsration
of the people, it wil be easy tuo check
the rise in prices and {0 hold the
prices somewhere. Now therg ic no
end to prices shooting up. Rice is
now selling at Rs. 40; along with the
rise in price of rice, cost of vegetable
products are going up, and along
with that there is the price of fish
going up. Everything is tied in this
chain, with the result that the cost of
living of the whole low and middle
income group is going up everyday.

In West Bengal, responsible persons
and political parties other than the
Congress, and Congressmen also out-
side the House, are asking for the
fixation of the price of rice at Rs. 22
per maund. The rice that we are now
getting was procured last January
when the procurement price was
Rs. 12 to Rs. 13, of coarse now it has
‘been fixed at Rs. 16. If you purchase
paddy at Rs. 12 to Rs. 13 per maund,
what is the difficulty in giving one
maund of rice at Rs. 22?7 I know the
new Minister is very sober at leas! in
his assessment of situation and I
hope he will consider this den:ard.

State trading also must be intre-
duced in all the States, so that the
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middlemen will go away, and the
people will be able to get .1+ articles
directly from the Governmeni agen-
cies. The profit grabbed by the mid-
dlemen will then disappear and prices
will come down without any diffi-
culty.

Mr. Chairman: Shri
Jadhav.

Tulsidas

Shri Sheo Narain (Bansi): We have
been sitting here for a iong time, we
have been approaching the Chair.

Mr. Chairman; I have called him.
I cannot explain at every stage and
every time why I call a particular
Member. There are certain condit ons
and rules that have to bz observed.

it qeeterE S (A3 ; F-

ofy wemw, T/ (99 & AT AT 3
e E, oF TEfa MEAT Fa #
AT 8O w5 aifedt & ae #, e
I9 & G A ArFAT E1 AT F AT I
frgg # & % 71 & fF o &
¥ W F wATT & GErATT qgAr ArfEy
off % wrgEw & fgmma & a1 A=
it #1 S & vt el 4 a@ A&
faadt &

W w9 ggr #1 feafa &1 T
aTq A WIS TS /L A9 2 0 gw
RAWT AT ATET ¥ W § 1w
1 wiwet w1 & 919 fw e frw dw
FF WS & A 9@ T A qeny
¥gm A F121 ¥ c3o fafags =7 Ak
w1 9L89-%3 Hewd d@wT 3,¥ey
fafeas e s § | w9 9w A &
T ol 1) g T, FRET wTH A
¥ fodr dare 8 gu Y, w FY I
¥4l AEY @gdr g 7 TH BT OF FOT
% a3 femend qgar &, dwr 5 wE
AT EEdt A #a, fRoenwm W
JEE! F1 fAqaT &a1e e FA1 9ifed
IAAT FET AT T W
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ag AT HE R
16 hrs.

HTS 39 A =Y 97 H= F qTRT A1 -
T qHiFeRfvEEw F1 g 9 IAHr A;T
fterT eamr AT =fed gaaT A€ far
AT | T gH AT F F AT AHT AT FEA
4 5 @ & ary 918 & = & fadr
sy ¥ 7@ &, afer ag sy ¥ Sumn
it F fod e | foma am o g
WIE TN § IR w97 fF agee
F for aro FOETT S=ET qJfEd |
wfeq oo fomeT &<  9g +797 A1
wifed ag adt & wr @

wga & Wit A Fgr ¢ <o
FzEmE AT AW dag a@ W@ )
& 2| ¥ 5 femmr St daT FaT @
IEFT FuAT dEER # fFear ger
faemT =fed ag adf fas@r | &R
# ag i fom v o 39 9
qg #wq foam & 9 A€ W
5t fafes 7 & 38 fFem & wA9 &
FT TG AT § WX AT IHIT FHT g
& 1 S WiT QT ATGT £ HIT
F+5guT & wfus v F aqr § | Ffew
ag A feAm & o A AT 9E
o fag srawmaarmaa #1 2 fa o
fafes dq &1 7 faar g =i 1
FWG WEI g ag a7 & T &
I W | WAL CHT T a7 §6F GaT
F AT F1 Iwww A | afe
ag gar wE g

T ZS9 ¥ F A F9IF & a1l
¥ gare #TOT | AH ¥ @A ST gEEw
I FEA T W AT FT o9 F7 )
I 7 Fg1 f6 wwr da7 F Ay A
IS 2 AT mrEAwEEAr § o

T gt ¢ fF qu gt § s
JOTEA q@ AT § W IGF WiwE

BHADRA 14, 1885 (SAKA)

Rise in Prices 4708
of Foodgrains and
Food Policy

FT & | Afe 7T = F I wiwSt
¥ §@ THET & | 94T qedr 2 ag A
wwe ® At wmar | F 3w wiwe (Ffw
qar7’ A F UdEwETE FIEA 4,
SifF qu TR AT 9253 2, I
FiFT WOH FIHA  T@AT FTRAT § |
T q&YY T 9882 FF &1 daEATC
F giwe fair 13 & 1oAY wwe g7 2
f& s 79 & fggaam &7 AiFST
qo ¥ agra wafs gfFmm &1 3%,
STMfwAT F1 9-¥, WOE FT ¥,
grafasr afimar AT #r 9dg &1 2-3,
Fieree aTeq fr ufamar #7 3-3 HIT
ARA FEAeN XA FTq I
maFn g aaa g g fe fegam
Steevd &1 A1 ifqw e ag T &
ST @@ @ |

™ ag A 3 e vy oA A
fegmm =1 wizgr qo—3 =3y §, WX
IqF TFES ¥ o wT3-3,
EHfmar #1 9-u, IWEH FT -8,
grafr ofmr T & 9iZg #7173,
FiEed g ofmar &1 -y,
AGd  FiEMzd Fer FT § a3 g |
THT A7g § AT % A9 F o Gogea
FT AEST Fg gAT A9Y HET 2 |
afsa avgd a3t wEAT 5 77 AiwT
F39 ST 9T 9% & 47 @af 7 gAY
qIET AGr |

U% WA #ET @A A T
a1 oag o

st e SSd ;48 aTq Ael
¢ f& @@ T &g & 1 afgw o i
o fFar ST @ S8F "WEET Fr
TRl F1 AW F @ FET AT FLAT
gHT )

T aW AT A ag g
afer—7 T@ wAE F Fgeered
FHET F WY g1 4T ~ W1 I¥ g9 Y-
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[ qemiere wmea)

9§ welt =it qrfzg @ew ¥ @R 2o
= gww fag St ¥ 1aw o an e o
siwe fage oy & sawr #1599 9
TR WA | A g7 gereT g wifed
% &7 mizst a1 dq 731 ¢ | Wiy fFey
T 219 | w9 W A1 ®iOH 9§95
¥, 991 F FFT T a1 gegw ¥ Py
& ot ag oA 7EY =7 5 F wiwd Fwi
frerr @@ 1§ w3 w7 m@r aran
uF g 0 # A dme fw gzt am @
F 9 AR Wi § | 37 qiF ¥ AT
T WA oY | W AHE F ST
AT W T o g ge T
| A H q | AfFH gt T|E A a1
T AYE ® w18 A9 790 2 | frg
# ®W S A "/ fRa g ag
ST F1E FfoT ara 7ET & | gHIT q8T
A AW FaF AW JEET AFAT, g
99, 39Ewa, Wit § w17 faem afwsi
F 9\ areerw qfewst F geiee § fomd
TF Yoo TWAT gAEATg AT g, Tl
F a ‘ﬁa‘tgiﬂma.ﬂ'(gw oo
T AEMT FATE | A1 gA9 wTEet §
afe feet wiw § $1€ miwer 7€
5 a% ot 9 & SEH SET e
AT g=m

UW WA A€ | gl 9| at
AT |

ot gesieT® S ;A A1 G
alﬁrﬁmmmuﬁﬁm gfeag
G g, framm g 9 SwH T8 w/ar |
TAFT FIE HFT TG | AE HIHST
5 atg farem € fa fredt g & 9+
oy &, um @q ¥ 4130 A7 HATS A
£ Wit sga1 dAgamm w4 1 AT
g s 2 fF 5w faan s
Ga1 guT §, S FT HiwEr gHIL 9
2\ frena & q@ FX ag Wrew R AT
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u fear gar & 1 &few garferc @i 21

(Interruptions.)

Mr. Chairman: Order, Jrdei. You
cannot carry on cross-talks from sit-
ting there. Please allow him to com-
plete his speech. I am not ¢llowing
more time than is stipulated.

At g™ w9y § T 92 oaF

T & frdt vy 7Y & ) e & e

F ATZ AT AH FAET G | I F 7

I famr gr a1 mifew ar 7 3 W%

=T 71w o fa= & 75 ga A7 2gaar

a’f‘:rﬂmﬁﬁﬁrwaﬁ% | & FAT
=1gat Z fF g fere &% fagrenm sn

2 | frame #1 waw & fa 3w &1 e

H foaar gar & 1 3w & wAw fEan

AT FEAT 2 |

oF qIfEd A12F § HATHZAT JAT
wEerdafrmiasfs
FEEEAT AT e &1 @ &7
frererd & 1 W gfer & T H qvy
et @WY sTfew | &W ¥ onrT FT
oét 2, fram w ¥ fer A @
firT G 6t A8 AT | w1 ST
& s giffea 71 @ | Afe ST aifew
|1 q 7 gaegT g7 $Rfed &1 gare ar
T W & A 0wl WY w®e
I 21 | Ag drer gat dW F oW
wFar &, e fergram & Y wafees
ot w22 FIf A A5 & | agt AT T AT A
FHfea F1 qaT G=T AEL EAT 0 T 7 Al
o 1 Sraveea 3ifea & 1 wrEvaEar
W oA &1 2 fF e =0 o S
arfzu 77 37 39 97 fasET =f o
az & 7 L A 7T 2

g Has FAamara g &
A #1 FIAF dg4 ¥ 979 &1 AT 8,
&1 99 & a1¢ § AL 979 I §99 HieE
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£ 1 Tofe o gz @fefem Tl
8%} F Afy F&T I FT WA T
& %3 wzaw #r§ sarar A4 T9 €
FfFT arsEw T IR E | T W
T F A1 A7 FoqHA § WL 3T A
gRZAT At 77 W A fEC g aga
@@t g% arEEw #1939 9% F#15 faaw
ou7 JF SrT | AfFT S= 9EaT ar
aFAT 2 #7 F1 AT AT F9IAA 2§
I AT ATFA AL FAT &, I R A
§1 sraT faer =nfed, a7 72 foay &
A1 IW T T WA TUTET HE HAH
3T 2| aZ AT FgRT TATET HIF
T | At 35 F Amg gd fEEl §
fzal &1 4 FITITT AZN FEAT AT |
o fFET 1 w9 TR FT GHEA
aTATT § @A TIAT & 47 98T TEW
£1 mar 2 safan a7 3fe ¢ fF frami
F1 T 39 I 39 F FATTA AT A o
fFm &1 o9 =T 3 A7 IET A
7y AT F AT A U 9O gl
=nfge | fram Y 3oa & Tl & o
I T AT W AT AU § IF F Ay
¥ 0% WORE g7 AT | g9 a€
T AGTLAA & § I FT HIHT HT F15
FHT ALY GFT | WF FIAT FT AT OHY
gfe=m & & 7 3ar ¢ f5 ot 719 g7k
gt & o 1 fAmar  agrag § vR ¥
A &1 faear @ 1 ger W /e S
e TH T fawet & o 957 w9 A
Qoo Td frerdt 2 1 F wmgaT £
o 74 famet 2 f madd @ F A
H UF q9H @ |

a; 3% ar ¢ fF 91 g saard
7 fqueft afodi % & & 9 %7
(1T T @E & | wgd meafus 3z
TE & ¥ a7 3w 2 i od asgwE
F1 AT 7Y AR qAIfAR W 9
T T X AU AR AE § R
YT THT AT AR AR WA
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AT 9T 2T /I & FTAT § A AT
FIFY Gar fadei & s & 3@ dAv
fegam & W ot &a € waiA e
& &1 g giaw AW IeaEd &
A% |G s § Famwan g e aw
HF &7 FOTEA Afaw 2 /I A7 H
@ ATET A AT ATAT § MEAT AT AT
T A1 AS T A qeeq K oA
fazmt & 3,02y Az AT e WAy
g o &1 fF 97 0F 928,45
T ¥IT 3T TIT | FAAT TTAT WA
ar T ZWT ¥ W4T | owT WO @ar 9|
fageri ¥ 7 997 91 F7 4 o AW A
et #1 799 I%@ 9% F famn 9T
&t F 1ET Y TS A AT OFEIAT
& qEar | W AT # I 97 -
gar fawr 9@ &t a7 wfas sATs 98T
F & U dae § # g WA F7
GaTaTe @@t T faar AFATE | AT
famdi 91 wEE 1 A T g
AT 37 %1 wfas w7 ITT F T T
9T SrETeT 3 g

fopam 1 99 I 9T AT G
fireta & 1 91X ¥ o9 9§ €I T2 g
& T W G 39 F g 9T Awar
&1 % g foa wieTgR # oF frae
3T =g £ e agi < 3¢ @A & g
uF 7EH F HIT o AW TIH AT T
farrr i et ag g f Jomn #1
TG 3 WYY A A § WA & N
93 W T A1 acit fAedt 4F Far GEA
& fAuw 99 &7 Fwa @9 TG & TS |
2R & fo foT #1 G AT A €, &
HEW T FH A9 S § 917 3 g
FATT IH F FAA G T A
qEaT & | 3% 9C 39 &7 qa7 7@ frerar
& o wrE ¥ A w2y fE zATd A9 R
fafaeee o1 37 & @ganll 4w o9
¥ fram A GdtarET F@ a @ 8§,
wa § w0 T IH I FE & 91 G, A



4713 Motion re:

[ gt na)

1 A ATAA A4 & Ffww e § A
AT § 6 39 F1 79 64 ¥ weer @
CECER R E e A E R i
TEHIET § e Z 9 I A1 @
FHET F1 AAGSAF g fAwrer ahA H
|EST 1 AR | T T § 6 T any
H & 70 Mg ¥ A4 fa= w1, frami
F1 GA FT ITNEA T2 F ferq T,
g AF o & At # gw wrenfavs gt
% | q9 qR AT & FEA L

Mr. Chairman: There iz ne thing
which I would like to siate here.
Members need not try to hustle me
into calling them. I have got a list
before me, containing the name; of
Members from all parts of the coun-
try. All parties, interests and areas
will be given an opportunity, because
it is an important debate. The time
has also been extended uvp ‘o Mon-
day. Those hon. Members who do
not get a chance today may take tneir
chance on Monday. They snou.i1 not

misunderstand me if I foliow a cer-
tain order.

Al wgam  (IAw) ;o wlT
RERY, TR Ol gEd |t #
swral # ggrarw gfe F1 oA w4
O TR A% fear 1 g7 arfeer
1 wfge #37 & foo zu fam = n@o
QHo F9ef1, ®IT =7 o fag 7 =t
EATT TE § 59 97 # T 45 & 5
FgT HaT H A §8 faA w9 Fw
|TAT § %1% 59 &2 & g1 %2 fafaex
AET F AW FE HEAYT a|l &
AT faemr SrEaT § 1w A F Ay
fom yoe § 9 & wg @ @ &
o fowd f& #1930 &w @1 00w
dEET A § dgd T § AR
FIOAFTT WY 9@ B, 99 F AL H
&R dgd AT ¥ fa=me A =iy
wTr g fet & o #@F ¢ f g
# gfa afesdt frr ag & TvrEE
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21 @ & o T A & dE 39 11
wd e or wr & 7 A a8 A=
Iy gaerg My § FfFT gy 7 F@T
ST AT S e 5l Sy 2 9 g A
g & | g mEe S e fagmy
H A FC TgT A Mo AT FLETE |
IfEx §GFT F1 98 ®IAT TS FT X
grr & 7 T\ 2w #r iw Fm faaer
ARE 9gT #fus g, a@R #1 &W
WEommm WA A Fmag @
T@E F@T & 99 & §Y Aiws F @&q
F A AT AEW | AT AT
q & €549 § ¥,Y9,000 T HAH
=T e & 7T 9 9THe FAA w7
®IF 9 & 4T | 98 TS F LIF
FHY § €T T, AW A @
T Afe ag @ IHC T F9 g
I F A% g | § fr w qeNe-us
¥ ¥3,0%,000 ZA FATH fadwi &
goa mar fm ¥ 5 e wfqwa &
FUTETIAET | F9 92 UE-4E H ¥5,4,000
ZH watw a@dEr o fam § fF 3s
st &1 AT &1 4T | 8 JeYE—%o
¥ w¥,c9,000 29 HIH fazaAr #
gOET T4 AT @ WA F w=TF A
S HfAwa &1 FH1 T3 T | 92 HFT
dza maaEz & sz fEE 9esl
¥ Y sT g oifF & 29 % avaw
@ @ g | E mgm fF A wEeEm
T A< ¥ Jwra g fF owfar =
Fagam aigs ? o 9 #1 AL &
FET AT o T3t 9 F&0F 7/ 471 I
%1 g fesra g ar w7 felt ST A
IR FT T 7fews a1 51 g
wH A g g AT g5 fF
THOH § 9 A T q H/T T 44T AT
WA AT IR ITE T
Fg ¢ fr mfeT ag 93 9 few w<
% Ig @ qrer aaeEr S ?
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TF HEA VAR : T8 I WA e
® 9 )

sl wga™ . AEAE §gEr w1
oI g aifg fe oaww 9@ &
AT FTH @I F1 99ET AGF grav
¢t oo a8 F19 a9 93 w1 F |

I 9 FW A E

I HATS FT AT AT € A1 T
Fgrarmr e fe 3w ¥ e w9 @
HfFa aeTe " qTe waTeT § 1 gefEn
e qateg #7 WK ¥ g HRw
fear srar @ f& =vi =y St et
FT A1fgU, 39 FY qa G&T FET
T FT Iifgy arfE wrEE 97 gfaw
T 9 @ | 3@ & fou gw@w |
F1 ALEH T T FTE TIAT &@F
@ & | 5 2w 9¥ fagfa o &1, @
ArFAT T GG JHA HINGE g AW
T TW aQ@ ¥ AW F OATEF
T F NTE AT qE@ AT @ w7
WY W PR AN TR ST
g AN § W g W, A
¥ A o @ & f5 wwam
#1 39 ¥ oy 3 ¥ fag qame =,
qg 99 &1 AL HF 0 Gl & | 7 e
TWHAS F oA @ |

T8 oI g W w ¢ fe i
T &7 AW § Y @ gEfAw S
&1 7w wfas ar Tifgy | 99 =
15 33 f wiw few &1 & wifgy ?
TAEHTL 1 §9F @d 56 WH F7 gHAT
w1 g9 ¥ ifgy | A Aew WeW H
TGl QHY og & 9yt WW &0 agd
saTar w7 § W qGE AT ot S AR
g GE & o &7 FT AT AA 39
FQ ¢ 1 fag v 2w § 5§ a1
g § ot fm wwror WY & Al @
TR H A A F A T 7 L&A § |
UF WL G WH § gHET T ®Y
1091 (Ai) LSD—7.
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T fa g 8 qEh W ged Sl
& T g & AT @ g 9 fam %7
ofrmm a7 & @ & fF T sear
PEFR T IR 1 gawaar g g %
FATI WA Oy wgAT g fE gETO
qeadTT qieAT TE 79T gE § 1 AT
F AT AVN F ZTOr AT F ¥,
A ¥ A mEAnd & owfw O)
AT ¥ AT g o ww FT ween
TFEH I FA FT AT T EHIT
M ¥ WUW AT ol sEwIATH AfE
T N THAT &1 FE FEA BT TS |
g 91T & fF WS F¥ Awer g7 A
g, dfeT fam=m w9t gaT 8, IW A
Jat g waRr wEwdr d'r g § o
U I WHGL FT qOH7 AAGL AR
faeredt @ 91T gwA A SR F A
= sF Tgre 5 72 § fF o woan
feama ==&t &

& w1q 1 wafa & dgN Wgar g
f weq T3W A WY AR BT F wH
T &, 39 F AgTE we § & 19 T
Argar wafay &7 #< faar mr f5
9t & g ww § A0 aww W A
o a8 #39 few e 9 IsEn
T | @Y a1 gg ¢ R o W
T I & fou o wHwe 927 g, T
geafaal WX wmEw 1 g g WK
ag AIFU FT TCRITA SO qraAm AgH
g1 ars aifg ] fr F e § e wemt
AT &9 % a1, ;IS 99 96 § 77
0 F1 F9 7 fagy wmar § 1 g 7@
gfrsfom 99 & w9 ¥ AU T T8
s AL ATy EfFw F W
& mra o WA fa 91 & 1 TR
FgqT Ifge ff 9w S &1 wiw &
2, 9 OF wagdd § F19 F wrdy § 8%
fow & famr sowr s 7@ s g
o I9 F WA W WA aw g

w1fge |
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[st weama]

17 w1 AUTE 2, = e,
wrg fat fawmr #1 FEr €, TEge
&, I ¥ w10 a1 99 FX W FH F7
forar wmar &, w17 F0F ¥ 91 o &
T ¢, A wm wEmd w1 Wy g
TEATE qFTA N wATT WA R, AT w
st g f famme &80 1 o= @ s rw
AR # @gd U 977 €an 8§, w9 feew
* 9, a8 91 & "y, 3 9 amd
@t wrdt g fF awerg agrd wd,

AT WTEA F Jardi Y aga A &

O WET 99 S & fF Y wEET avd
faly w=dt <rg 1 sguTET F, fH
VTGO 6T, 96 & 18 9T FA AT
ufex & smeme 34 ) afm w4
wreErEl #1 g0 ag o mr g
o feafa & sare #7 s ffg ww1
T gt ?

¥ 3 gfy u=, 2re 1w gy fag s,
F1 WET WM F FIWEEA F @ik A
3 & aTd Farg § | Fgl 9T FTEHT
1 wg a7 foar omar &, @ 9@ A
T B AN @ agi I T8 @AT T8l
TN AR IS S A5 % HIE w9
AL I IR G AT T ETF
Iz 3§ F T fewm omer @ 0 4@
T I & e Frar § 7 A ¥
TEAET SATGT & | FTEAHIC B T6 T
faar smar 2, S ¥ ¥gAw w@mETr A
AT & HC A ¥ 99 F) gan & 7
et & fea & S ot &)

FTEF FT TAT T4 et w1
forr s &, 97 WX qEEEETAl A A€
TeElaE A aaET 2 ) gudEd £ fF
9 SN & FTU FEHL KT AAZL
¥ g ¥ Fwer @er fHar Wm0
9T ¥ 19 91 SR &, W F g T
FIg F1 ATF qarn Arfey fF Freasr
I HATS F9 W §, &1 HA g
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arel STy OF Er & 9% W 9%
T H Feq S99 & 9T AT £ AR
wed § fo 9fF g 91 waar azar @,
safay g g F© &7 |

o HEvEEAT T 99 31 g fF
Qe TATdt & g 3w F1 afcfeafa
#1 gfiz & w@d gu wer W@ AR
TE, wEgAl WK AT AW AT S
F1 3 AT 0T, FLI L& 9%, 7 fawar
=feg

F721 MET | a7 § AT 37 oo
FYT 20 A AT & | FHT FIH
F1 ot g fer wan &, 5w+ &, 904,
15 AT 7w F9% F faw | F Ay
¥ farar st & | S WO @A F1 9T
FF, e OF 7T F, gAE A AR
I3 Y, U4 GF & TEETAl FC & HIT
g F 19 F919 937 FT g, W&
FTH 1 g5d TIH 9T @1 Frar g, dfwa
W FYTH & a1 gAT FIST qgT  FA
§e4 9T 9 T q9T AT § | 77 AL
w2 ? A qr wE v o g ?
FIFT § T G FT AAA T4
frar o1 @1 2 7 @ @ @ A
frar s @ew @ 7

# foeelt § Zmmn g 5 wedt wE
HX qgresas ¥ Fedl HT WG AT A
o7 8, AfF @red Tag BT AT gAY
# g Wve 5T 77 fawAT € | T EH
Wi g & 7 W ¥ 0% e 6N
TG & A H A g 7

=t @A T T (HTET) ¢ HIEY
T # o g @ § |

ST fgE  dg W W &
aifgu fF acg g § $& TAE AR
W @A §, T §Og WA H WA FA
qI AT WX A @ W W@
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g ¥ o s T for i,
afFT 97 & Y w7 fag 9

I fa7 @ gart wmew & g,
FM WAMT AT, ¥¥,50,000 GIE
AT ®F F1AAT TAT | AT FIEAFTA
1 d aga zewT dar o S g,
wfet o & gra wW &1 33 g
THE H 9,3584s T T ART
:gwlm%w;t'fﬂtmaﬂﬁﬁ
SgEr AT AL & oA, 9T F
a7 @A faar smm, afe amee
W UTT 35T WFA & | WTEA HIT 3
avf i ag g Ifa #491 § 7 W swrdy
F§ #I1E GigdAT F@T F, 9 ATIT FY
mﬁﬁﬁoﬂr{oﬂoiﬁtqﬁ’nmrm
F T @ T SAAIT FIAW TA5T |
I FOIIA T AT TR A W
srarer foram s &, o 7 & fgamar
a2

saraTr AT HIET ¥ e FTEAHI
1 T 2 2 § A AT Wy 0w §
& I WA TET A9 F E |
@ waeqr § 3w F wAvT & 747 gk
WEMTE &1 K KT A1 qwT 7 T
am T 31 TEAar F arg faew
FET A0 | A7 ;M@ A G 5rqt
# g WA WX A FEEN g,
FhifF fat o saffy =1 F9 @
R4 ¥ AT AGH I FAT g | WA
F1 g @18 ¥ "o AIfg § gu w7
aifge | @ waTEd & grar Ay dar
gd fear T &, FWH FA FTF
zaT Gqr wemar Tifaw WY wEaETd
F 41T WieaTgd A1 ATMRT |

o H UF TR 2 aC K 4%
ATHAT | WA FIW A FB FIEARA
F1 Frqided 4F F91 [T 2 AR
I9 F9 #1943 FIX T A TmA
FTAT & WX §F THTT FTH §a7 HATAT
21 & T F T S g fEow-
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FTU & e ¥ vy ¥ firg o 4 &7
SUgRT w4 fRar AT @ 1 gew W
Fifes % & a9 LT 9T
WA WS AT TIT FT T T FT
TEHT T AR TH ¥ @ fam o
| &1 SA-gEE ¥ ggAmr w o
I T F A KT A LA 9T AT
7 g | & - ddaedr &Y
AHE 4T 47 | gifs a8 weET
Td w1 AR 9FH 4@v, Afew 9w
#1 ag Fg #3340 frar mar fw a3
3% T g WK AT 7 e ¥ @9
TF AT 997 a4 A7 @ g | gHiL
HAT AEIRW, AT AT, 4 ST w7
£ f& ®ré it Ot @ ar Frfor
g & g1 o strawm, < £ s
g | AfFT FrEaE Y ¥ w1 AW
9 FT GG ¥ qg WAT FATAT ST
TR | AEA T TH AR &AM AT
afgg

Shri P. R. Patel: Mr. Chairman
Sir, today 1 am not going to burden
my speech with figures and Jetails
The question of scarcity of fooderains
is the question. Every cme, once in
a session, we are debating on  the
question of foodgrains and prices, If
we consider the debates that we have
had and the expenses incurred by the
State Governments and the Ceatral
Government, the result is absolutely
zero, because I am sure.the debates
and speeches will not yield any result.
The important question is of agricul-
ture. Unless and until we know the
difficulties of the agriculturists and
we know the significance of agricul-
ture, till then the question is not going
to be solved We may debate for days
and days, but the gquestion will not
be salved in that manner,

My hon. friend Shri S. M. Banerjee
talked of so many things. He wunis
State trading. If State trading can
increase production, well, I shall
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[Shri P. R. Patel].

agree with him. But he says that
there is corruption. Am I to know
from him that State trading as it is
‘will be devoid of corruption? Then,
he talks of price stabilisation. ...

Shri S. M. Banerjee: If Govern-
ment are free from corruption. then
it will be free from corruption.

Shri P. R. Patel: Does ne under-
stand what price stabilisation would
mean? Does he know the wvalne of
price stabilisation, whether it  will
help in more production or it will
decrease production? Does he know
the cost of production to the agricul-
turist? Does he know what price is
paid and what cost is incurred by the
agriculturist in producing a maund
of wheat, If he will try to understand
this, then he will realise that the\
cost would not be less than Ra 20 a
maund of wheat,

Shri S. M. Banerjee; You may open
a school.

Shri P. K. Patel: Yes, you require
to be trained, and the Communis{
Party too, because 1 know that
the function of the Communist
Party is to create discontent and dis-
satisfaction in the country. They
thrive on this. They are ialking of
Government employees as if they are
the only persons in this country. Bui
my hon. friend forgets that more
than 70 per cent of the people are
agriculturists. And what is the per-
centage of Government servants to
the total population? And do they
get less than the agriculturists? My
hon. friend Dr. Ram Manochar Lohia
talked of three annas......

Shri Kashi Ram Gupta: He  wil!
talk about it tomorrow.

Shri P. R. Patel: And the reply wa:
‘five annas’. But if both of them,
that is, Government and Dr. Ram
Manohar Lohia, put their heads to-
gether, perhaps, they will come to the
conclusion that there are agricultur-
ists, to the extent of not less than 20
per cent who will be getting minus
8 annas or minus 4 annas a day. So,
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the question of the agriculturist is
an important one.

My hon. friend Shri S. M. Banerjee
desires that the prices should be
lowered.

Shri 5. M. Banerjee; I said they
should be stabilised.

Shri P. R. Patel: But when he goes
to Kanpur, he will ask the labourers
to demand increase in wages, and he
will ask them to demand that the
dearness allowance must be increas-
ed, the wages should be increased,
more should be paid to the labourers
by way of bonus and other things. ..

Shri S. M. Banerjee: 1 did not say
that.

Shri P. B. Patel: I do not know why
my hon. friend is so much perturb-
ed,

Shri 8. M. Banerjee; I said that
you should either hold the price-line

or pay them more dearness allow-
ance.

Shri P. R. Patel: I do not under-
stand why he is so much perturbed.

16.33 hrs,

[MR. DEPUTY-SPEARER in the Chair]

But when the foodgrains prices go
high, he will say that there is increase
in prices. Sir, much depends on or-
dinary things. My hon. friends from
the Communist Party say that the
grain merchants are making profits. 1
feel that some of my Communist
friends may have an experiment in
this business, but they will not.

Shri Yallamanda Reddy (Marka-
pur): They are trading for the sake
of the country?

Shri P. R. Patel: I know that they
will not do that; without indulging
in these things, without staking any-
thing in business, it they can thrive,
then why should they go to busineas?
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Shri Yallamanda Reddy:
ness patriotism?

Is busi-

Shri P. R. Patel: The question is
one, as I have said, which is concern-
ed with the agriculturist, and what
is being done for the improvement of
agriculture. That is what we must
consider.

Shri S. K. Patil had been the Food
Minister for nearly four years. 1
must admit that he had sympathy for
the farmer, and his sympathetic ap-
proach was an encouragement to the
agriculturists of this country.

Shri Yallamanda Reddy: That was
why he imported from America. That
was his sympathy. And he wanted
a buffer stock. He preferred only to
do that and he did not try to increase
production.

Shri P. R. Patel: Every time he
pleaded for remunerative prices for
the farmer. He admitted also some-
times that even though price support
had been given, yet the price was
not a remunerative one. I may tell
you that so long as remunerative
prices are not given to the agricul-
turist, the condition of food will not

be improved, or the food situation
will not improve.
The agriculturists are not beasts,

they are not machines, they have got
feelings. So long as you do not do
something to encourage their feel-
ings, how would they work more and
produce more? So, what is required
is  initiative &and encouragement.
Whenever, any Member from the
Opposition, specially the Communist
Party, talks of agriculture, he talks
of giving less to the agriculturist.

Shri Dinen Bhattacharya: We are
for real agriculturists.

Shri P. R. Patel: Let the agricul-
turists of the country know that the
Communist Party is the greaest enemy
of the agriculturists (Interruptions.)

Shri Dimen Bhattacharya rose—
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Mr. Deputy-Speaker: Nobody in-
terrupted the hon. Member when he
spoke. Why should he interrupt
now?

Shri P. R. Patel: The communists
confine their work to the educated
few, specially the government ser-
vants and the labour class. They have
some kisan organisations, but they
have failed on that front. They want
to please these classes, for what? To
create discontent in them to create
confusion in the country, for what?
Not for the nation... ..{Interrup-
tions). Your history is before the
country, what you had done in 1942

Shr S, M. Banerjee: 1 sacrificed
enough in 1942 and lost my job. He
must withdraw that remark ({inter-
ruptions), We know what he is. He
was in the Opposition. But he crossed
over to the Congress.

Shri Raghunath Singh (Varanasi):
It is not for him; it is for the com-
munist party.

Mr. Deputy-Speaker: Order, order.
Take it in a sporting spirit.

Shri P. R. Patel: It is not for Shri
Banerjee; it is for the communist
party. The role played by the com-
munist party in 1942 is well known.
They were against our independence.

Shri Dinem Bhattacharya: That is
a slander.

Shri Raghunath Singh:
a fact.

Shri Yallamanda Reddy: Why
should he not speak on the subject
under discussion?

That is

Mr. Deputy-Speaker: We are not
discussing parties here; we are discus-
sing the food policy.

Shri P. R. Patel: The communist
party very often brings up this ques-
tion before the House. Their purpose
is to create dissatisfaction and discon-
tent amongst the middle class people.

Shri Raghunath Singh: And con-
fusion,
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Shri P, R. Patel: And why at this
time? The reason is this. We are
in difficulties. The Chinese are on the
border. I do not know.. ..

Shri Dinen Bhattacharya: Let the
prices rise!

Shri P. R. Patel; ... whether they

are getting some inspiration I do not’

know (Interruptions).
Mr. Deputy-Speaker: Order, order.

Shri P. R. Patel: This is only to
create some trouble when we are in
a war against the Chinese. I say on
behalf of the agriculturists of the
country that I am more concerned
with the agriculturists than my hon
friend, Shri Banerjee, and his party.

Shri S. M. Banerjee: Agreed.

Mr. Deputy-Speaker: He has no
party. He is an Independent.

Shri Sheo Narain:
traveller.

Shri P. R. Patel: Now there is
danger to our country, to our inde-
pendence. I mpromise ther House on
behalf of the agriculturists that when
there is danger to the country’s inde-
pendence, the agriculturists would
shelve the question of the prices of
foodgrains and all those things. To
bring this question very often before
the House and before the people is a
disservice to the country; it comes in
the way of defending our indepen-
dence.

He 15 a fellow

Government should also realise
that success in agriculture cannot be
attained by slogans and ideology. I
ideology can give us results, then it
iz better that we write books on ideo-
logy rather than talk of agriculture.
We are more concerned with slogans
and ideology rather than with agri-
culture, and so satisfactory progress
In agriculture is not achieved.

I have nothing to say against any
individual, and nobody need be angry
with me, but I have seen in the States
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that there are Ministers who hava
neither sympathy for the agricultu-
rists nor knowledge of agriculture
They should have at least worked
among agriculturists or associated
with some agriculturists associations.
Labour Ministers are not appointed
or considered successful if they do not
belong to some labour union or if
they have not worked with labour.
That is what we see in the case of
Labour Ministers here and in the
States. But for agriculture, t is
something different.

Shri S. M. Banerjee: Write to
Kamaraj.

Shri P. R. Patel: So, 1 request
Government to give thought to this.
I have seen Minislers of Agriculture
in the States who have nothing to dn
with agriculture, who have nothing
of agriculture in their blood.

Shri Yallamanda Reddy: I think
you can become a successful Agri.
culture Minister.

Shri Dinen Bhattacharya: Speak-
ing for himself.

Shri P. R. Patel: Before I conclude.
I would request the new Minister ot
Agriculture

Shri Dinen Bhattacharya, Nothing
to say about the rise in prices?

Shri P. R. Patel: .. to plead the case
of the agriculturisis, and be a good
lawyer for them, and not to do any
harm to them. That is what I would
expect of my friend Shri Swaran
Singh.

Shri Jashvant Mehta (Bhavnagar):
1 compliment my hon. friend Shri
Banerjee for raising this very impor-
tant issue before the House,

I have heard the speeches from both
sides, but what is the basic issue be-
fore the Parliament? On the one side,
there are agriculturists; on the other
side, there are consumers. The so-
lution to the problem is price parity
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between agricultura] goods and manu-
factured goods. Unless you give that,
the agricultrrist will not be satisfied,
and unless you hold the price line,
prices wil] rise.

I may compliment the Government
for reorganising the Agricultural Mi-
nistry, because the most important
problem is co-ordination between the
different sectors of agr.culture. The
next step that Government should
take Is to effect co-ordination between
the Centre and the States.

The present Finance Minister,
speaking at a conference on irrigation
right.y pointed out the condition uof
agriculture in the country. I wish the
problem of agriculture should be
posed before the country and it should
be tackled on a war footing. What is
the problem before us. Throughout
the Second Plan the price rose six
per cent every year. In the Third
Plan also in the beginning the trend
has been upword. What is the rea-
son? The reason is failure of agricul-
tural production, It was 1.7 million
tons in 1949-50 and it was 1.8 million
in 1960-61. For the last ten years,
this is where we stand, it seems agri-
cultura] production is stagnant ins-
pite of spending thousands of crores
on irrigation and other agricultural
schemes. We are where we were.
The import of foodgrains in the First
Plan was to the tune of Rs. 538 crores
and in the Second Plan period it went
up to Rs. Tl1 crores,

Shri D. C. Sharma (Gurdaspur):
What about the mouths to be fed?

Shri Jashvant Mehta: I am
posing the problem. On the one side
We are giving importance to agricul-
tural production. On the other side,
prices are rising. In 1957 we received
the expert committee report and after
that there was the Foodgrains Enquiry
Committee report. No further com-
mittee was appointed and no other
material is before us.

The problem is of production and
distribution. We have to reorganise
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our present distribution system. Go-
vernment have dec.ded to check the
pri_ce line by opening co-operative
sceieties, a net work of them. Only ‘o-
cperative society is notsufficient. The
Min'stry w:ll have to go further and
sociaiise wholesale trade. Unless this
is done the price line will not be
checked. We know that Government
should move a step in the right d.rec-
tion. At the same time we should
not forget that the middlemen profit
righ from the production period to
the lean period. What shoulg be the
price of rice ip the production period
and in the lean period. Government
should decide the price when the
agriculturist brings the produce mar-
ket and also at the time of the lean
period. The d.fference should not be
more than one anna per ratei, Gov-
ernment should work out a figure
and decide how to stabilise the price
permanently. Price stabilisation
board should be appointed to watch
the movement of market and check
prices. If moves are made in that
direct’on, Government will be able to
hold the price line.

The second point which the Govern-
ment has to look into is deficit finan-
cing. What is the part that deficit
financing has played in increasing
prices? 1 will quote from the
Reserve Bank figures. The Reserve
Banks says:

“Since 1956 currency notes ‘n
circulation have gone up by 50
per cent and time and demand li-
ability of the scheduled banks by
more than double.”

If deficit financing is also not
stopped, then we will not be able to
hold the price-line. Even in this res-
pect, the Rescrve Bank has po'nted
out that the inadequacy of the re-
sources for the total outlay of 1961-62
ar'sing from shortfalls both on the
domestic and.external side was made
good in 1961-62 by deficit financing.
The report itself has corfirmed the
failure to mobilise the resources by
resorting to the method of deficit
financing.
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[&hri Jashvant Mehta]

Then 1 will come to the main as-
pect of our Ministry of Agriculture.
My hon. friend hag rightly stated
about the credit system. The reserve
Bank is advancing crores of rupees
for the agriculturists for more pro-
duction. Have you ever enquired into
the rate at which the Reserve Bank
is advancing the money? When it
advanceg money, the interest is
charged at two per cent, but when
actually the farmer receives it, it
works out to 9 and 94 per cent. The
middlemen and the administrative
charges take away the 7 to 7§ per
cent. What steps are the Government
taking in this direction?

My hon, friend from Bihar was
rightly suggesting, and also my hon.
friend from Manarashtra, that 12
months had passed by and asked,
if the co-operative system had
to take the margin of 7 per cent,
why the Government is not organi-
sing credit on a different footing. I
would like to pose the same question.
Why not advance credit in a simple
way? This is not my suggestion or
the suggestion of any economist, but
thig is the suggestion which has come
from a rural farmer who is not even
a graduate. He has suggested a very
unique thing. He asked: what are
these co-operative gocieties meant for?
The co-operative societies are meant
for advancing finances, but when the
Reserve Bank advances the finances
at two per cent, and when we get it
at nine to nineg and a hall per cent,
why the Government is not organis-
ing the co-operative banks at the tehsi]
leve] and fix the credit top be given
to every farmer on the basis of his
land, say, 25 per cent or 40 per cent?
They can issue a ghare to any farmer
who has got land and fix the credit,
and he can draw the cheque. Then
there is no need of a  short-term
long-term or a medium-term scheme.
What is our wultimate aim? It is
to establish co-operatives or it is to
increase production. In our country,
the co-operative movement has not
gone further in the rural areas be-
cause of the functioning of the credit,
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and because the muiti-purpose co-
operative societies have not progres-
sed in that line. So, the Government
snculd evolve such a scheme. In-
stead of having only small co-opera-
tive societies for advancing money,
co-operative societies may be develop.
ed for service purposes. There may
be service co-operatives for other
purposes, but as far as credit is con-
cerned, the Government should find
out a new alternative, and this new
alternative should be this: just as the
fixing of credit by the scheduled
banks for the industrialists, the agri-
cultura] credit should be fixed by the
Government, by the co-operative
banks up to 25 per cent of the mar-
ket value of the land, and no agri-
culturist can dispose of his land un-
less he gets a clearance certificate
from the co-operative bank to the
effect that he is not under any debt.
This type of a simple system will
help our agricultural production.

I would like to make another point
and that is about the zonal system.
When we are not able to check smug-
gling on our long border with Pakis-
tan or with other countries, why do
do you want to create these different
zones in our country? Ours is one
country. We have got long borders.
How are you going to put the police
on along every border—the borderg of
Maharashtra, Gujarat, West Bengal
and Punjab? How could this system
function? Government should evolve
a uniform system and not this zonal
system, because now the vested in-
terests are getting more money, and
the price-rise is also due to this zonal
system and vested interests.

The third point is this. On the one
hand, lakhs of acres of land are lying
barren. The Government should
bring this land uynder the plough. In
Surat District of Gujarat the Pardi-
satyagraha has started 55,000 acres of
land is grass land. Our demand is
that these 55,000 acres of land should
be brought under the plough. Then,
the big projects of Narbada and
Sabarmati rivers are lying idle since
the last ten years. These big projects, in
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whichever part of the country it may
be, should be taken over by the Cen-
tral Water and Power Comimission.
The Centra] Government should give
priority. to these projects. We have
received the report on the Narbada
River Valley Project. The Govern-
ment is thinking of appointing a
Statutory Board. But the Govern-
ment has not moved in that direction.
I would like to draw the attention of
the Government to the schemes which
are lying idle for the last ten to twel-
ve vears. Why is it that top priority
i not given to these projects when
we are in need of more agricultural
production and more electricity,

Sir, these are steps which will
help to hold the price line. The Go-
vernment should also streamline the
administration so that the price line
mayv be contirolled immediately. The
main aspect of our problem is distri-
bution and production. Therefore, the
whole distributive machinery should
be reorganised and production should
be put on a war footing. Then only
we will be able to hold the price line.

=t fore ATTET - AT IATeTE
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argar g 5 @@ o0 &1 9= da1 w1
arar e 2, feam &uman g, frem
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T we we frwr g, faes
¥ ag 7% 73 qanfa feF U @,
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[t forr Areror]

TR AFAT | AT TE A FT IO &
&1 5w 7 o g e fRar g L

IAeqR AEEA AT &R i,
qi = a= T §

ot fr Ao - A S foee W
g F@r g

¥ A & fF w9 " T A
¥ o & Ofadr six ag am @&
& 5 ot T & = o 21 9 dwE
TF T | ¥ AT ge & fF oww o
UF HTA FT AT A WA FT AN
FX % At 7 feam #1 g@ grm, 7 faw
et 1 3@ g0 oA T IR &
aq, AR 3@ g e
faat =few 1 &, wewwr ag &
afa w4 &, 98 91 72 # =i faema
& ITHT TEC KT AER AT AL WO
Ia®! 39 F fou S gv W AewEn
AT &, AT G BE OTAT A 0

17.0 hrs.
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17.03% hrs.

BUSINESS ADVISORY COMMITTEE
NINETEENTH REPORT

Shri Rane (Buldana)): Sir, 1 beg to
present the Nineteenth Report of the
Business Advisory Committee,

17.04 hrs.

The Lok Sabha then adjourned yill
Eleven of the Clock on Friday, the
September 6th, 1963/Bhadra 15, 1885
(Saka).
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ORAL ANS ER
QUESTIONS

S.Q. Subject
No.

506
507
so8

Small pox
Trisuli Hydel Project

Rural Water Supp[y
Programmes .

Doctors for rural arcas
510 Ayurveda

511 Food Adulteration Act
s12 Joint Electricity pool
513

509

Industrial Potentialities of
Dandakaranya Project

514 Water Supply problems

S.N.Q.
No.
3 Scarcity conditions in Ra-
jasthan
TTEN hNSWERS TO
QUESTIONS .
5.Q.
No.
515 Closure of
Mines
s16 Nutritional needs of in-
dustrial labour .
517 Gold refinery at Madras

518 Refugees in  Sealdah sta-
tion .

519 Rajasthan Cannl

s20 Cancer .

521 Electric Power Survey

522 Lady Hardinge Hnspual
MNew Delhi .

523 Houses for Cemral
vernment employees

524 Forward trading Medi-

525 Model \?olumcer Medi-
prcal

526 "I‘h:rd Plan Pow:r Tar-

Kola Gold

Go-

§27 Refusoe cc].umes in West
Bengal 3

528 Water shortage in Rajas-
than . 3 .

529 Janpath Hotel
U.5.Q.

No.

1505 Food adulteration
1506 Defective eyesight

CoLuMns

. 4523—69

- 4523—28

- 4528—30

- 4520—38

. 4538—42
- 4543—46
. 4546—50
- 4550—353

- 4553—55
- 4656—s8

- 4558—69

4569

4569

4569-70
4570

4570-71
4571
4571
4572

4573

4373-74
4574-75

- 4575—77

4577
4577-78

4578-79
4579

4580
45%0-81

4738
WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject COLUMNS
No.
1507 Blind persons in OQrissa 4582
1508 Displaced families mo-
ved to Dandakaranya 45F2
1500 Taxes collected in Orissa 4582
1510 Housing Joans in Rajasthan 4583
1511 Accommodation for IT
Os. 4583
1512 Aoomnmodatmn far In-
come Tax Offices 4584
1513 Smuggled currency 4554
1514 Audiometer Centres 45%4- 85
1515 Rehabilitation Finarce
Administration ) 4585
1516 Small pox in Andhra
Pradesh . . 45%5-86
1517 Development of river \
basins in Ahdhra Pradesh 45%7
1518  Accommodation for civil
personnel on deputation 4587
1519 Kducation allowance 4587
1520 Population increasc 4787- 88
1521 Diplomats involved in
smuggling . 4588-Rg
1522 Delhi  Power _ Conrtrol
=1 Board 4589-50
1523 Mosquitoes . 459091
1524 Resirictions on sale  of
catables 459102
1525 Mental huvpnala' bhah-
dra 4592
1526 Orissa Flood Cnmml
ed L 4593
1527 Coumry-hquor in De]hl 4593-94
1528 Diseases among Go-
vernment employees 4594
1529 Excise duty on sugar 4504-95
1530 Income-tax Deptt., Patna 4595-96
1531 Research in demography  4506-97
1532 Thermal plant in Assam 4597
1533 Medical Colleges 4557-98
1534 Drinking Water Supph
Scheme 4598
1535 Indian Cump.ln:es in
Pakistan 459%-99
1536 Education allowance 4599-4600
1537 Treasu'ers in Reserve
Banks 4600
1538 Hotel in Calcutra 4600
1539 Power connections in
Delhi . . 4601
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WRITTEN ANSWERS TO PAPERS LAID ON THE

and section 38 of ¢
Central Excises and SE]:
Act, 1944

(2) Acopy cachofthe follow.
ing_ Notifications under
secuion 38 of the Centra)

QUESTIONS—contd. TABLE—contd.
U.SQ. Subject CoLUMNS Corumns
No. Excises and Salt Act,
o 1944 \—
11;1: g‘}:::a Barrage ' :’::; (a)(s The C&ntnl Excise
il - . . eventeen Amend-
1542 Lady Hardinge Medical ment) Rules, 1963
College, New Delhi . 4602-03 peiea . Nﬂggiﬁig
0. G.S.R. 13 t
e s, b
44 et tr staton, (&) The Central Excise
Kothagudim 4603 (Eighteenth Amendment
1546 Refugee Shopkucpers 4603-04 R r?’tiﬁ :%Ss I]:Iublé} 5
in Notification No, G.S.R.
1547 M.B.B.S, Course 4604 1388 dated the  24th
1548 IMncame tax arrears in - August, 1963 .
GE ras ’ - 4604-05 (3) List of concerns _ who,
1549 ,oods seized n I do- on reference to Govern-
Pak. border . 4605-06 ment, have been informed
1550 Ru.al Water Supply . 4606 during the year  1962-63
1551 Rural War S e e
it er upply 4607 ;ecricn 56&_1‘ of fql:e Indian
. . . neome ax Act, 1922
1552 gagcé Stations n ESection 99(1) K‘a) of 96th.l=’
. . 4608-09 ncome-tax  Act, 1961
. would be awvailable in res-
1553 Housing Schemes - 450910 pect of the dividends dis
irr4 Hydio-cle tric Projee tributed by them to their
in Mysore . i . 4609-11 company sharcholders .
1555 Dcll-jl Slum  Clearance (4) The Super Profits Tax
Scheme . . 4611 ﬂgj&g&sﬁ ﬁ?}bhsged 6n
PAPERS LAID ON THE 4 2440 dated the 23rd August,
4612—14 1963, under sub-secton (3}
of sect.on 26 of the Super
(1) 2,200y cach of the bollow. Profits Tax Act, 1963 .
e (s) A .:clp£A cach of the fol-
(a) Scheme for the amalga- lowing Rules under sub-
mation of the Bank of Ala- section (3) of section 40
gapuri  Limited with the of the Displaced Persons
Indian Bank Limited pub- (Compensation and
g’héd 7!319 Ndl;rtf}jc?ﬁon Ngi{ bilitation) Act, 1954: =
- 0. e 1ot i
August, 1963, under “J(érn:’:m?&?fﬁﬂhﬁiﬁ
sub-section (11) bilitation) Sixth  Am-
of section 45 of the Ban- endment Rules, 1963
king Companies Act, 1949 published in  Notification
(b) Notificaiion No, G.SR, No, G.S.R. 1317 dated
1389 dated the 24th the 1oth August, 1963
gg&g;‘: ISIH;S o;lng:: (i) The Displaced ﬁcrsﬁl:
Compensation an
Cusmlms z.\ct, 1962 . habilitation) Seventh
(¢) Notification No, G.5R, Amendment Rules, 1963
1391. dated the 24th Ay- published in Notification
gust, 1963  containing No. G. 5. R, 1399 dated
't;%r:?gegd;n(l} ms Nﬁ:lliﬁca_ the 24th August, 1963
i - Lo Roo758 i PORT
S boaik oo Mgv, 1963, ME&%}Nnﬁgmﬁc%Rco%f
1
s m;9 019?; PORATION 4624—68

Dr. L, M. Singhvi moved
the motion re : Re-
port of Lifel Insurance
Corporaton laid on the
Table on 10-11-62. After
some  discussion the
motion was adnnrad



4741 \Damy Draest] 4742

CoOLUMNS CoLumns
MOTIONS RE: (i) RISE REPORT OF BUSINESS
IN PRICES OF FOOD- ADVISORY COMMITTEE
%ﬁm? AND (i) FOOD . PRESENTED 4736
4668—4736
Nineteenth Report  was
Shri 5. M. Banerjee moved presented ‘p g
the motion re : rise in
prices of foodgrains and AGENDA FOR SEPTEMBER
Shri Yashpal Singh mo- 6, 1963/BHADRA 15,
ved the motion re : food 1885 (SAKA)
policy of the Government
of India. The motions Discussion re : distribution
were considered together. of National income, and
The discussion was not consideration of Private
concluded . f Members? resolutions

GMGIPND—LS II—1091 (Ai) LsD— 13-9-63—880.



